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LEGISLATIVE ASSEMBLY.· 
Tuesday, 11th February, 1936. 

The Assembly met in the Assembly- ChambBr of the Council-House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
the Chair. 

QUESTIONS AND ANSWERS. 

VIZAGAPAT.uiHaBoUB SCBEMB. 
237. *Seth Govind Das: Will Government be pleased to state:_ 

(a) whether the Vizagapatilm harbour is a successful scheme; 
(b) what the total outlay on the project has been; 
(c) what the estimated -income "of the harbour is·; 
(d) whether the harbour hns not as yet met with !tny eommereilll 

su(;C'ess sinee big steamers do not come into the harbeur; 
(e) whether the harbollr tWi.l been const.ructed mainly to transport 

Tah~ber Coal, the exploiters being mainly English concerns; 
(f) what Governmen:t have done to attrad big business through 

the harbour; hnd -
(g) the annual expenditure towards the upkeep of the harbour? 

The Honourable Sir Muhammad ZafruIlah Khan: (a) It is too early to 
-say at present whether the Harbour is a successful scheme. 

(b) The total outlay upto the end of September, 193 ~ was Rs. 376'33 
lakhs. 

(c) The estimated income for the 'current year is Rs. 8,77,920. 

(d) Ships up to a draft of 26 feet are admitted into the Harbour. It 
is proposed to increase the draft limit to 27 feet. The imports and exports 
through the port have risen from ;')9,561 tons ip 1932-33 to 2,88,329 tons 
in 1934-35 . 

. (e) No. 

(f) All reasonable railway and shipping fac:Iities have been -provided at 
the port to meet traffic requirements. The Raipur-Parvatipur Railway, 
which is about 242 miles in length, has been constructed to open up a 
large tract of c()untry und also to serve t1::te manganese centres in· the 
'Centrnl Provinces. ' 

(g) The expenditure towards the upkeep of the Harbour during the yea.!: 
1934-35 was Rs. 1~, 8, 87. ' 

.SethGovtnd »as: What are the chief commi;dities which are exported 
from this harbour? 

( 519 ) 
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The Honourable_Sir Muhammad Zafrullah. ][han:, Manganese ore is the 
principal commodity. It was hoped that a good deal of gro~n~nut traffic 
would also be acquired for this harbour, but it has not materiahsed to the 
extent that was antieipated. 

Seth Govind Das: What happens to the groundnut traffic? 

The Honourable Sir Muhammad Zafrullah. Khan: There ;s some traffic, 
but it appears that a good deal of it is handled bv country b0.'\tS. It has 
not yet been diverted to the harbour to the extent that was expected. 

Seth Govind Das: Is the groundnut from southern Central Provinces 
exported from that harbour? 

The Honourable Sir Muhammad Zafrullah Khan: I could not answer 
that without notice. 

1Ir. T. S. Avinashilingam Chettiar: In how many years is the port 
expected to become seH-supporting? 

The Honourable Sir Muhammad Zafrullah Khan: It is poss:ble that by 
U138-39, it might become self-supporting. 

1Ir. T. S. Avinashilingam Chettiar: Are Government giving any subsi-
dies to meet the deficit on account of this harbour? 

The Honourable Sir Muhammad Z&frullah Khan: Government Sre bear-
ing all the expenditure. 

ExPUISION OJ' INDIANS FROM IRAQ. 

238. *M:r. AkhU Chandra Datta: (n) Are Government aware that 
externment orders have been passed by the Government of Iraq upon 
seme Indian merchants and traders doing business in Iraq? 

(b) Have Government taken any action for their protection? If not. 
have Government considered the advisability of taking such action? 

Sir Aubrey Metcalfe: (8) No Indians in Iraq are under final notice to 
leave Iraq, but the question of renewal of permits to stay arises from 
time to time under Article 10 of the Iraq Residence Law of 1923 to which 
all foreigners are ~uaily subjected irrespective of nationality. A copy 
of Article 10 of the Iraq Residence Law of 1923 is placed on the table. 

(b) Does not arise. 

ATticle to 01 tire ITaq Reaidenee Law 01 t9tS 
10. Any person allowed to en~e~ .8ha~1 wit~in fifteen. days of his arrival register at 

the police headquarters of. the dl~"~Ict In whIch he reSIdes. the particulars set out in 
the Schedule hereto. Thls prOVISIOn shall not apply to persons· certified bv the 
Consular vise to be travellers or persons in transi~ to a other country whose stay win not. 
exceed three monlhJ; from the date of entry. 

In case any person so certified overstays the period, he shall rp.¢ster his name 
iJ!lmediately at. the. place in which he is residen.t an~ ~hall apply fa the Chief Residence 
Officer for a permIt. to stay for a further perIod In Iraq. 



QUESTIONS AND ANSWERS. 621 
Schedule 01 PaTticulCl1'B to be TtgiIJteTed. 

1. Surname or family name (in block letters). 
2. Other names. 
3. Da;e of birth. 
4. Nationality. 
5. Nationality of parents. 
6. Languages which immigrant can (i) speak, (ii) read, (iii) write. 
7. Place of birth. 
B. Usual place of residence. 
9. Occupation (G') past, (6) intended. 

10. Particulars of dependents, if any, specifying name, age and place of birtb. 
11. ProposEd duration of stay in Iraq. 
12. Proposed place of residence. 
13. Place of business. 
14. Date of entry. 
15. Au~hority for entry. 
16. Whether previously resident in Iraq, 

(a) Place of such residence; (b) Dates of such residence. 
17. Whether owner of property in Iraq: 

(a) Nature of title to such property; (b) Detailed description and situation of 
such pro~erty. 

lB. Two photographs of immigrant. 

(This will noL be required in the case of Moslem women or other women witb 
similar religious 01' social prejudicell). 

ExPUI.SION OJ!' INDIANS FROM IRAQ. 

239. *Sardar Mangal Singh: (a) Has t.he attention of Government 
been drawn to the communication issued by Dr. Rahinc.ra Nath 'l'!\gore 
rE'IRting to the expulsion of T nd!ans from Iraq? What action have 
Government taken in this matter? 

Sir Aubrey lIetcalfe: Yes. The pos:tion is briefly as follows. No 
Indians are under final notice to lellve Iraq under 'new law' but the 
question of renewal of pormits to stay arises from time to time under Article 
10 of the Iraq Residence Law of 1923 which a~p1ies to all foreigners in 
Iraq alike. The new legislation referred to has not been passed. 

1Ir. T. S. Avinashilingam Chettiar: What is the treatment of other 
nationals than Indians, who are under treaty rights with that country? 

Sir Aubrey lIetc&lf&': There is no discrimination of any kind. All 
foreigners are treated alike. 

Sardar Jrlangal Singh: What about the British" 

Sir Aubrey JrletcaHe: Exactly the same thing applies to the British as 
to any other forei,gner in Iraq. I have explained this more than once 
already. 

EXPULSION OJ!' INDIANS FROM WQ. 

240. *Seth lIaji Abdool& lIaroon: (a) Will Government be pies sed to 
state whether they are aware that Iraq Government has servE'd not.ices 
on certain Indian shop-owners and tradesmen in Basrah to quit the country 
wit·hin three months? 

A ! 



[11TH FEB. 1986. 

(h) If 80, will Government be pleas~d t~ s!ate wl!ether other fo~~~gn 
subjects in Iraq have ulso been served lt~ sunilar noti~es, or only Bntli!D 
Indian subjects are treated like this? 

(c) Are Government. aware that majority of these British Indians wient 
out· to that. country at the instance of British Government during the 
Great War for war Plirp6SCS? 

(d) Will Government be pleased to state the approximate number of 
Indians, who are settled in Iraq at present, if possible with their professions? 

(e) is it a fact that a new law known as "The Labour Protection Law" 
which is about to come into force, is going to be brought into force there 
shortly? If sc, are Government aware that it is bound to affect adversely 
the position of Indians? 

(f) Are Government aware that Iraqis in thousands are residing in 
India and many of t.hem are holding high posts, and that no discrimination 
is made between these J:raqis and Indians, in matters of tz:e,de, civil 
right!:' and other privileges~' 

(g) \Vill Government be pleased to state the approximate number of 
Iraqis, residing at present in India, if possible along with their professions? 

(h) Will Government be pleased to state whether any treaty is made 
between the British Government and the Authorities in Iraq, guaranteeing 
that either of the Governments will not adopt this kind of discriminative 
attitude at any time '! 

(i) Will Government be pleased to state what steps they have taken 
or propose to take against the above order of the Iraq Government? 

(j) Do Government realise their responsibility to save the BL·itish· 
Indian subjects in Iraq from this bad predicament? 

Sir Aubrey Metcalfe: (a) No Indians at B'Lsrah are now under final 
notice to leave Iraq, but question of renewal of permits to stav arises from 
time to time under Article 10 of the Iraq Residence Law of i923. 

(b) All foreigners in Iraq are equally subject to the Residence Law, 
Bnd its provisions are enforced irrespective of natioIUllity. 

(c) 1t is believed that about llBrd of the British Indians In Iraq went 
to that country before the Great War, while 2J3rds became estnblished 
during_ and after the War. ..; 

(d) Exact information is not aVllilable as mJmy British Indian~ hay, 
nel5lected to register themselves with the Consular authorities. It is, how-
ever, estimated that the total number iii about 4,500. Information as to 
the professions Or trades which they follow is not available. 

(e) A Bill of the nature suggested by the Honourable Member is before 
the Iraq Legisbture at present. II passed without amendment in the form 
originally presented, it would affect the position of all foreigners, in,cluding 
Indians adversely. 

(f) and (g). There are a. certain number of Iraqis in India, but the 
Government of India have no exact information regarding their number. 
It is true that no discrimination is exercised against them. . . . 

(h) So far. as Government areaware there is no such Treaty but fu~
ther enquiries are being made and the result will be commun cat~d to the 
House. in due course. : 



QUE$TIONS AND ANSWERS. 

(i) The adverse effect _ on Indians which might result from the enact-
ment of the new legislation in its original form has been made the ma.tter 
of di.ploniatic representation to the Iraqi Government. 

(j) res. 
ASSESSMENT OF INCOME-TAX ON SUPPOSED INCOMES. 

241. *Bhai Parma Hand: (a) Is it not a fact that in some cases the 
assessment for income-tax is made on a supposed income for which there 
i,$ no basis? 

(b) Is it not a fact that in some cases the Income-tax Officers have not 
cared to comply with the orders of the High Courts'? 

(c) Do Government propose to move the Income-tax Department to 
-refund the tax paid under protest by the aSS6Ssees,. in. such cases, in view 
of the finding of law courts in prosecutions launched by the Income-tax 
Department itself? 

(d) Are Government aware of the fact that in defiance of the Law Courts 
the Income-tax Department continues to assess the assessees on theil' 
supposed incomes which are not proved to have accrued or been received? 

(e) Is it not a fact that in one case the Department was charged with 
extortion and the assessee applied to the Government for l:Ianctil)n to prose-
cute the Income-tax Officers? 

(f) Was the sanction for prosecution given? If not, why not? 
(g) In such cases what remedy, civil or criminal, is vpen to the 

assessees to prove the charge brought forward by them, and to seek redress 
of their grievances? 

(h) Are Government aware that in some cases when the notice is served 
upon the alleged asses sees to send the return, the period of 30 days allowed 
under the Law is not kept in view and time is not allowed to them as 
required by law? 

(i) Is it not a fact that even in cases involvin,g difficult and intricate 
questions of law and facts, the Inc(lme-tax Commissioner does not always, 
inspite of the request of the 8SSeS&ee, exercise the discretion given to him 
under section 66 of the Indian Income-tax Act Or refers matters BUO moto 
to the High Court? 

(j) What safeguards do Government provide against arbitrary rejection 
of such complaints? 

(k) What check does the present Indian Income-tax Act provide on 
the powers to the Departments' Officers? 

)[r. A. H. Lloyd: (a) Not so far as I am aware: but there is always, 
oJ course, room for difference of opinion as to what is a sufficient bv,sis. 

(b) Not so far as I am aware. 
(c) and (d). I understand the Honourable Member's question to refer 

to cases where a prosecution by the Income-tax Department in the Criminal 
Courts has failed. The Government of Ind4". are not prepared to issue 
general instructions that the failure of a prosecution should be b:nding 
upon the Income-tax authorities as to the liability of the assessee to the 
tax on the amount of income which was held by the Department to have 
been concealed. I am aware that there are such cases in which DO refund 
has been given. 
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(e) and (f). I am not aware of any such case. 
(g) Does not seem to arise. 
(h) I know of no such case. 

[11TH FEB. 1936. 

(i) and (j). References on u~stions of fact cannot be made to the High 
Court. As regards questions of law, I believe that the Income-tax Com-
missioners exercise their discretion properly; but a reference to sub-section 
(.7) of the section quoted will show t.hat if there is a difference of opinion on 
this point the assessee can 8?ply direct to the High Court. 

(k) Checks prov~ded by the Indian Income-tax Act consist of provisions 
relating to appeal, revision and reference to the High Court. 

EMPLOY1RNT OJ' TIu.mED APPRmrTICE MECHANIOS OJ' THE EAsT INDIAN 
. RAILWAY WORKSHOPS AT JAllALl'UB. 

242. *JIr. Shrl E:r1shna Sinha: Will Government be pleased to state: 

(a) the system of training apprentice mechanics in the East Indian 
Railway workshops at Jamalpur; 

(b) what has been the practice to employ them who are so trained; 

(c) the scales they were appointed on, before July 1931 and after; 
(d) the number of apprentices who were affected as a result of 

the revision of scales of pay introduced by the Railway Board 
on the 16th July, 1931; 

(e) how many apprentices were at that time on the waiting list and 
how many were kept on the waiting jist subsequent to 16th 
July, 1931; and 

(f) whether the engagement of trained apprentices after July 1931. 
was set on a different footing from that of those who were 
trained in the Jears 1930 and 1931? 

The Honourable Sir Muhammad zafrullah Khan: (a) and (b). I would 
refer the Honourable Member to the 'Rules for the recruitment and train-
ing of apprentice mechanics and trade apprentices in Mechanical Work-
shops of State-man.'lged Railways', a copy of which is in the Library of 
the House. It will be seen from the rules that apt:rentice mechanics are 
required to undergo an apprenticeship> for five years. during which period 
they receive theoretical and practical training in the J amalpur Technical 
School and in the workshops, respectively. No guarantee or prom~se of 
appointment on com;::letion of allllFent:ceship> is given or implied by the 
railwav but on sRtisfactory completion of training apprentices are appoint-
ed as far as possible. 

(c) Rs. 110/150-20-250 for those who were appointed up to and 
including the 15th July, 1931. and have continuous service pnd Rs. 100/ 
120-10-180 for those who were appointed or re-appointed after the 15th 
July, H131. 

(d) 141. 
(e) The number on the waiting list on the 16th July. 1931, was 89. 

It is now 13. 
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(f) Those !1pprentices, who were engaged after the 15th July, 1931, 
are entitied to the revised scales .of -pay if retained .on comp,letion of 
·apprenticeship. Those who were engaged up to and including the 15th 
July, 1931, are entitled b the old scales of pay, if retained on completion 
of apprenticeship without a break in service. If, however, there be a 
break in service and they are re-eng.>tged after the 15th July, 1931, they 
get the revised scales of pay. 

:Mr. Lalchand Navalra.t: May I know from the · onourab~e MemDer 
how these apprentices are taken-by examination Or by selection? 

The HODourable SirJ[uhammad Za:b'llllah Xhan: I believe it is by 
selection, but I am not quite sure. 

EMPLOYMENT OJ' TBArNED .APPRENTICE MECHAl'lI1'lS OJ' TlIB EAST L--rnI..uf" 
RAILWAY WORKSHOPS AT JAMALPUR. 

243. *JIr. Shri XriIhDa SlDha:Will Government be pleased to state: 
(a) whether there were vacancies, permanent or temporary, at and 

after the time of retrenchment in the East Indian Railway; 
(b) whether they count the training per:od of the East Indian Rail-

way, mechanic apprentices as services rendered; 
(c) whether it was any fault of the apprenticcs for not getting any 

employment immediately aiter their training when there 
were vacancies existent; 

(d) whether the apprentices who were on t.he waiting list after their 
training are not regarded as 'retrenched hands, after the order 
of 16th July, 1931; and 

(e) whether those apprentices who were on the waiting list have 
forfeited their continuity of service and their training period 
of five years has not been reckoned? 

The Honourable Sir :uha~mad Zafrullab Khan: (a) Yes. 
(b) I presume the Honourable Member is referring to the applicability 

of the old scales of pav. If so, those will apply to such apprentices who 
were recruited before the 15th July, 1931, and were appointed to serviCe 
without a break on completion of their training. 

(c) No guarantee or promise of employment is given or implied by 
the Railway. Such apprentices as cannot be .offered employment are 
borne on a waitin,g list for two years with a view to employment when 
opportunities off~r. 

(d) No. 
(e) Yes, if there has been iI. break in serviee. 

EMPLOYMENT OJ!' TRAINED ApPRENTICE MECRANICS 011' THE EAST INDI:AN 
RAILWAY WORKSHOPS AT JA.MALPUR. 

2,,4. *JI:f. Shri Krishna Sinha: Will Government be pleased to state: 

(a) whether it is a fact that the East Indian Railway mechanic 
apprentices tramed after thtl year 1931 got employmenta 
immediately after the course of training and are today in & 
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(b) 
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better :position than those who have been trained in, the yeara 
before and in 1931 owing to their being kept on the waitiJl.g 
list; 

whether they are prepared to consider the advisability of .coo-
doning that break of service by taking such apprentices as 
retrenched hands; , 

(c) whether by so condoning their break of service they will come 
to their due position which their juniors are enjoying now; 
and 

(d) whether they a,re prepa~d to consider the. question of restoring to 
those apprentices, who were deprived of continuity of serYice 
and of their training period, the:r due position by taking into 
account the period 9f trJlining as a part of their, service; .and 
if not, what are t4e reasons therefor? 

The Honourable Sir J(nbammad Zafrullah Khan: (a) There are BOrne 
,such cases.' 

(b) No, 

(c) and (d). Do no~ arise. 

'PERSONS DETAINED AS STATE PRISONERS AFTER THEIR ACQUITTAL BY COURTS. 

245. ·Kr. Amarendra Ka\h Chattopadhyaya: 'Yill Government be 
pleased to state how many persons who were hauled up before the Special 
Tribunals or the ordinary Criminal Courts or the High Court for trials in 
different provinces ha\'e been detained as State Prisoners immediately after 
either acquittal or discharge under the Criminal Law Amendment Acts or 
under the Ordinances Or under the Regulation eA-tending in different 
provinces? 

The Honourable Sir Henry Cr~: Of the State Prisoners now under 
detention action has been taken only against one person after his acquittal 

. by the Court. Action has also been taken against one other person after 
the criminal case against him had been withdrawn. 

Sardar Smt Singh: l\'lay I know the grounds which led the executive 
Government to withdraw the case against the gentleman? 

The Honourable Sir Henry Craik: That was the Delhi Conspiracy 
Case. An announcement was m."1de at the time. The Tribunal which 
was tr.vin~ the case was dissolved on account of the tremendous delay 
which had occurred in handling the cases and action was taken against 

,.o,nly some of the accused. 

Sardar Sant Singh: May I know why, after the acquittal or discharge 
of the men, they were detained as State Prisoners? 

The Honourable Sir Henry Craik: Because they were dangerous terror-
'1Sta ., •. r 
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Seth Govind Das: How many,.non-Indians are kept here as State 

Prisoners? 

The Honourable Sir Henry Ora1k:Yes, certainly there are some. 

Seth Govind Das: Are they ttept. on ~.e~unt of t.he request of the 
'different countries? ' 

The Honourable Sir Henry Oraik:' Thai does not arise. 

STATE PRISONERS DETAINED UNDER OERTAIN REGULATIONS. 

246. -Mr. Amarendra Bath Ohattopac:U1yaya: Will Government be 
illeased to state how many State Prisoners are there at present under 
Regulation III of 1818, or other Regulations of ~ifferent provinces and how 
long they will be detained? 

The Honourable Sir Heuy Oraik: There are 74 State Prisoners 
detained under Regulation III of 1818 and four under Madras Regula-
tion II of 1819. There are none under Bombay Regulation XXV of 1827. 
'l'hese State Prisoners will be detained so long as their detention is 
necessary in the publ~c interests. 

Sardar Sant Singh: Has there been any increase or decrease in the 
number of prisoners that are detained under Regulation III of 1818? 

The Honourable Sir HenryCraik: Since when? 

Sardar Sant Singh: Since the question was last answered-probably 
last winter Session? 

'!'he Honourable Sir Henry Oratk: There has been a decrease of tW0 
this year. 

CluBGES AGAINST STA.TE PmsONEBS OF BENGAL. 

247. -)(r. AmareDdra Nath Ohattopadhyaya: (a) Will Government be 
pleased to stat-e the charges a.gainst the present St:ltePrisoners of Bengal 
who have been under detention since 1930 and the result of review of their 
cases which Government do every six months? 

(b) Will Government be pleased to state if these State Prisoners have 
heen found to have done any political c:ime during these years of their 
detention to deserve continuity of their detentbn under fresh charges? 

(c) If tlle answer to part (b) be in the negative, will Government hi>, 
pleased to state what fresh charges are brought and proved against them 
lor which their detention is continued further? 

The Honourable Sir Henry Oraik: (8) L) (c). There are at present. 17 
Bengal State Prisoners, 11 of whom were retained under t.he proviSIOns 
of R~~gulatioll HI of 1818 since the end of November, 1931, and the 
remamder since the beginning of January, 1932, on the ground of their 
terrorist activities. They are detained because Government are satisfied 
that their rel~aee would strengthen the terrorist movement, Their c:1::;es 
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are reviewed periodically, m n.ccordance with the req.uirement. of section :l 
of the Regulation, but as the terrorist movement still continues it bas 
not bel-!n found possible to make any relaxation or eh:mge in the form bf 
restraint, imposed on them. "" 

Mr. Amarendra Hath ObattopadhYllfa; Are they ever going to be 
tried before any Court? 

(No answer.) 

POLITICAL CruMINALSKILLED IN FiRING WITirMILlTARY FoRCE. 
248. -Mr. Amarendra !lath Obattopadhyaya: Will Government be 

pleased to state province by province the number of persons alleged ~o be 
political criminals killed in any fight between them and military force during 
the last 30 years and where ,and when? 

The Honourable Sir Henry Craik: With your permission, Sir, I will 
answer questions Nos. 248 and 249 together. The information is not 
available and cannot be collected without undue labour and expense. 

F'nuNG' RESORTED T() IN RIOTS. 
t249. "'Mr. Amarendra Ha.th Obattopadhyaya: Will Government be 

pleased to state the number of riots province by province in which firing 
was resorted to by military during the last ten years and the number of 
persons killed? 

PERsONS DET.ilNED UNDER THE PROVL'iCIAL REGULATIONS AS STATE 
PBlSONERS. 

250. -Mr. Amarendra Hath Chattopadhyaya: Will Government be 
pleased to state province by province the nnmber of persons detained under 
the Prov:ncial Regulations as State Prisoners since 1905 and the period of 
their detention?' .-

The Honourable Sir Henry Craik: Such information as is available is 
being tabulated and a statement will be laid on the table in due course. 

SUCO:;:SSFUL MEcn.AmcAL Ex-APl'RE'STICES 011' T1I1!l LtLLOI)AH WORKSHOPS. 

251. -JIl". Amarendra Hath Chattopadhyaya: (a) Are Government aware 
thnt the information laid on the table on the 2nd September. 1935 in con-
nection with starred question No. 1324 asked on the 2nd Apd, ]935, 
regarding the successful methanical ex-apprentices of the Lillooah Wo:k-
sbops, East Indian Ra:lway is not correct and that it is not a fact that 
all of them have been posted to semi-techn;cal posts, but only one of them 
has been promoted as chargemen (in the grade of Rs. 350 maximum) in the 
Production Section? If so, are Government preflured to replace him 
ut once by an ex-apprentice of J amalpur Technical School, who i;; waiting 
for appointment? If not, why not? 

(b) If the answer to part (a) be in the negative, will Government pleas~ 
state whether they are prepared to make an early enquiry into the matter 
and take necessary steps? If not, why not? 

t For answer to this question, He answer to question No. 24.8. 
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(c) Will Government please lay on the table a statement showing ,the 
names of the three clerical staff referred to together with the followmg 
particulars : 

(i) General education (University Examination passed), 

(ii) Technical Education (Division passed), 
(iii) Service, 

(iv) Present pay and grade. 

(v) Designation, 

(vi) Date of promotion, and 
(vii) Workshop employed" 

If not, why not? 

(d) Will Government please state whether before llromoting the cleri-
cal staff referred to, they made any endeavour to appoint any ex-apprentice-
mechanics, who were available? If so, in what way? 1 f not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Gov-
ernment are ~nformed that the information laid on the tabl!:: of the House 
in connection with starred question No. 1324 in respect of clerical staff 
appointed to the workshop supervising grade is correct and do not pro· 
1)ose to replace any of the persons concerned by ex-apprentices of 
J amalpur Technical School nor do they consider that any further enquiry 
is necef,sary. 

(c) and (d). The names of the three men are: 
F. K. Carpenter, 
E. A. Stears, and 
P. K. Sengupta. 

With regard to the remainder of the particulars asked for Government have 
no information and do not consider that the labour and expense involved 
in collecting it wIll be commensurate with the results likely to be obtained. 

SUCCESSFUL MECRANlCAL EX-AppRENTICES OF THE llLLOOAH WORKSHOPS. 

252. ·Kr. Amarendra Nath Chattopadhyaya: (a) Are Government 
aware that the information laid on the tabl.3 in connection with starred 
question No. 1324 on 2nd September, 1935, is not correct and that it is not 
a fact that the practice of promoting daily paid staff, mistries, etc., who 
rpC!eivf'd no technical education at all, to the po~ts of Assistant Foremen, 
chargemen, mechanics and journeymen has been discontinued since the 
umalgamation and that the posts are not kept reserved for ex-apprentice 
mechanic!! ? Are Government aware that Europeans and Anglo-Indians 
who received no technical education at all are still promoted i.o the grade 
of Assistant Foremen, chargemen, etc.7 If so, why? 

(b) If the answer to part (a) be in the negative, will Government please 
state whether they' are prepared to make an early enquiry into the matter 
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Jt.nd lay a statement on the table showing the names of all who were, pro-
Ploted to the grade of Assistant Forelllen,chargemen, mechanics, etc., 
uce 1930 together with the following particulars: 

(i) Data of appointment. 
(ii) Date of promotion. 
(iii) Starting 8alary. 
(iv) General education (University Examination passed). 
(v) Technical education (Division passed), 
(vi) Practical t.raining. 
(vii) Workshop and section emplpyed. and 
(viii) Present pay and grade? 

If not, why not? 

The Honourable Sir Muhammad Z&frull&b. Khan: (a) Government are 
iruormed that. the information furni!lhed· in reply to questIOn No. 1~24 is 
oorreet. It is a fact that the practice of promoting mi8trie8, etc., to the 
supervising grades has been discontinued. In exceptional cases tempo-
rary vacancies are filled from amongst staff who are definitely suitable for 
promotion and the appointment of trained apprentices from the waiting 
list would be an unjustifiable expense to the railway. 

(b) Government do not consider any enquiry is necessary. The 
information required is not readily available and its collection will involve 
an amount of labour and expense not commensurate with the re!)ults 
likely to be obtained. 

CONFIRIIATION OF CERTAIN MECHANICAL By-ApPRENTICES UNDER THE CmEJ' 
MECHANICAL ENGINEEB. EAST INDIAN RAILWAY. 

253. ·1Ir. Amarendra Hath Chattopadhyaya: (a) With refcrence to 
the information laid on the table on the 2nd September, 1935 in connection 
with starred quest;on No. 1326 asked on the 2nd April, 1935 regarding the 
confinnation of certain mechanical ex-apprentices under the Chief 
Mechanical Engineer. East Indian Railway. are Government aware that 
the Railway Board in their letter No. B54s-E. of 10th Deeemher 192~ in 
reply to Mr. S. C. Mitra's starred question No. 291(c) of 10th September. 
1929. assured that the qualified apprentices selected for appointments, shall 
be appointed immediately after completion of their training without having 
to serve a probationary period? 

(b) Are Government aware that no undertaking!! were given to those 
';!"-apprentice mechanics who were referred to. in reply to starred question 
No. 1326 that they would be kept on probation till the completion of 
remodelling scheme? 

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
E-rnment please state whether: 

ti) they are prepared to take immediate steP!! against such action of 
the Railway Administration; and if 89, in what way; and 

(ii) they are prepared to take necessary steps to confinn these ez-
apprentice mechanics in their po!lts without further delay and 
iSsu,e necess,ary Ol'de1'8 to this effect; and if not, why not? 
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. (d) If the answer to p~ (b) be in. the negative, will Gove:nment please 
date whether no undertakmgswere ·gtven· to these ex-apprentIce mechanics 
at (he tim9 of their appdintmenti? 

The Honourable Sir Muhammad Zafrullah lClan: The replies to the 
questions referred to by the Honourable Member were not intended to 
imply that apprentices should be engaged permanently if permanent 
vacancies did not exist. If the necessities of the service require an ez-
apprentice to be retained in a temporary capacity only, such a COUrRe 
does not amount to the imposition of a probationary period. 

Ex-ApPRENTICES Oll' THE .TAMALPUR TECHNICAL SCHOOL, EAST INDIAN 
RAILWAY. 

254. -Mr. Amarendra l!Iiath Chattopadllyaya: (a) With reference to 
the information laid on the table ·)n the 2nd September, 1935 in connection 
with 8turr~d question No. 1325 asked on the 2nd April, 1935 reg-nrdinO' lhe 
ex-apprentices of Jamalpur Technical School, East Indian Railway7 are 
Government aWare that most of the ez-apprentice mechanics had completed 
their training before 1932 and that they had good records throughout both 
in Technical School as weH as in Workshop? 

(b) Are Government aware that they were discharged due to no fault 
on their part but for the financial stringency of the Railway although vacan-
cies were kept in abeyance? 

(cy Are Government aware that these ex-apprentice mechanics were 
afterwards re-appointed for their good service records but on revised scale 
of pay of 1934? 

(d) Are Government aware that their juniors who completed their 
training after them (3 to 4 years juniors to them) and have been provided 
with posts are governed by t.he old Bcale of pay? 

(e) Are Government aware that those lMnior ez-apprentice mechanics 
have become junior in pay, service, etc., to thetr juniors referred to in part 
(d) above, although they were senior to them in training? 

(f) Are Government aware that the railway servants who are regular 
members of the Provident Fund, are counted as permanent hands? 

(g) Arc Government aware that the clerical staff who were retrenched 
but now re-appointed are also governed by ~he old scale of pay? 

(h) A~e Govem~ent aware that those ex-apprent.ice mechanics, who .are 
. now re-appointed, were regular members of the Provident Fund? 

(i) If the answers to parts (a) to (h) be in the affirmative, will Govern· 
ment please st.ate whether they Me prepared to conffider the cases of the 
ex-apprentice mechanics who have been re-appointed and to classify them 
as retrenched hands and give them old ,"cales of pay (as it has bE:'en dorie 
in cases of clerical staff) or put them in such a grade the pay of which is 
equivalent to bId . grades'? If ilot, why not? 

The Honourable Sir Muhammad ZafruUah lDlan: (a) I am, afraid the 
Honourable _ Metnber's question is net clear. lt iS8 fact that ex-
apprentice mechanics .who completed their training before 1932 and were 
e:nga~ed or re~en~ge.d had tardy good records - both in the Tedmicat 
8chtJOl aDd in wotkshdPS.' -
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(b) Government are informed that some of them were not employed as 
at the time of completion of their apprenticeship the work in hand did not 
justify an increase in the number of supervising staff in their trades. The 
Administration has the right to hold in abeyance vacancies if the work 
required to be done does not jU!ltify appointments to such vacancies. 

(c) Yes, when the work justifip.d their engagement. 
(d) Yes, those apprentices who were appointed as such on 01." before 

the 15th July, 1931, and were later absorbed in the regular establishment 
as l~hargemen, etc., without a break are entitled to the old scales of pay. 

(e) An ex-apprentice who is re-uppointed after a break would naturally 
be junior to another of the saIDe batch who is retained in service without 
a break. 

(f) It is not the membership of the Provident Fund that determines the 
permanent status of an emp'loyee but the permanent status confers right 
to membership of the Provident Fund. There are certain exceptions one 
of whil"h is that apprentices appointed prior to ]931 are permitted by the 
terms of the:r apprenticeship to join the Provident Fund althouiSh they 
were not permanent staff and permanent appointment is not guaranteed 
on completion of apprenticeship. 

(g) Yes, if re-appointed before the 1st April, 1936. 
(1) Yes. 
(i) No. Government see no reason to liberalize the existing rules . 

.APPOINTMENT OJ' A1'PBENTICES ON TIlE F.AST INDlA.N RAILWAY. 

255 .• JIr. Amarendra Bath Chattopadhyaya: With reference to the 
reply to parts (a) to (d) of starred question No. 38 asked on the 3rd Septem-
ber, 1935, regarding the appointment of apprentices on the East lndi&n 
Railway, w;U Goven;tment please state: 

(a) the reasons for selecting those two ex-apprentices for the posts in 
preference to others; 

(b) how the selection for those posts was made; &nd 
(c) who madE} the selection and what were their qualifications; and 

if not, why not '/ 

Th" Honourable Sir Jluhammad Zafrullah Eha.n: (a) Thev were 
selected because they had stood first in the technical school examination in 

. their respecti ve batoChes. 
(b) By a selection board. 
(c) I would im;te the Honourable Member's attention to my reply to 

part (b). Government are not aware who were the officers who constituted 
the selection board. 

EX-Al>PRENTICE MECHANICS APPOINTED IN TlIliI EA.ST hmUl' RAILWAY 
WORKSHOPS. 1 

256. *1Ir. Amarendra Bath Ohattopadhyaya: (a) Will Government 
please state wheth~r they have acted in accordance with the procedure 
cited in answer to starred questions Nos. 296 (b) nnd (c) and 471 (d) Rsked 
on the 10th September, 1929, and the 5th March, 1930, respectively 
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regarding the appointments of ex-apprentice mechanics in the chargeman 
T. T. grade? If so, will they please lay on the table a statement sho~dng 
separately the names of ex-apprentice mechanics who have been appo:nted 
in different workshops. under the Chiet Mechanical Engineer, Eas~ Indian 
Railway, since 1933, together with the following particulars: 

li) name of the workshop employed; 
(ii) date of ccmpletion of apprenticeship, training; 
(iii) division passed in Technical I::khool; and 
(iv) sta~ing pay? 

(b) Will Government please state separately the number of vacancies 
in the different grades of supervising staff occurred in different wo:-kshops 
under the Chief :Merhanical Engineer, East Indian Railway, since 1932? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) As regarrls the 
first part of the question, Government understand that the procedure 
referred to is being followed. As regards the latter part, the availabh 
information was laid on the table of the House on the 2nd September, 1935 
in reply to question No. 1015. 

(b) Government have no information and do not consider that the 
expense and labour involved in compiling the information will he 
commensurate with the results likely to be achieved. 

QUALIFICATTONS OF CHAP.OElIIEN, ASSISTANT FOREMEN AND FOREMEN EXPLOYED 
IN OHARBAGH AND ALilIBAGH RAILWAY WORKSHOPS. 

257. -Mr. Amart.ndra Hath Chattopadhyaya: (a) Is it s fact that a 
majority of the chargemen, Assistant Foremen and Foremen employed in 
Charbagh and Alambugh Workshops under the Chief Mechanical Engineer, 
East Indian Railway, neither received any technical educat:on nor practical 
training? If so, will Government please state the reasons therefor? 

(b) If the answer to pa~ (a) be in the negative, will Government. please 
supply separately the names of all chargemen, Assistant Foremen, and 
Foremen (including those who are officiating) employed in those work-
shops together with the following particulars: 

(i) General education (University Examination passed); 
(ii) Technical ed ucat:on (Division passed); 
(iii) Practical training; and 
(iv) Service? 

If not, wby not? 

The HonOl11'able Sir Muhammad Zafrullah Khan: (a) The reply is in 
the negativo. 

(b) No. Government consider this unnecessary as it is unlikely to 
serve any useful purpose. 

PROMOTION OP .fOCRN1!!YMJCN TO HroHJCB CnARORMEN'S GRADE IN TBJJ 
CluRBAGH AND ALAlIBAGH RAILWAY WORKSHOPS. 

. 258. -:Hr. Amarendra Hath ChattoJlalilhyaya: (a) Is it a fRet that the 
Jou.rneymen are promoted in higher chargemen's .grade superseding the 
claIms of chargemen T. T. in Charbagh and Alambagh Workshops, under 
the Chief Mechanical Eng'.neer, East Indian Railway? 
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(b) Are Government aware that in too Info!mation laid on the tab:le 
on the 2nd September, 1935, in connection with starred question No. 1324 
asked on the 2nd April, 1935, it has been stated that journeymen's grade 
is lower than that of the chargem!!n T. T. ? 

(c) If the answers to parts (a) and (b) be in the affirmative, will Govern-
ment please state the reasons for promotipg journeymen to higher charge-
men's grade in preference to charge men T. T. ? 

(d) Are Government prepared to take necessary steps to replace those 
journeymen who are still officiating in higher chargenien's grade by charge-
men T. T. and to stop such 'practice without further delay and issue neces-
sary orders to the Rrilway Administration to this effect? If not, why not? 

(e) If the answer to latter portion of part (d) be in the affirmative, Will 
.Government please lay a copy of the order on the table? If not, why not? 

(f) If the answer to part (a) be in the negative, will Governmentpleas6 
state whether they ar£:: prepared to make an early enquiry into the malte! 
and take necessary steps? If not, why not? 

The Honourable Sir lIluhammad Zaflullah Khan: til.) Yes, this has 
been done in certa~n individual cases considering the merit and length of 
service in each case. 

(b) Yes. 

(c), (d), (e) and (f). Government have delegated full powers to local 
Adr.ninietmti0ns in matters relating to the appointment and promAion of 
subordinate staff and are not prepared to interfere. 

SUCCESSFUL MECHANIOAL Ex-AppRENTICES OF THE T..ILLOOAH WORKSHOPS. 

259. *JIr. Amarendra Hath Chattopadhyaya: (a) With reference to the 
information laid !In the table on the 2nd September, 1935, in connection 
with part (f) of starred question No. 1324 asked on the 2nd April, 1935, re-
garding the successful mechanical c.Tcapprentices of the Lillooah '-Workshops, 
Bast Indian Railway, will Government please state whether the Railway 
Administration have issued any orders to the Heads of the wo~l shops such 
as Works Managers, to discontinue the practice of promoting mistries and 
othe!"8, who received no technical education at all, to the grade of journey-
man, chargp,man, AtC .. in preference to the cx-apprentice mechanics of 
J amalpur Technical School? 

(b) 1£ the anSwer' to' part (a) be intlie ~ffimiative, win Government 
please lay a. copy of the order on the table? :If not, why not? 

(c) If the answC'r to part (a) be inth~ negative, will Government please 
sta.te whether: 

(i) they are prepared to take necessary steps to issue such orders to 
'Railway Administrations without further delay, and if not, why 
not; and . . 

(ii) they are prepared to lay·a copy of the same on the table, and 
if not, "'hy not? 
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The Honourable Sir Muhammad Zafrullah Khan: Government are in-
formed ~hat no .specific order has been issued but that all Deputy. Chief 
Mechamcal EngIneers and Works Managers are aware of the policy that 
vacancies in the technically trained supervising grades should be filled by 
ex-apprentices on the waiting list as far as possible. The Agent, East 
Indian Railway, is, however, taking steps to bring it once again to the 
notice of all concerned. 

DEMOLITION 0]1' A HINDU TEMPLE IN THE R.ANGOON CANTONHBNT. 

260. *Dr. T. S. S. Rajan: (a) Are Government aware that a Hindu 
temple was demolished in Rangoon Cantonment by the Rangoon Develop-
ment Trust? If so, will they be pleased to state the reasons that rendered 
iluch a step necessary? 

(b) Are Government aware that the temple is a very old one, built 
by Hindu sepoys engaged in the Burmese Wars, for offering worship? 

(c) Is it a fact that the residents in that locality, the descendants of the 
founders of the temple, have been offering worship in that temple? 

(d) Will Government state under what provision of law the Develop-
ment Trust acted in the matter in the manner in which tll2Y did? 

(e) Were the worshippers intimated of the intention of the authorities 
to pull do,,-n the temple, and was their consent taken befort.>hand? 

(f) Hav6 Government received any representation from the worshippers 
and the Hindu public of Rangoon regarding the destruction of the temple? 

(g) Are Government aware that the religious sentiments of the people 
have been outraged, and if so, how do they propose to make proper amends 
for it? 

(h) Are Government prepared to compensate the aggrieved parties by 
rebuilding their temple at itR original site and having it properly consecrated 
at their expense? If not, IVill. they state the reasons for not doing so? 

The Honourable Sir Henry Cr&ik: (a) to (h). I would invite the 
Honourable Member's attention to the reply given by mt on the 26th 
September, 1935, to Mr. AnanthasayaIl&m Ayyangar's question No. 715. 
In addition to the informatton given in that reply, I am informed that 
the temple was a small hut built of temporary I~aterials, and that it 
was in such a condition that its total value was estImated at Rs. 20 only. 
Its age bnd origin are uncertain, but there is reat:>on to believe tha~ it has 
not always stood on the site from which it wal? removed. The SIte was 
acquired by the~ Rangoon Developm8nt Trust under section 21 of .the 
Lower Burma Town and Village Lands Act, 1998. Some representatlOns 
and resolutions were received and they were. forwarded to the Local 
Government for disposal. 

Dr. T. S. S. Rajan: There is a prin~ ple involved in Hie. operation 
.of the Act here. This is a case of a rehglOlls place of worshIP: Could 
a religious place of worship, howeversma!l it may. be, be demol;shed or 
taken possession of without t·he consent ot the partIes concerned. 

The HODourable Sir Henry Oraik: I have not myself referred to the 
)..ct; I cannot answer that without notice. • 
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Kr. President (The Honourable ~ir Abdur Rahim): It is a legal 
question. 

Dr. T. S. S. Rajan:1 suppose the Honourable Member is aware that 
it is a religious place of worship? 

Mr. President (The Honourable Sir Abdur Rahim): That goes with-
out saying if it is &. temple. 

Dr. T. S. S. Bajan: The sanctity of temples is violated by the opera-
tion of this Act? 

Kr. President (The Honourable Sir Abdur Rahim): There is the Ad; 
and the Honourable Member has said that he cannot answer off-hand. 

INTRODUCTION OF THli.: DELHI TIME. 

261. *Dr. T. S. S. Bajan: (a) Will Government please state if the 
"Delhi Time" which was introduced last ye3.r is still in force? 

(b) Will Government please lay on the table the opinions of the various 
departments and interests that were consulted in the matter? 

(c) Are Government aware that there is an impression that the "Delhi 
Time" has been introduced merely to give more time to officers for attend-
ing evening parties, tennis and the like and not in the interests of work or 
efficiency? 

(d) Are Government aware that owing to the introduction of the "Delhi 
Time" last year the clerks and assistants living in the outlying areas of 
New Delhi, and especially in t,he nfoW Minto Road quarters, had to take 
their morning meals much eal'lip,r than usual and were put to a great deal 
of inconveniences on this account, with resultant loss of efficiency and 
health? 

The Honourable Sir Henry Craik: (a:) No. 
(b) Government do not consider any useful purpose would be served 

b~' placing on the table the opinions of the authorities consulted. 
(c) No. 
(d) I am not aware that anyone has suffered either in health or 

efficiency. 

UNSAFE CoNDITION OF INDIAN CLERKS' QUABTERS AT TIMA.RPUR, DELlIt 

262. *Dr. T. S. S. Bajan: (a) Will Government state if it is a fact 
that during the last summer some of the Indian clerks' quarters at 1l imar-
pur were inspected and some of the rooms were found unsafe and were 
ordered to he vacated? 

(b) Is it not a fact that these quarters, as well as the old Imperial 
Secretariat Buildings were built to last only for five or ten years till such 
time as the permanent capital was built? 

(c) Is it not a fact that most of the houses, as well as the office build-
ings referre? ii? above, have become unfit and are in fact dangerous for 
human hahltatlOn? . . 
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(d) Do Government propose to take early steps to have a thorough sur-
vey made of these buildings and, if necessary, have them vacated and 
pulled down so that they may not eonstitute a danger to the people living 
in them ? 

The Honourable Sir rrank Noyce; (a) Yes. 
(b) No. 
(c) No. The quarters are admittedly in a bad condition and some of 

the outhouses were condemned as dangerous, but the quarters as a whole 
have not been condemned as dangerous and unfit for human habitation .. 

(d) A proposal to demolish the existing quarters and to build some' 
new ones is under consideration. In the meantime such of the quarters 
as are oc('upien and are still required will be kept in a reasonable state 
of repair. 

T.EVY m' AN IMPORT Du'l'Y ON RICE AND PADDY. 

263. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state the-
quantity and value of imported Siamese rice, broken rice and paddy, into-
India since the import duty of twelve aonas was levied on imported broken 
rice in May last? 

(b) Has the imposition of the duty in any way helped to raise the selling 
price of paddy in this country? 

(c) Do Government still hold that there is no necessity for an import 
duty on foreign paddy and whole rice imported into India and, if so, wilt 
they be pleased to state their reasons? 

(d) Are Government prepared to consider the desirability of levying an 
import duty both on whole rice and paddy? 

The Honourable Sir Muhammad Zafrullah Dan: (a) I lay on the table 
a statement showing imports of rice, broken rice and paddy from Siam. 
into India during April to December, 1935. 

(b) Yes. 
(c) and (d). The question of an import duty on rice is lit present re-' 

ceiving the consideration of Government. 

Statement 8howing import8 of Rice, Broken Rice and Paddy from Siam 
into India during the month8 of A.pril to December 19.'Ji>. 

Rice. Broken rice. Paddy. 

Month. 
Quantity. I· Quantity·1 Quantity. ! Value. Value. Value. 

I 
i 

Tons. I Re. Tons. I Rs. Tons. I Rs. 
April 300 I 18,900 3,918 3,15,348 Nil , NiJ, 
May 500 I 45,MO Negligible 41 Negligible 6-
June Negligible I 6 Nil Nil Nil Nil 
.Tuly 500 45,842 Nil Nil 5,073 3,18,6Il 
August . 750 77,000 9,033 5,87,417 550 33,836 
September 453 41,489 11,930 7,90,139 5,358 3,04,076 
October 401 37.367 5,792 3,69,594 3,247 1,66,775· 
November 1,673 1,63,511 9,602 1 6,45,941 3,535 2,25,711 
December 2,988 3,08,982 7,696 5,15,447 637 49,592 

B 2 
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Dr. T. S. S. Ralan: Are ~overnment aware that so recently as, two 
.weeks ago, there has been an Import of over 28,000 tons of r.ice in Bom-
bay ports from Siam? . 

The Honourable Sir Muhammad. ZafruIlah Khan: Government have 
1>een a report to that effect in the press, and they are taking steps to 
find out from the Port OffiC'erf; C'oncerned as to what the exact situation 
5s. 

Dr. T. S. S. Ralan: Have Government reviewed the price of rice III 

relation to the imports that are now on the increase? 

The Honourable Sir Muhammad. ZafruIlah Khan: I have got figures 
with regard to the price of rice generally in the Madras Presidency as 
compared with September and November of last vear. If that would in-
t.erest the Honourable Member-it is a short statement--I can read it. 

Dr. T. S. S. Ralan: Is the Honourable Member aware that besidee 
the ports of Madras and Bombay, there are a number of other ports m 
South India along the coast where Siamese rice is being imported III 

large quantities? 

The Honourable Sir Muhammad ZafruIlah Khan: I am not aware. 

Mr. T. S. AvinasbUlngam Ohettiar: What is the answer to parts (c) 
and (d)? 

The Honourable Sir Muhammad Zafrullah Khan: The Question of 
an import duty on rice is at present receiving the consideration of Gov-
vemment. 

Mr. S. Satyamurti: With reference to the answer to part (b)-I think 
the Honourable Member said, ves-what is the extent of rice in the 
selling price of paddy? . 

The Honourable Sir Muhammad ZafruIlab. Khan: I have got a statement 
of wholesale prices of paddy in the Madras Presidency with regard to 
September and November of 1934 and 19.35. Perhaps that would help 
the Honourable Member. At Madura, in September 1934, the price was 
Rs. 2-11-0, and in S"eptember, 1935. Rs. 3. In November, 1934, 
Rs. 2-14-0, and in November, 1935, Rs. 3. In Nellore, the price Wag 
Rs. 2-13-0 and Rs. 3 in the two months of September and Rs. 2-11-0 
and Rs. 2-14-0 in the two months of November. In Berhampore, it 
was Rs. 1-10-0 and Rs. 2-10-0 in September, 1934, and September, 1935, 
respectively, and Rs. 1-13-0 and Rs. 2-9-0 in November, 1934 and 
November, 1935, respectively. At Nandalore, the price was Rs. 2-11-0 
and Rs. 2-13-0 in September, 1934, and September, 1935, respectively, 
and Rs. 2-13-0 and Rs. 2-10-0 in November, 1934, and November, 1935, 
respectively. 

JIr. Bami Vencatachelam Ohetty: Are Government aware that there 
has been a corresponding decrease of importation of Burma rice into 
the Continent of India as much as there waR increase in the importa-
tirm 01 e'i&mese rice? 
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The Honourable Sir Muhammad Zafrullah Khan: 1 am not awure . 

. Dr. T. S. S. Rajan: Are Governrllent awal'f~ that a lot of rice has been 
m~xed up with. unbro~(6n rice to escape duty, and the whole thing is 
bemg dumped mto this country under that label? 

The Honourable Sir Muhammad Zafrullah Khan: I am not aw~re. 

Dr. T. S. S. Rajan: Have Government received any communication 
from the Government of Madras on this subject? 

The Honourable Sir Muhammad Zafrullah Khan: Without looking 
into the matter, I cannot say from memory. 

Dr. T. S. S. Rajan: Has there been any representation from the. 
Association of ~firasdars of Tanjore? . 

The Honourable Sir Muhammad Zafrullah Khan: 1 would require 
notwe of that. 

Mr. S. Satyamurti: With reference to parts (c) and (d) of the 
question, may I know when Government expect to be in a position to 
come to any definite conclusion on the matter specifically rai&ed in part 
(d) of the question? 

The Honourable Sir Muhammad Zafrullah Khan: I do not think it 
will take very long. 

M£mrnTING OF VARIOUS PRODUCTS OF AORICULTURE. 

264. *Dr. T. S. S. Bajan: (a) Will Government be pleased to state how 
far the Marketing Board, appointed by the Government of India, has 
helped the agriculturists in marketing their produce? 

(b) Have they formulated any definite scheme for the marketing of 
various products of agriculture and if so, what are they? 

(c) What representations have they made to thll various Railway autho-
rities for facilities for transport and reduction of freight rates of agricultural 
produce to marketing centres? 

Sir Girja Shankar Bajpai: (a) and (b). A copy of the progress re-
port of the marketing surveys up to the end of June, 1935, has been 
placed in the Library. The formulation of Jefinite proposals about the 
marketing of various agricultural products will be undertaken after the 
surveys now in progress have been completed. 

(c) The Honourable Member's ~ttention !s invited to the reply given 
by Mr. P. R. Rau on the 18th September, 1935, to Mr. Akhil Chandra; 
Datta's question No. 455. 

Dr. T. S. S. Bajan: Have Government any idea as to when they are 
likelv to get. these reports from the va.rious provincial bodies? 
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Sir Qirja Shankar Bajpai: The original idea was that the various 
reports should be in between December, 1935; and June, 1936. The 
Marketing Officer reports t,hat he is endeavouring to keep to that 
programme. 

PRoPOSAL TO ABOLISH THE EXISTING FRANOHISE ENJOYED BY INDIANS IN FIJI. 

265. *Dr. T. S. S. Rajan: ta) Is it or is it not a fact that there is a 
proposal to abolish the existing franchise enjoyed by Indians in Fiji? 

(b) If the answer to part (a) be in the affirmative, what measures have 
the Government of India taken to protect the privileges which the Indians 
jn Fiji have been enjoying till now? 

Sir Qirja Shankar Bajpai: (a) and (b). 'fhe attention of the Honour-
able Member is invited to the reply given bv me on the 6th l<'ebruary, 
1936, to Mr. Satyamurt.i's starred question No. l(){J. 

TRAnnwo OJ!' CLERKS, ASSISTANTS A ~D OJ!'FIOERS OF THE GOYERNMEN'I' OJ' 
- llmlA SECRETARIAT IN IIDIA OFll'ICE. 

266. *Dr. T. S. S. Rajan: (a) Will Government state the strength of 
the various branches of the India Office? 

(b) Will Government state what proportion of the cost of the India Office 
is debited to Indian revenues? 

(c) If any proportion is 1'0 debited, will Government state whether any, 
.and if so, how many, Indians are employed in the various branches of this 
()ffice in any capacity? 

(d) If no Indian has so far been employed in the India Office, are Gov-
ernment prepared to take early steps to send Indian clerks, assistants and 

officers by rotation from the Government of India Secretariat, for necessary 
training there? 

The Honourable Sir Henry Oraik: (a) Government have no information 
beyond what is contained in the India Office List, a copy of which is in 
the Library of the House. 

{b) Approximately one half. 

~c) Government havE' not the information. 
(d) If the Honourable Member will refer to section 17 of the Govern-

ment of India Act now in operation and section 280 of the Government 
of India Act, 1935, he will see that his suggestion is impracticable. 

l4r. Lalchand l{avalrai: In view of the fact that half the cost is 
being borne by the Indian ex(·hequer, may I know whether Government 
would novi!;e the India Office to engage Indians in their office? 

The Honourable Sir Henry Ora1k: If thl' Honourahle Membpl' will 
Tefer to section 17 of the Government of India Act now in operation, he 
will see what the procooure is for making appoint,ments in the India 
(,fflcp. 
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Mr. T. S. AVin&sbilingam Ohetti&r.: What is the impracticability 
~bout it.. 

The Honourable Sir Henry Oraik: The section lays down: 
"(~) No addition may be made to the establishment of the Secretary of State in 

(JOUDCll.. ...........••... except by an Order of His Majesty in Council. 

(2) The rules ~ade by. His Majesty for examinations, certificates, probation or other 
tests of fitness. lfl relatIOn to appointments to junior situations in the civil service 
.shall apply to such appointments on the said establishment", 

.that is on the India Office. 

·"fiu.l l~G OF INDIANS IN MAlfUFAOTUBING FIRMS IN GREAT BRITAIN. 

267. *Dr. T. S. S. Ra.jan: (a) Is it. a part of the duties of the Trade 
Commissioner for India in London to f.rrange and negotiate with manufac-
iiuring firms in Great Britain for practical training to qualified Indians in 
iihose tirms? 

(b) If so, how many Indians are there now receiving such training ~ 
(c) Is there any limit to the admission of Indians and if so, what are 

the terms under which such admission is made? 

The Honourable Sir MUhammad Zatrullah Xhan: The Honourable 
Member is referred to the reply given b.\' me to Seth Govilld Das' 
starred question No. 136 on the 7th February. 1936, and to the supple-
mentary questions put en that date. 

Prot B. G. Ranga.: What is the answer to part (b): How many Indians 
.~re there now receiving such training~) 

The Honourable Sir Muhammad Zafrullah Khan: Government· have 
no information. It could TIC,t have been obtained witriin three days. 

I:KDIA.N TRADE COJDllSSIONEBS IN OEBTA.IN COUNTBI1ilS AND TRA.DE 
AGREEMENTS WITH TROSB CoUlfTlUES. 

. *Dr. T. S. S. Rajan: (a) Are there Indian Trade Commissioners in 
Germany, Italy, Paris, Czecho-Slovakia and Japan? 

(b) Are there any trade agreements between these countries and the 
Government of India? 

(c) Ar~ Government .prep!!,red to con~ider t,he f~asibili~y of entering .into 
bilateral agreements WIth thes.e count~les wnerem, . besl.des oth.er t~m~s, 
provision for training duly qualified IndIans for practIcal mstructlOns m m-
(lustrial concerns may also find a place? 

(d) If not, will they be pleased to state their reasons? 

The Honourable Sir Muhammad Zatrullah Khan: (a) There it' one 
Indian 'rrade Commissioner in Germany and another in Italy. Northern 
France and Czecho-Slovakia are included within the jurisdiction of the 
former and Southern France within t.hat of the latter. 
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(b) India has trade agreements with Italy, France and Japan. 'fhers 
are no separate agreements with Germany and Czecho·Slovakia but by 
virtue of treaties between the Lnited Kingdom and these countries, Indian 
goods are entitled in them to most·Ltvourecl·nat,ion treatment on terms of 
reciprocity. 

(C) and (d). Government do not consider that it would be practicable 
to include a provision of the kind suggested by the Honourable Member 
m a bilateral trade agreement. 

Prof. N. G. Ranga: 'When do Government propose to send a Trarle 
Commissioner to Japan? 

T~ Honourable Sir Muhammad Zafrullah Khan: I cannot say. 
Government have not yet decided. 

Prof. N. G. Ranga: Are they considering? 

The Honourable Sir Muhammad Zafrullah Khan: Yes. 

Hr. llusenbhai Abdullabhai Laljee: How long it would take? 

The Honourable Sir Muhammad Zafrullah Khan: I cannot say now . 
• 

RBpORT OF THE DRUGS INQUIRY CoMJIIITTEE. 

269. *Dr. T. S. S. Rajan: (a) When did the Drugs Inquiry Committee 
submit their report to Government? 

(b) What were its chief recommendations? 
(c) Have 'Government taken any action on that Report? 
(d) If not, will Government be pleased to state their reasons? 
(e) What action have Government taken with regard to the resolution 

passed by the Council of State in its last session at Simla regarding this 
subject? 

(f) If they have not taken any action, will Government be pleased to 
state the reasons for not acting on the resolution recommended by the 
Council of State? 

Sir Girja Shankar Bajpai: (b)-(f\. I would refer the Honourable-
Member to the answer given by me to Seth Govind Das's question No. 
135 on the 7th February, 193fj. 

PROVISION OF RAISED PLATFORMS ON STATIONS BETWEEN ERODE AND 
TRICBINOPOLY ON THE BorTH INDIAN RAILWAY. 

270. *Dr. T. S. S. Rajan: (a) Are Government aware that many 
stations in the broad gauge section of the South Indian Railway, between 
Erode and Trichinopoly, have very low platforms, which -make it a perfect 
acrobatic feat to climb down from the train, particularly for elderly passen· 
gers especially women, and for children ? 

(b) Axe Government aware that there are numerous small stations OIl' 
this line where the trains do not halt for any length of time sufficient to. 
enable the passengers to alight with safety? 



QUESTIONS AND ANSWERS. 543 

(c) Is it not a part of the duty of the Railway authorities to provide this 
ordinary convenience in consideration of the fare they take from the 
passengers? 

(d) Are not similar conditions prevailing at many stations on the Great 
Indian Peninsula Railway on the Grand Trunk Line from Wardha to 
Delhi? 

(e) Are Government prepared to take necessary and early steps to im· 
prove the leveL of station platforms with due regard to public safety and 
convenience? 

(f) Will Government state whether the Government Inspector of Rail· 
ways brought this fact to their notice before the lines were declared open 
for traffic and if not, why did he not do so? 

(g) 'Will Government state what action do they propose to take in this 
matter? 

The Honourable Sir Muham,mad Zafrullah Khan: (a) and (d). Govern· 
ment are aware that at a number of ~tations with small traffic, lo~ levc! 
platforms have been provirled. 

(b") No. 
(c), (e) and (g). Railways are replacing low level with high level 

platforms as traffic increases enough to ustif.~ this action and as funds 
can be allotted for the purpose. 

(f) There was nothing contrary to sanctioned standards which required 
a report from t.he Government Inspector. 

Dr. T, S. S. Rajan: Do Government at all realise the inconvenience 
caused to the passengers through getting up and down this platform 
together with the risk there is? 

The Honourabl'.! Sir Muhammad Zafrullah Khan: 'fhere is always 
inconvenience in the caSE' of low platforms. 

Dr. T. S. S. Rajan: I am partielllarl,Y referring' to my question. Are 
Government aware that people cannot ascend to and descend from the 
trains within the time allowed for the trains to stop because of these 
low platforms? 

The Honourable Sir :Muhammad afr~ah nan: Governrl1ent have no 
reason to suppose that stoppages are not snough to enabLe passenger~ 
to board the trains quite comfortably. 

Dr. T. S. S. Rajan: If accidents happen in boarding trains, are t,hf:)'y 
reported so that they might take further measures to raise the platform? 

:Mr. President (The Honourable Sir Ahdur Rnhim): Next question. 

RElI'USAL OF PERMISSION TO A MEMBER OF THE LEGISLATIVE ASSEMBLY TO 
STAY IN THE YOUNG MEN'S CHBISTIA.ll ASSOCIATION, SIMLA. 

271. *Dr. T. S. S. Rajan: (a) Are Government aware that a Member 
of the Legislative Assembly was refused permission to stay and take up 
rooms which were booked by him in the Simla Y. M. C. A. ? 



LEGISLATIVE ASSEMBLY. [11TH FEB. 1936. 

(b) Are Government aware of, and if so, will they state the reasons for 
such a conduct by the organisation? 

(c) Does the Y. M. C. A. receive any subvention or any other grants 
from t.he Government of India, directly or indirectly, such as building 
grants, education grant or rural development grants? 

(d) In view of the event that is the subject matter of this interpellation, 
are Government prepared to stop all contribut.ions to the Y. M. C. A. in 
this country in future? 

The Honourable Sir Henry Claik:. (a) Government hHye seen press 
(lomments on t.his matter, but have no other informat.ion. 

(b) No. 
(c) and (d). No subvention is made by the Government of India to 

the Y. M. C. A., but I believe there have been instances where a special 
grant has been made for a particular purpose. I am not prepared to 
-give an undertHkinl:{ thnt the Government will give the Y. ~1. C. A. no 
as~i~tance in the fnture. 

Seth Govind. »as: Is it a fact that this gentleman was refused 
fil'commodation t.hen·, becQuf'.e be puh; all Indian costume? 

The Honourable Sir Henry Craik: I heW!' said that 1 hove no informa·-
tion on the subject excert what has appeMed in the press which i!l just 
as readily available t() Honourable Members as it is to me. 

Prof. N. G. Ranga: Will Government take it from me, a8 the gentle-
man involved in this incident, that it is 11 fact that the Y. M. C. A. 
authorities refused rue admiRsion on the alleged ground that I was wearing 
3 dhoti and not European clothing? 

The Honourable Sir Henry Craik: I am quite prepared to take it 
from the Honourahle Memher. 

Dr. T. S. S. Kajan: Do Government propose to taki' any a.ction against 
the Y. M. n. A.? 

The Honourable Sir Henry Craik: Government ean take no action. It 
is not a Government institution; thev were not consulted and thev have 
no il1formll tion . . . 

Mr. S. Satyamurti: Will Government, take up this matter with the 
authorities of the Y. M C. A., in I)rder to find out the facts and make 
up their minds one way or the other, before they consider any kind of 
help t.o this Association? 

The Honourable Sir Henry Craik: I &ee no reason at all to do so. 

Mr. S. Satyamurti: Why not? Why should Government help an 
A~ociation which discriminates against Indians in their ow-n country? 

The Honourable Sir Henry Oraik: 'fhnt. question seems to me to 
('ontain an argument. 
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:Mr. S. Satyamurti: After this statement bv an Honoura.ble Member 
·on t,he floor of t,his House that he was dellied .:..ccees becau8e he wore 
Indian costume, why do GovernnH'nt rduse 10 take up the matter with 
the Y. M. C. A., before they make 'Jp their minds t,o give or not to give 

· an:1i contribution t,o t.hem? 

The Honourable Sir Henry Craik: Be(,aUl:le tbe mst,itution has nothing 
whnt.t'ver to do with Government. ' 

Mr. S. Satyamurti: Why do Government refuse to commit themselves 
:not t.o give any help of anv kind to this institution out of the tax-payer's 
m8ney, which refuses ndmi~bioll to Indians in their own country? 

The Honourable Sir Henry Crailt; Government assist many institutions 
· of various kinds in various ways, but do not interfere with their inter-
nal arrangements or domestic rules. 

Mr. S. Satyamurti: Is it the poliey of Government t{) help an Associa-
tion which dis(·rirninatt'<.: against Indians on account of their own Indian 

·dreHs? -

The Honourable Sir Henry Craik: No, Sir, 

Mr. S. Satyamurti: Then, why do Government not, ~Vl) an under-
taking . , . , . . 

Mr. President (1'he HGnourahle Sir Abd1ll' Rahim): Order, order; nt'xt 
· question, 

QUINJNE HELD BY GOVERNMENT. 

272. *Dr. T. S. S. Bajan: (a) Will Government he pleased to state the 
quantity of quinine held by them at the end of 1935? 

(b) What is the present rate of sale of the Government stocks and that 
,of the market? 

(c) What is the actual cost of production of quinine for Government? 
(d) What is the profit which Government make on every pound of 

quinine over and above the cost of production? 

Sir Girja Shankar Bajpai: (a) At the end of 1935 the total quantity 
of quinine belonging t.o the Government, of India amounted to 167,921 
pounds, This inCludes the reserve of 150,000 pounds which iR maintained 
l.o meet national emergencies. 

(b) The sale priee of Government quinine is Rs, 18 per pound. The 
· ~urrf'nt market price is about Rs. 23 per pound. 

(c) The averaCT8 cost of production "f quinine, for the G:>vernment. of 
India', excluding "overhead charges for direct.ion and rent, is estimated at 
about Rs, 15 per pound. 

(d) Attention of the Honourable Membel' is invited to the reply given 
to parts (b) and (d') of Srijut N, C, 'Rardaloi's unstarred question No. 54 
on the 9th September, 19R:'i. 
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Dr. T. S. S. Rajan: I simply waIlted to know whether there i~ any 
profit which Government make on the transaction. 

Sir Girja Shankar Bajpai: My I:£cnou1'able friend a~ ed a supplementary 
question on that point the othar day, and I told him that if the rent 
element and the overhead charges were included, the profit would be 
possibly a few annas a pound. 

MARKET PRICE OF QUININE. 

273. *Dr. T. S. S. Kajan: (a) Is the market price of quinine controlled' 
by a combine, of which India is a member? 

(b) Who are. the other members of the combine? 
(c) Is it not a fact that the combine regulates the prices of qwrun8, 

and that the present selling rate of Government quinine is due to the fact 
that Government are obliged to keep up a high selling rate on account of 
their membership in that combine? 

Sir Girja Shankar Bajpai: (a) The market prICE' of qUlnme probably 
depends upon those who rontr·)} 90 pel' rent of the production of the 
drug'. India is not. a member of any combine. 

(b) The Government of India have no information. 
(c) As regards the first part I would refer the Honourable Member 

to the amwer to part (d). The answer to the st'f!ond part of the question 
is in the negat.ive. Actually the Government price is considerably lowpr 
than the ma.rket price of trade quinine. 

INDIA'S QUININE REQUIREMENTS. 

274. *Dr. T. S. S. Rajan: (a) Is India self-contained in the matter of its 
quinine requirements? 

(b) How much quinine doeB Burma Province produce? 
(c) In the event of the separation of Burma from India, will not Govern-

ment be deprived of a nl!cessary product which is required for her people? 
(d) Do Government propose to increase the area of cinchona cultivation 

in this country? If not, why not? 

Sir Girja Shankar Bajpai: (a) No. 
(b) It is not possible to give an exact figure as Java bark has so far 

been mixed with Burma bark in the production of the Government of 
India quinine, but it is calculated that if a year's output of Burma 
bark were converted into quinine sulphate by itself the yield would be 
3,000 Ibs. of quinine sulphate approximately. 

(c) The Government of India will have no source of supply of raw 
material left but Bengal and, to a less extent, Madras, will 

(d) Under the new constitution the production, supply and distribution 
of quinine will rest entirely with Local Governments. 

Prof. N. G. Ranga: What steps do the Government of India propose 
to take to Bee tha~ India is self-sufficing in f·be matter of quinine supply 
after the separation' of Bunna from India? 
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Sir Girja Shankar Baipai: I havE' answered that questiun au previous 
()("caSiions. On the present II wonld refer the Honourable Member to 
what I said in reply to part (d), namely, that the responsibility for the 
production, supply find distribution of (luinine £i'om next vear will in an 
probability re~t with thf' LoeHl Govpmn.cnts • 

Prof. N. G. Ranga: Will Govt'rnment ("onsidE'r the advis bilit~· of 
(,xJwctin~ its })ublic Henlth Department to enA.LlE' each (,ne of th(>se 
Provincial Governments to equip themselves with the necessary quinine 
sllpply? 

Sir Giria Shankar Bajpai: It is not possible even for the Public Healtb 
Department of the GovE'rnment of India to do that, becnuse, whether OIle 
can grow the cinchona treE' or not depemls upon climatic and a number 
of other (·onditions. 

Prof. N. G. Ranga: Do the (jovc'rnment of India proposl: not t·o do 
anything at nil in the matte!" 0f enahling these Provincial Governments 
t(l have their own hupplies of quinine? 

Sir Girja Shankar Bajpai: Xot unlesR the Loeal Gu,'ernments take 
any init.iative in thp. matter. 

GoVERNMENT OF INDIA SECRETARIAT PROCEDURE COMMITTEE. 

275. *Dr. T. S. S. Raian: (a) Is it a fact that Government have 
constituted do Committee to go into the question of selecting officers for the 
principal posts in and the procedure of the Government of India Sccre-
tariat? 

(b) Will Government be pleased to state the reasons for this unusual 
procedure? 

The Honourable Sir Henry Craik: (a) Yes. 
(b) These were stated in a Resolution, dated the 3rd October, 1935, 

which was published in the Gazette of India, dated the 5th October, 
1935. 

1Ir. S. Satyamurti: Has this Committee finished its ia-bours? 

The- Honourable Sir Henry Craik: Not yet. Sir. 

1Ir. S. Satyamurti: When do Government expect its report? 

The Honourable Sir Henry Or&lk: I hope in the next month or at the 
t.'nd of February. 

lIr. S. Satyamurti: Will the report he placed before the House for 
discussion? 

The Honourable Sir Henry Craik: 1: cannot give any undertaking about 
t.hat. 

. Dr. T.S. S. R'jan: Do not Government consider the Public Service 
Commission a body suitable for this purpose inst-ead of a special committee? 
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The Honourable Sir Henry Craik: ~o, Sir; it is Hot their business. 

RECRUITMENT OF QUALIFIED SONS AND DEPENDANTS OF THE POSTAL 
EMPLOYEES IN THE BENGAL AND ASSAM POSTA.L CIRCLE. 

276. *Mr. Lalchand Navalra.i: (a) With reference to my supplementary 
questions to starred question No. 384 asked on the 16th September, 1935-
regarding the recruitment of the qualified sons and dependants of the 
postal employees in the Bengal and Assam Postal Circle, will Government 
be pleased to state how many relations and dependants of Government 
employees in the Posts and Telegraphs Department in Sind have been given 
preference in the matter of appointments on account of their relationship· 
with postal employees nuring the last five years? 

(b) How many of them were Hindus and how many Muhammadans, 
and in what post were they placed? 

The Honourable Sir !'rank Noyce: (a) and (b). Government regret that 
they are unable to furnish the information as its collection would involve-
an undue expenditure of time and labour. As already stated in the reply-
to the -supplementary questions referred to by the Honourable Member, 
other things being equal, preference is given to properly qualified sons and' 
dependants of employees of the Department in the matter of recruitment. 
but Sllch preference is always subject to the strict observance of Goyern-
ment's orders regarding the adjustment o£ communal inequalities. 

Xr. Lalchand Navalrai: Is that rule being followed in Sind? 

The Honourable Sir !'rank Noyce: I hope so; T haw no reason t,o belipve' 
the contrary. 

Mr. Lalchand Navalrai: Has the Honourable Member satisfied himself 
on that point? 

The Honourable Sir 'r~ NOYC6: If my Honourable friend can bring 
to my notice any occa-sion in which it IS not being followed, T shall be 
very glad to inquire into it. 

IMPORT AND REVENUE DUTIES PAID By ErROPEAN AND INDlA.N OIL 
COMPANIES. 

277. *Mr. Lalchand Navalral: (a) Will Government be pleased to 
state how many European and Indian Oil Companies are there in India-· 
including Burma Oil Company? 

(b) Do these Companies both European and Indian pay the same 
import duty? If not, what is the difference of duty paid by them 
respectively and what are the reasons for this difference? 

(c) Do these Companies pay differential rate of revenue duty? If 
so, why should that difference prevail? 

(d) What is the long history behind these differential rates of duty as 
!;tated by the Honourable the Finance Member in reply to a supplement-
ary question to starred question No. 175 asked by Mr. C. N. Muthuranga 
M'..ldaliar on the 6th September, 1935? 
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(e) Do Government propose to remove this difference? If not, why 
not? 

The Honourable Sir .James Grigg: (a) There are sixty-six companies in 
India which deal in petrol, kerosene and allied mineral products. Of these-
forty-five are incorporatecl in India and twenty-one are incorporat,ed in 
other countries. 

(b) All companies pay the same rate of import duty. 
(c) and (d). The Honourable Member is presumably referring to the 

difference between tIlt' import duty and the excise duty on kerosene. The 
rates at which these duties have beeri levied at various times were stated 
in my reply to question "lSo. 1566 asked by Mr. Avinashilingam Chettiar on 
the 5th of April, 1935. The import duty existed before the excise duty, 
and since the excise duty was first imposed in 1922 it has always been 
somewhat Im,ver than the corresponding import duty. The indigenous 
product in fact continued to enjoy an advantage of the same nature as 
that enjoyed by a large number of other commodities produced in India 
against imports from a-broad on which a purely revenue duty is levied. 

(e) No, because the maintenance of this difference is one of the terms· 
of the Indo-Burma Trade Agreement. 

Mr. Lalchand Navalrai: What I wanted to know was whether there i8 
any discrimination between the . different companies with regard to revenue 
duties. 

The Honourable Sir .James Grigg: All companies pay tht' sume impol't 
duties. 

Mr. Lalchand Navalrai: I l'efE'r to revenue duty mentioned in claUooJe 
(c) of the question. 

The Honourable Sir .James Grigg: ~o, Sir. 

AMENDMENT 0J0' THE INDIAN COMPANIES ACT AND THE INSURANOB LAW. 

278. *Mr. Lalchand Navalrai: (a) With reference to starred question 
No. 132 asked by Mr. S. Satyamurti on the 5th September, 1935 regard-
ing the amendment of the Indian Companies Act, will Government be 
pleased to state whether 1fr. Sen, the Special Officer in connection with 
the revision of the fndian Comp:mies Act, has submitted his report? 

(b) If the answer to part (a) be in affirmaEve, do Government propose 
to aive an idea of its recommends,tions if t:ley do not still consider it 
desirable to circulate it amongst the Members of the Legislative Assembly?' 
If not, why not? 

(c) When do Government propose to introduce a ~ill amending the 
Indian Companies Act in pursuance of the report submItted by Mr. Sen? 

(d) Was Mr. Sen asked to consider the amendment of the Insurance 
laws; if so, whether he considered the same and made any recommenda-
tions, and if so, what are those recomme'J.dations? 

(e) Has Mr. Sen made any suggestions to amend t.he Provident Insur-
ance Societies Acb of 1912, with a view to check the unsatisfactory 
features attending the growth of Provident Fund Societies in Sind and 
India? If so, what are those suggestions? 
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(f) Do Government propose t.o give effect to the recommendations 
made and when do they propose to amend the Insurance law in Indis? 

The Honourable Sir Nripendra Sircar: (a) Yes. 
(b) No. The report is contiuential. 
(c) In the near future. 
(d), (e) and (f). Mr. Sen has reported on the necessity for ame1l4ing 

insurance law. His report, which is confidential, is receiving the c't) :~ 
ilideration of Government. Their future course of action will be decide<l 
when t.hat consideration is complete. 

lIr. Lalchand Navalr&i: Will it take long to bring about the amendment 
.of the Insurance laws? 

The Honourable Sir Nripendra Sircar: That will depend upon how long 
this House will take to pass the Company laws. I said in answer to a 
question by Mr. Satyamurti that we cannot consider the amendment of 
the Insurance laws until the Company laws have been finished, and we 
should not take long over it. 

lIr. S. Satyamurtl: What is the answer to part (c)? 

The Honourable Sir Nripendra Sircar:· I think I answered a supple-
mentary question in which I said that the matter has been considered by 
Mr. Sen, and I think I also glJ'Ve an undertaking that it would be con-
.sidered by Government. 

lIr. S. Satyamurti: I am asking about Provident Fund Societies parti-
cularly. 

The Honourable Sir Nripendra Sircar: My answer covers them. 

ALLBOED IMPERSONATION AND OTHER MALPRAOTICES EMPLOYED IN ELECTIONS 
TO LEGISLATURES AND LOCAL BODIES. 

279. *:Mr. Lalchand Navalral: (a) With reference to my starred ques-
tion No. 236 asked on the 10th September, 1935, regarding the alleged 
impersonation and other malpractices employed in elections to Legisla-
tures and Local Bodies, will Government please state whether they have 
received the opinions of Local Government with whom they were in 

.eonsultation ? 
(b) If so, have Government. come to any conclusion and adopted __ 

measures to stop the evil of impersonation and other malpractices? ... 

(c) Had Government any occasion to enquire into the method adopted 
by the Karachi Municipality for check-mating the impers0nation? If 
not, do they propose to make an enquiry from the Karachi Municipality and 
recommend the adoption of that method in the elections to the Legislatures? 

The Honourable Sir Henry Oraik: ( a) Yes. 

(b) The matter is still under consideration and correspondence with 
the Local Governments. 
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(c) I told the Honourable Member on the 10th September, 1936, that 
if he would give me the fa-cts about the action taken hy the Karachi Muni-
cipality, I would look into it. This he has not done. But the Honourable 
Member is no doubt aware that the Bombay Legislature has recently 
passed an Act to deal more affectively with impersonat:on at elections. 

. Kr. S. Satyamurti: Have Government considered, or are they con-
E.idering, the question of introducillg secrecy. in votes by illiterate persoIls,. 
either by adopt:ng the system which obtains, I believe, in Bihar, of naming 
candidates by flowers or animals or by giving colours to the ballot boxes and 
enable them to vote in secrecy? 

The Honourable Sir Henry Craik: I believe this is being considered by 
the Deliuitation Committee, but I am not certain. It is not my sub ect~ 

Kr. S. Satyamurti: Whose subject is it? I am asking with reference 
to the question regarding the alleged impersonation and other malpractices 
employed in elections to Legislatures and Local Bod:es. I want to know 
whether Government have considered the very important question of ensur~ 
ing secrecy in votes. 

The Honourable Sir Henry Craik: I say that I believe that is bein~ 
considered by the Delimitation Committee, but I am not certain. 

Kr. S. Satyamurti: Can it be made certain? 

The Honourable Sir Henry Craik: I shall find out. 

AMENDMENT OF SECTION 61 OF THE INDIAN INCOME·TA"X ACT. 

280. *Kr. Lalchand Navalrai: (a) Will G0vernment be pleased to 
state whether they have submitted the quest,ion of amending section 61. 
of the Indian Income-tax Act to the Expert Committee which is appoint.: 
ed to overhaul the said Act; aod if not, when do they propose to refer ,the 
same to them? 

(b) If the answer to part (a) be in the. affirmative, will Governmen~ 
please state whether ,the E~pert Comt;niUee hav~ considered the question 
!ll have ·taken 'Imy eVIdence In connection therewIth? 

The Honourable Sir JameS Grigg: (a) Yes. 
(b) The Expert Advisers to Government ara n~w engaged on thei;:. 

. enquiries: . 

SAFEGUAa.DINO. OF 'fIlE INTERJ!lS,\,S OF HINDUS O'E SIN» FOR. EMPLOYMRNT IN 
RAILWAY AND GOVERJIlMl1:NT SERVICE8, . 

281. *Kr. Laichand Navalrai: (a) Are .Government aware that the 
North Western State Railway Administrati')n regara the Hindus of Sind 
is a majority community in the matter of recruitment and employment in 
the Railway services? . .. 
'(b) Are Government aware that Hindus are in fact an important 
mip.orJty .community in Sind and tha~ in their. provincial matters they 
are regarded 8S such by the Provincial Governinent? ' 

c 
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(c) Are Government aware that in view of the separation of Sind 
Hindus will be glven the privileges and concessions of minority community 
in Sind? 

(d) Are Government aware that the Hindu Sindhis are greatly prejudiced 
on account of their being treated as a minority community in All-India 
services, and are Government prepared to adopt measures to remove their 
grievances and make some suitable arrangement to vouchsafe their interests 
8S a minOrity cOlnInunity in all-India services including Railways? 

The Honourable Sir Henry Oraik: (a) and (b). In accordance with the 
Resolution of 4th July, 1934, 60 per cent. of v!l"cancies on the North 
Western Railway have been reserved for Muslims, 5 per cent. for Anglo-
Indians and 9 per cent. for the other minorities. The Hindus of IIny 
particular province are not recognised as a minority community for the 
purposes of th:s Resolution. 

(c) The separation of Sind will make no difference to the system of 
reserving vacancies in the Services to which the Resolution of 4th July, 
1934, applies. 

(d) Government do not consider it necessary to reserve any vacancies for 
the Hindus of S:nd, as it is open to them to obtain unreserved vacancies. 

Mr. Lalchand Navalrai: May I know from the Honourable Member, 
when they are treated as a minority community in Sind, what crime they 
have committed for being treated as a majority community in India? 

The Honourable Sir Henry Oraik: I have said, Sir, that they are not 
treated as a minority community for the purposes of this Resolution. 

Mr. Lal.chand Navalrai: That is exactly what I am asking. 

The Honourable Sir Henry Oraik: The Resolution deals with all-India 
recruitment; it does not deal with provincial.recruitment. 

Mr. Lal.chand Navalrai: I am, therefore, asking why there should be 
a discrimination with regSTd to people in Sind, where they are considered to be minority community. Why should not the Resolution be amended? 

The Honourable Sir Henry Oraik: A minority in one particular province 
happens to be a majority in India as a whole. I, am not responsible for it. 

POWER 01' PJ.ACINO ON LEA VB AN EMPLOYB1!l NOT SLF'P'TCIENTLY CONVERSAlIr1' 
WITH RULES ON THE NORTH WESTERN RAILWAY. 

282. -Mr. Lalchand Navalral: (a) Will Government be pleased to state 
whethe!" it is a fact that the Assistant Transportation Officers on the 
Karachi Division of the North Western Railway. exercise powers of declar-
ing an employee as "insufficiently' conver8ant with railway rule8" Rnd 
place him on l,,[\\'e v.ith or without aliowanccs till he passes such (\ test? 

(\:1) If the reply to part (a) be in the affirmative, will Government be 
pleased to refer to part (d) of the n.nswer laid on the tahle in reply to my 
starred 9.uestion No. 630, .asked on 15th August, 1934,' and pn.ra. 3 of the 
Agent, North Western Railway, Lahore, letter No. 293.E.j3J, dated the 
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25th August, 1934, to the General Secretary, North. WesterI). Railway 
Union, wherein it has been definitely stated that only a.-Divisional Trlins-
portation Officer, if personally satisfied that a particualr employee is not 
sufficiently conver8ant with the rule8, can place him on leave with or wIth-
out allowances? Why was this infringement of the rules made on the 
Karachi Division? 

(c) Are Government aware that the Karac·bi Branch of North Western 
Railway Union did point out this inbngement of orders in a representation 
to the .Divisional Superintendent, North Western Railway, Karachi, in 
June last, and the Agent, North Western RaIlway, Lahore, but no action 
hllg S0 far been taken to R0e tliat the orders issued bv the administration 
are carried out? If so, why? • 

(d) If Government are not aware of these representations. are they 
prepared to make enquiries in the matter for the information of this bouse? 

The Honourable Sir Muhammad Z.millah Khan: (a), (b), (c) and (d). 
I would refer the Honourable Member to the reply given to an identical 
question (No. 224) asked by him yesterday. 

Mr. Lalchand Navalrai: It is not quite correct as the question referred 
to Ass:stant Transportation Officers exercising the power of placing an 
employee on leave with -or without pay. 

The Honourable Sir Muhammad Zafrullah Khan: The reply was that 
he tests the people, but those he discovers as deficient and wants to send 
on leave, whether with or without allowances, have to be put Ull before 
the Divisional Superintendent who comes to a final decision. That was 
my reply yesterday, and the same reply is given today. 

Mr. Lalchand Navalrai: But is it not in contravention of the rule 
actually made, which does not allow even such interference with the 
Assistant Transportation Officer? 

The Honourable Sir Muhammad Zafrullah ][han: No, it is not contrarv 
to the rule, because the final decision. with regard to people who have to 
be sent on leave with or without allowances, is taken by the Div:sional 
Officer. 

Dn'lSIOl'fAL MBnICAL OFFIOBB, NOBm WESTERN· RAILWAY, KARACHJ. 

283. *M:r. Lalchand Navalra.i: (a) Will GovernMent state when was the 
post of R Divisional Medical Officer cre'lted on the Karachi Division of the 
North Western Railway? 

(h) 'Vill Governmpnt please state when the present incumbent of the 
post of the Divis:onnl MenicRl Officer, North Western Railway. Karachi Can-
tonment, took over charge of his OffiM? 

(c) Is it a fact that the present Divisional Medical Officer, North West-
ern Railway, Karachi, hilS been calling a number of patients :from all over 
the Div~ ' ion to his headquarters 0.$ Karachi Cantonment Station? If so, 
what for? 

(d) If the reply to part (c) be in the affirmaHve, will Government be 
pleasell to sav why the patients are not allowed to take treatment from 
the ra.ilway doctors in whose jurisdiction employees are headquart€red? 

c .IJ 
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(e) Will Gove'l'Dment be -pleased to state the number ?f p~tients,. II? 
called by the Divisional. Medical Officer, North Western R8.11way, Karachi, 
from outstations'? 

(ft Will Government state whether this practice of calling patients i", 
also ~bserved in other Divisions of the North Western Railway, or is. only 
confined to the KarDchi Division? If the reply be in the negative, why 
the Divisional Medical Officer, North WestE"rn Railwny, Karachi is d-oing 
so and is allowed to do so? If the reply be in the affirmative, will Gov-
ernment be pleased to lay on t.he table a .statement for the last 12. ~~nths 
sho""ring separately the number of patIents called by each DivisIon~ 
Medical Officer, North Western Railway? . 

(g) When a. -patient is so called by the Divisional Medical Officer, 
North Western Railway, Karachi, will Govemment state whether the con-
currence of the patient in regard to his going to the Divisional Medical 
Officer is obtained? If not, why? 
. (h) Do Government hold the Railway Administration responsible in 
case of a mishap to a patient who, inspite of his unwillingness, is called 
for by the Divisional Medical Officer, North Western Railway, Karachi, to 
bis headquarters? 

(i) Is it a fact that even patients suffering' from minor' ailments o.r 
injuries are called by the Divisional Medical Officer at bis. headquarters ? 
If s'O, why? 

. (j) Is it compulsory for an employee to proceed to the headquarters of 
the Divisional Medical Officer in response to a telegram from the latter to 
get himself treated? If so, under what rules and orders ? 

(k) How is the period spent in travelling to and from Karachi Railway 
Hospital treated? Whether on duty or leave? If leave, why so? 

(1) What are the expenses incurred. by the .Administration by this act 
of the Divisional Medical Officer? Will Government lay on the table a 
statement showing details of the Railway expenses on this item, during 
the tenure of office of the present Divisional Medical Officer? 

~e Honourable Sir ~ubunmad Zafrallah Khan: (a) The post of District 
Medical Officer, KarachI, was created from the 30th March, 1935. . 

(b) The present incumbent of the post took over charge of his offic~ 
about the end. 9f Au~ust, 1935. - '. 

(~) to (I) ... Government have no inforplation. These are matters of 
detaIled admmlstratio~ for the Agent, North Western Railw!lY, to decide, 
·to w~l m a copy of this question has been sent for sucb action as pe. ma.,. 
conSIder necessary. . . 

1Ir. Lalchand lfavalrai: May I know whether in view of the fact that 
the Medical Officer is putting his patients to "trouble in asking them to go. 
to his ltea.;lquarters at Karachi, the Honowable· Member would ask the 
Agent to at least let us know what he. is doing in this matter? 

,4'. 

The ~Dourable Sir Muhammad Zafrullah Khan: Government. ate per-
fectly satIsfie~ that. this particular District Med.ieal Officer,· in asking 
people to see hlm at hls headquBTters, when occasion arose . has done nothing 
at all which is 9bjectionable. ' . 
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Mr. L&lchand Navalr&i: May I, therefore, know.if other. Medical Officers 
in otqer Divisions cmi also do the same? 

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable 
Member will put down a question, I will try to find out. 

Mr. Lalchand Navalrai: Has the Honourable Member considered the 
inconvenience caused to the public by their having to go to the head-
. quarters which they had not to do before? -

The Honourable Sir ~mad Zafrullah Khan: I have considered 
.the question that has arisen, that is to say, I am assured that this particular 
District Medical Officer has done nothing which is objectionable. 

~ 

Mr. L&lchand Navalrai: The Honourable Member may have a good 
opinion of the Med:cal Officer, but I am asking whether on general principles 

.Medical Officers are allowed to ask tneir patients to go from one end of 
the Division to the other when they are sick? 

The Honourable Sir Muhammad Zafrullah Khan: No general rule can 
be laid down. It depends on the kind of disorder or illness which the 
parent is suffering from and the convenience of the District Medical 
Officer. 

F ACIUTIBS :rOB RAILWAY PATIENTS CALLED If OR TREAT)lENT BY THE DIVISION A:L 
MEDICAL OFFICEB, KARACHI. 

284. ·Mr. L&lchand Navalrai: (a) Do the employees called by the Divi-
sional Medical Officer, Karachi, for treatment, get any travelling or daily 
allowance for the period they are out of their headquarters? If not, why 

·not? 

(b) Will Government state whether any arrangements are made by the 
Railway Administrat.ion to ensure sufficieqt reserved accommodation in 
trains in third and intermediate class compartments for patients to travel, 
in response to the Divisional Medical Officer's call? If not, why not? 

(c) What arrangements exist for the patients called by the Divisional 
Medical Officer to his headquarters, for taking rest at Kamchi during the 
period of their stay, if not admitted to the hospital? If not, why not? 

(d) What arrangements are made by the Jtailway Administration to 
ensure supply of suitable diet to the patients du:-ing the period of their 
journey to, and stay at, Karachi, if they are not admitted in the Hospital? 

The Honourable Sir Muhammad Zafrullah Xhan: With your permis-
.sion, Sir, I propose to reply to questions Nor,. 284 and 285 together. Gov-
ernment have no information. These are matters of detailed administra-
tion for the Agent, North Western Railway, to decide to whom a copy 
of the questions has been sent for information and such action as he 
may consider necessary. 

Mr. L&lchand Navalrai: May I sppeal to you, Sir? Every question is 
being replied to in such a manner that I must raise a. point of order again. ~ 
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Kr. President (The Honourahle Sir Abdur Rahim): I have. comidered 
this. The questions relate to details of admiriistratio'n. I do find that many 
questions are aSRel1 or tnat nature, and 1 must remind the House that it 
is not the ftillction of the House to survey the details of any adm:nistrn.-
tion. The House can only hold the Honourable Members, who represent 
certain departments, responsible for the administration generally, and they 
cannot control the details of the administration at question hour. 

Kr. Lalchand l!Iavalrai: May I know what would be the remedy then 
with regaTd to these questions? 

lIIr. President (The Honourable Sir Abdur Rahim): I should exclude 
as many questions as possible which deal with mere details of day to day 
administration. These are ·matters for depdrtments to deal with. But 
sometimes certain questions do leak out which relate to such details, which 
ought not to be canvassed in this House. 

()PBRA.TIONS PERFORMED BY THE DIvISIONAL MEDICAL Oll'P'lCER, KAlU.cat. 

t285. *Kr. Lalch&nd l!Iavalrai: (a) How many major and minor opera-
tions have been performed bv the present Divisional Medical Officer, North 
Western R3ilway at Karachi Cantonment Railway Hospital, during his 
tenure of office there? . 

(b) Does the Chief Medical Officer, North· Western Railway. take into 
consideration the performance of operations by a Medical Officer as a 
qualification for promotion, or stay at an important and popular Divisional 
headquarters as is the case in Civil Medical Department ~' If not, why? 

(c) What were the circumstances under which thEl present Divisional 
Medical Officer was sent to Karachi? 

TIu.NSlI'ER OF EMPLOYEES 011' THE NORTH WESTERN RAILWAY ON MEDICAL 
GROUNDS. 

286. ·Mr. Lalchand l!Iavalrai: (a) Will Government be pleased to state 
what are the orde:-s in force on the North \Vestern Rnilway, in regard to/) 
transfer of an employee from one station to another on medical grounds 
either of the employee or his family members? 

(b) Is it a fact thatcerlain empklyep!'l on the Nort.h Western Railway 
were asked: by the Administrahion to p~'oduce certificates from the Railway 
Medical Officers recommending a transfer or stay at a station on medical 
grounds'! If so, have these certificates been accepted? If not, why not? 

(c) Will Government be 'pleased to state the number of employees on 
the o~h Western Railway who had been recommended a transfer from 
or stav at a station, on medical grounds during the last twelve month"J, 
and whether these transfers have been effected or not? -If not, why not? 

(d) What objections are tihere to the transfer o!" stay of employees to or 
,at a station so as tc give them healthy conditions for the performance of 
their duties? 

(e) Do Government. hold the Railway Administrations responsible for 
the .con~e u~nces or deteriorataon of employees' health who are kept at a 
statIon ill spIte of a medical certificate to the contrary? 

tFor answer to thi9 question, Bee 'answer to uesti J~ No. 284 
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The Honourable Sir Muhammad Zm:uuah Khan: .(a) to (d). Govern-
ment have no information. These ure matters of detailed administration 
in which full powers have been delegated to the Agent, North \Vestern 
Railway, to whom I have sent a copy of this question for information. 

(e) This is a hypothetical ue~tion. 

QUALIFIOATIONS PRESCRIBED FOR API'OINTMENT AS CLERKS IN CBBTAI!i OJ'J'lCES. 
ON THE NORTH WESTERN RAILWAY. . 

287. ·1tIr. Lalchand Navalrai: (a.) Will Government be pleased to stata-
whether it is a fa.:!t that the North Western Railway Recruitment Rules 
provide that persons whose educational qualifications are below the matri-

, culation standard of a recognized University or the Junior Cambridge in 
the case of students of European Schools, are not eligible for appointment 
in the clerical posts of the Divisionp.l Superintendent's office or offices of 
Extra Diskict Officers? 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to give the date from which these orders were brought into force 
on the No:th Western Railway? 

(c) Do these rule,> also apply to those non-matriculate membe:s of the 
North Western Raihuy clerical staff. who were in the employment of the 
Administration before the promulgation of these rules. either temporarily 
or on probat:on? If so, why were these rules applied retrospectively? 

(d) Have Government considered whether there can be any exception to 
these rules in regard to appointment of non-matriculates in the clerical ranks 
on the North Western Railway? If so, which authority is competent to 
order such an exception? 

(e) Will Government be pleased to lay on the table a statement showing 
full pa=ticulars of t.be persons who have been deba.rred from confirmation 
in cler.cal posts on the North Western Railway on the ground that they 
did not possess matriculation qualifications? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Y GS. 

(b) From 1924 the educational "t~n~~rd reql<ired from oflice clerks has 
been Ml',triculat.ion, first or second dIVISIOn. 

(c) and (el. Se far as the. Headquarters office of. North Western 
Railway is aware, no non-matrIculate member ?f the ?lencal staff who was 
OIl probation in a permanent vacancy at the time ~hlS standard was fixed 
suffered therefrom but it is possible that nun-matrIculate members of the 
clerical staff who' were in temporary employment at t.he time, may have 
been debarr~d from subsequent permanent appointment. but information 
is not readilv available and Government regret their inability to undertake 
its compilati~n as it will involve an amount and time of labour not commen-

, surate \"ith the results likely to be obtained. ..' 

, (d) 'rhisis a matter of internal administration which must be left. tQ , 
the Agent to decide. The authority com.peUlll~t9 permit a~ exc~p.~i ll ill. t~ 
Agent who fixed the standard. 
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COliSTIi'ClION OF THE LAHoRE AND KARACm ADVISORY CoMMITTEES ON THE 
NORTH WESTERN RAILWAY. 

289 .• ][r. Lalchand Navalrai: (a) Will Government be pleased to state 
when were the Lahore and the Karachi Railway Advisory Committees 
brought into existence? 

(b) Has there been any demand for amendment of their present consti-
,tution? If so, what action was taken in the matter? :' ': 

(c) Do Government propose to amend the constitution of these two 
_ Advisory Committee8 with a view to make them more representative and 

widen the scope 'of their activities? If not, why not? 

. (d) What is the maximum period when a revision is desirable in view 
of their working? If no such duration has been fixed, do Government pro-
pose to lay down such a time limit? 
. (e) Has the question of revision of constitution of Advisory Committees 
been brought before the Central Advisory Committee for its consideration? 
If so, what was its view? If not. do Government propose to place it 
before that body for considerution? 

The Honourable Sir Muha·mmad Zafrullah Khan: (a) In 1923. 
(b) to (e). A Resolution recommending the rE-constitt-tion of Local 

Advisory Committees genCl"Rlly with a view to giving them larger powers 
'!lnd responsibilities and making them more thoroughly representative of the 
people was moved in another place on the 14t·h September, 1927. I would 
refer the Honourable Member to the discussion on that Resolution. which 
was ultimately withdrawn. The question of representation on Advisory 
-Committe~s was on the agenda of the meeting of the Central Advisory 
'Council for Railways held on the 14th September, 1935, when members 
desired further information to be obtai1,led on certain points. The question 

.will be brought up again at a meeting of the Central Advisory Council when 
'the information called for from Railways has been received. The interests 
represeuted on the various Committees have been altered from time to time 
~s and when the necessity for doing so has arisen. There is nothing to 
preclude other alterations being made at any time when the case for such 
alterations has been established. 

A1'PuCADIUTY OF THE RESOLUTION BE RECRUITMENT OF MUSI.IMS TO 
INFERIOR AND LABOUR CLAss EMPLOYlIlES ON STATE RAILWAYS. 

289~ .][r. Lalchand Navalrai: (a) Will Government be pleased to 
state what orders the Railway Board or the Agencies have issued with 
regard to the ratio of Muhammadans in inferior and labour services on the 
respective State Railways? 

(b) Is it a fact that, under the Government Resolution of 7th July, 1934, 
25 per cent. has been fixed for Muhammadans in the State Railway ;~~r
vices? If so, is this also applicable to inferior and labour class of servants? 
If not. why not? 

(~) Is it a fact that the o~h Western Railway Administration had 
iSSued o~ers that a minimuniof 25 per cent. of infetior and labour services 
b& giveniio,the MuhamrriadaB community? " 
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, . '(d) Is it a fact that 'this order was sub~e uently modified and the 
.representation of the Muhammadan community was raised from 25 to 71 
per cent? If so, why this percentage was raised to 71 p.er cent? 
, (e) What percentage of posts in inferior and laboUr services on the 
State Railways is reserved for Hindus separately on each Railway? If 
no order ·has been issued'in regard to Hindu community, what are the 
reasons therefor? 

, (f) Does the present percentage of Hindus in services on the North 
Western Railway in inferior and labour ranks come to that has been 
allotted to them? If not, what orders have been issued to bring the 
percentage of the Hindu community to the proportion allotted to them? 
If no orders have been issued, what are the reasons therefor? 

(g) Is it a fact that the ratio of majority community in the inferior 
. and labour services on the State Railways is not upto the perc~ntage 
fixed for them? If so, do Govemmo.mt propose to issue instructions that 
in apportioning the future appointments in inferior and labour services 
the recruitment of Mullammadans be suspended till the percentage allotted 
to Hindus is reached? If not, why not? 

The' Honourable Sir Muhammad ~afrullah Khan: (a) Agents of North 
'Western and Eastern Bengal Hailways have been instruct9d to maintain the 
existing percentages of minority communities including Muslims in mferior 
.services and labourers, and Agents, East Indian and Great Indian Peninsula 
Railways, have be'en instructed to reserve one-third of the vacancies for the 
redress of marked comn;l.Unal inequalities in these services. 

(b) The orders contained in the Home Department Resolution, dated the 
4th July, 1934, apply to superior and subordinate services only and not to 
inferior servants and labourers. 

(c) No. 
(d) Does not arise. 

(e) No definite percentage has been fixed for Hindus o~ any railway. 
They are eligible for appointments to all unreserved vacanCIes. 

(I) and (g). In view of my reply to part (e) these parts of the question 
·do not arise. 

Kr. Lalchand Navalrai: May I know if the Honourable Member can 
enlighten me as to why that rule aoos not apply to inferior servants and 
laboUl'ers ? 

The Honourable Sir Muhammad Zafrullah ][han: I am afraid that is not 
for me to answer. 

OPINION OJ' RAILWAY DOCTORS REGARDING THE SICKNESS OJ' EMPLOYEES ON 
THE NORTH: WESTEIDr RAILWAY. 

, 200. *][r. Lalchand Navalrai: (a) Is it a fact that every employee, who 
~eports himself as unable to go to duty due to sickness, is given a me~o. to 
~,:Railw8y DoctOr,on the North Western ~ailway, on form G., 92 ReVIsed? 
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(b) Is it a fact that this form does not contain any column for remarks 
against the person reporting sick by the memo. issuing officer? If so, is 
it a fact that some Supervisors issuing the memo. endorse the same with 
their own opinions and do not leave to the Doctor to give his un-
influenced op'inion in regard to the sickness of the employee? If so, why? 

(c) Do Government prop'ose to put 8 stop to this pract.iee? If not, 
why not? . 

The Honourable Sir )(uhammad Zafrullah Khan: (a) The answer is III 
the affirmative. 

(b) There is space provided on the reverse side of t.he Form in which in 
the case of an application for sick leave the issuing officer may enter his 
opinion or remarks when sending an employee to the Medical Officer. Even 
ff th;R Rnl'tCe were not provided, Government consider that there would be 
no objeeticn to an issuing officer expressing his views in regard to an indiv.-
dual W110 was bt·ing sent to the doctor, if he considered there was 
justification for doing so. 

(c) No. 

HOLIDAYS IN THE DIVISIONAL OFll'IOE,r NORTH E8TER ~ RAIT,WAY, KARACHI. 

291. -:Hr. Lalchand Navalrai: (a). Will Government he . plen.sed to 
state the number of holidays admissihle to the North Western Railway 
Headquarters and various divisional offices staff in a calendar year? 

(b) Is it a fact that the employees of the North Western Railway 
Headquarters Office get Bank, sectional, and iocal holidays as well, while 
the staff of the Divisional Superintendent's office at Karachi are given 
only Bank holidays? If so, why? 

(c) Will Government be pleased to state whether it is a fact that the 
Divisional Office, North Western Railway, Karachi, was kept open even 
on a Bank holiday in October 1935? If so, why? If Government are not 
aware of this fact, do they propose to make enquiries for the information of 
this House? . 

(d) Will Government please state whether employees called to office 
on a holiday are given leave in lieu thereof? If not l why not? 1£ the 
reply be in the affirmative, will Government be pleased to state' if the staff 
of the Divisional Superintendent's Office at Karachi, were given leave in 
lieu of the holiday in October last when the office was kept open? If 
not, why not? 

(e) Is it a fact that a sectional holiday was given to the Muhammadan 
employees of the Divisional Superintendent's Office, Karachi, on 12th 
}hvember 1935? If so, why discrimination was shown to other com-
munities? Do Government propos':l to issue instructions to the North 
Western Railway Agency that ther.e should be no discrimination on the 
railway in regard to the grant of holidays on communal grounds? 

The Honourable Sir Muhammad Zafrullah Khan: (a) The staff of the 
North Western Railway headquarters office and various Di"isional offices 
are normally grunted the holidays notified in the gazettes oldiRe-rent pro-
vinces by the Provincial Governments under section 25 of the Negotiable 
lnstruments Act of 1881, except the Bank holiday on the 29th'or30i:h J'lilie. 
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(b) The staff in the headquarters office are allowed holidays admissible 
under the Negotiable Instruments Act (except the Bank Holiday on the 
29th or :1Oth June) and, in addition, certain important sectional and local 
holidays provided work conditions permit. The grant of additional sectional 
and loenl holidays to staff in Divisional offices is left to the discretiC'n of 
Divisional Superintendents. The staff in the Divisional Superinteudent's 
office, Karachi, are allowed holidays permitted under the Negotiable Instru-
ments Act, but. no sectional or local holidays, as in the opiniono£ the 
Divisional Superintendent, Karachi, the number of holidays allowed to staff 
in Sind is already adequate. The staff have, however, been notified by 
the Divisional Superintendent, Karachi, that it is open to them in exception-
al cases to ask for casual leave on any particular local holiday which they 
find necessary to observe. 

(e) The Divisional Superintendent, Karachi's office was not kept open 
on any gazetted holiday in October, 1935, but was kept open on two 
gazetted holIdays. one in March and the other in September, 1935, 
as both of these were Parsi holidays and there was no Parsi employed in 
the office. 

(d) On the North Western Railway claims to compensatory ('asuai 
leave of office clerical staff ordered to attend office on a holiday are 
considered; the Divisional Superintendent, :Karachi; has evidently lost 
sight -of this and his attention is being drawn to this. In view of my reply 
to part (c), the latter part of the question does not arise. 

(e) The answer to the first part is in the affirmative. As regards the 
rest Government understand that this holiday was allowed through an 
oversight and there was no intention to discriminate on communal grounds. 
Government do not consider 'any further action is- necessary. 

bU'ORT AND Ex PORT OF CIOARS. 

292. *Dr. T. S. S. Rajan: (a) Will Government be pleased to state the 
figures for import and export of cigars for the five year period commencing 
from 1930? ' 

(b) lIas there been a fall in the export? If so, will Government be 
pleased to state the reasons for such a fall? 

(c) Bo Government propose to take remedies, fiscal or otherwise, to 
prevent further fall vf exports? 

(d) Considering the flourishing condition of this industry in the past and 
its world-wide reputation, are Government pre~) 1red to take necessary steps 
to protect and improve the industry from becoming extinct? 

(e) Are Government prepared to take such steps as are necessary to 
encourage the development of tobacco growmg as is dono in case of sugar 
manufacture? 

The Honourable Sir Muhammad. Zafrullah Khan: (a) The information 
asked for by the Honourable :Member is given in the Annual Statement of 
the Sea-borne Trade of British India for the year ending 31st March, 1934, 
und the monthly Sea-borne Trade Accounts for March, Hf35 , copies of 
which are in the Library of the Legislature. 

(b) There has been a fall in th~ export of ig~rs ~n recent yeal'S, (~U9 
mainly to the ~f.Deral trade depreSSIOn and dimmutIOn of the foreign 
demand for cigars. 
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(c) The Government of India are unaware of any steps which they can 
.take to revive a diminishing demand in foreign count·ries. . 

(d) The Government of India dQ not consider that there is any danger 
'of the extinction of this industry in India. 

(e) Such steps as are considered necoesary and practicable are being 
taken for the development of tobacco growing in India. 

Prof. N. G. Ranga: Are Government aware of the fact that the Madras 
'Government propose to raise ll. duty on tobacco growing in Madras, and get 
-an annual income of Rs. 10 lakhs, and that this duty, if raised, is likely 
to destroy this particular cigar-making industry in the South? 

The Honourable Sir Muhammad. Zafrullah Xhan: I am not aware. 

POSITION Oli' INDIANS IN KENYA REGARDING THE ,R.ERE"SVATION OF LA.!lDS 
~ THE WmTES IN THE hlGHllNns. 

293. *Dr. T. S. S. Rajan: (a) What is the position of Indians in Kenya 
regarding the re-;ervatiofi of lands to the whites in the higHunds? 

(b) Hnve the G,wernment of the United Kingdom i~P'Uf;.  an order-in-
council and were the Government of India consulted with regard to the 
eame? 

Sir Girja Shankar Bajpai:' (a) I would refer the Honourable Member to 
t.he Wp.ite Paper of 1923 and to the discussion on Mr. Satyamurti's ad-
journment motion in this House on the 27th March, 1935. 

(b) 'rhe attention of the Honourable Member is invited t.o the reply 
given by me on the 5th February, 1936, to Mr. Satyamurti's question 
No. 62 and the connected supplementaries. 

MEAsURES TO COMBAT lliLARIA AND PRICE OF CINOHONA. 

294. *Dr. T. S. S. Rajan: (a) Has the attention of the Government of 
India been dra,,'n tr. t,hr. resolutions passed during the bst hur years at the 
annual meetings of the Indian Medical Research Ae ;ClCiut~cn, IE.-garding the 
urgent necessity s!!.d imporlance of providing adequate treatment for the 
malaria-stricken population of India? 

(b) What action has so far been taken and what is yet remaining to be 
done? 

(c) 'What measures have Government taken to reduce the price of cin-
chona alkaloid so that it may be within the reach of the poor people? 

(d) Do Government consider that cinchona preparations are mere 
commercial commodities to be sold at a profit or without loss? 

(e) Have the cinchona plantations become part of the revenue-making 
departments instead of their original intention of being a philanthrophic 
measure? 

(f) What is the cost ex-factory of: 
(i) Quinine sulphate; 
(ii) Totaquiana; and 
(iii) Cinchona febrifuge? 
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, (g) What are the sale prices of these three products of cinchona? 
. (h) -What is thp retail sale price of the drug thrcu<Yh Post Office and 
y.rhat is the amount realised per pound by such sale? 0 

(i) Hc,w doe~ it compare with the cost of 'Production and wholesale rate? 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) 'fhe Resolutions were primarily for consideration by Local Gove~n

m~nts and were duly communicated to them. The Hcnourable Member 
is aware that recently the Government of India have given 45,000 lbs. of 
quinine free of cost to Local Governments for free distribution. 

(c) The price at which quinine is sold by Government is appreciably 
lower than the trade price. 

(d) and (e). Attention of the Honourable Member is invited to the 
answer given 011 the 9th SeptembeJ', 1935, to parts (b) and (d) of Slijut 
N. C. Bardaloi's ullstarred question No. 54 and to the answer given On ~he 
7th of this month to parts (b) and (d) of Seth Govind Das's question 
No. 146. . -

, (f) Tbe cost e;c factory of .the Government of India quinine is about 
':Rs. 15 per pound and that elf cinchoM febriJuge may be taken at roughly 
Rs. 7 per pound. Totaquina is not manufactured by the Govemment of 
India. The Governments of lVladras and Bengal who produce it have been 
asked to state what the cost is. 

(g) A statement is laid on the table. 

(h) Rnd (i). Information as to sales through the Post Office is being 
collected from Local Governments by whom the price for such sales is fixed. 

Government Bale prices oj cinchona product8. 
• Rs. per lb. 

Quinine sulphate • 18 0 
Totaqnina. 13 8 
Cin~hona febrifuge, " 9 0 

Lieut.-'Oolonel Sir Henry Gidney: Will the Honourable Member inform 
the House whether India is self-suppor:ting in its supply of quinine? 

Sir Girja Shankar Bajpai: I have inforll).ed the House man~T ,tim,cs t.hat 
India is not self-supporting in the matter of it:! requirements of quinine;. . 

~ . Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member inform 
the House whether it is the intention of the Government of India to make' 
India self-supporting in its qmnine Ol' to continue indenting from Java and 
other places? . . ,I 

Sir Girja Shankar Bajpai: If ~he J~ourable Member had been in his 
place when I ,answered a re~ent ql;lesticn. he would lJ.ave apprec~ated the 
fact that it is no longer the functiOn of the Government of' India to try 
and make India self-sufficient in the m~tter,of it.s requirements' of quinine. 

Lieut.-Ooionel Sir, HeDJ'Y . Gidney: Will th~ Honour!tble Member in.for~ 
this House in view of the proposed separation of Burma, what steps IndIa 
intends taking to make good the supply that. has hitherto been ·obtainell 
Crom Burma? ' 
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Sir Girja Shankar Bajpai: That question ·also has beim answered before, 
311d I would suggest to my Honourable friend to make himself up to date. 

:Mr. President (The Honourable Sir Abdur Rahim): All these questions 
have been fully answered. 

Dr. T. S. S. Bajan: When they receive the rerorts from the provinces 
with regard to the sale of quinine through post offices, if they find that 
they are making a profit, will the Government of India give the money 
to the poor people by reducing the price of quinine in the post offices? 

Sir Girja Shankar Bajpai: The position as regards the sale of quinine is 
that there is a territorial division between the three Governments which 
have a supply-Bengal, Madras, and the Government of India. So far 2~ 
the Government of India's area of distribution is concerned, I shall certainly 
look into the question as to whether instructions to Local Governments 
are necessary if they are making what my Honourable friend considers to 
be a profit on the sales of quinine. As regards the other two Local Govern-
ments which supply quinine, I can merely pass the suggestion on to them-
I cannot do anything more than that. 

Dr. T. S. S. Ranjan: Will GovernI!lent give me the information as to 
what price each packet of quinine is sold in the post .)tlice? 

Sir Girja Shankar Bajpai: I have alrr-ady said that the information IS 
being collected: when I get the information, I shall place it on the table 
(If thE: House. 

Dr. T. S. S. Bajan: 1 am simply asking whether you know-I think it 
i:; t,hree pice or something . . . . 

Mr. President ('fhe Honourable Sir Abdul' Rahim); The Honourahl", 
emb~r h:ls answered the question-he is collecting the information. 

Prof. If. G. Ranga: Have Government triec! to ascertain what steps the 
Local Governments are trying to take to supply themselves with the neces· 
eary quantities of quinine after the separation of Burma? 

Sir Girja Shankar Bajpai: So far as the present and the immediate 
future is concerned, Local Governments will be able to get their require-
ments from the supplies available with the Government of Bengal and the 
Government of India. -

Prof. If. G. Ranga: Have the Government of India tried to sound the 
opinions of these various Governments whether they would like to supply 
themselves or whether they would like the Government of India to supply 
them with quinine? . 

Sir Girja ,Shankar Bajpai: I have already said that in this matter the 
initiatIve rests with the Local Governments. 

SHORT NOTICE QUESTION AND ANSWER. 
APPOINTMENT OJ' TWO MORE PUBLICITY OFFICERS. 

Kr. ][. Ananthasayanam Ayyangar: (8) Is it 0. fact that Government 
12 NOOK. contemplate appo:nting two more F.uropeans as pUblicity om-

eers for helping in the production of books like "India, 1933. 
34"1 
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(b) What is the probable additional cost per year under that head? 
(c) What is the need for these officers? 
(d) Are they intended to carry on propaganda against India or any 

political party in India? 
The Honourable Sir Henry Craik: (a) It is intended to appoint two 

more officers to assist the Director of Public Information in his ordinary 
duties; one European and one Indian. N either will have anything to do 
with the compilat:on of the Material and Moral Progress Report for India. 
I may add that neither the present Director of Public Information nor 
"any of the officers of the Bureau had any share in the preparation of the 
last edition of th;s Report; clerical work of a routine nature was done by 
his office staff. 

(b) About Rs. 57,000. 
(c) The Government of India have been considering the question of 

improving their pubtcity arrangemeTlts at headquarters which they feel 
are very inadequate. Experience has shown that the Bureau as at pre-
sent constituted cannot handle efficiently the publicity work of all De-
partments of the Central Government and that it is essential in order to 
enable the Government of India to discharge their obligation to the public 
through the medium of the Press, to possess an efficient organization for 
making known its polic.\' and for making available informatJon regarding 
its work in all spheres of administraticn. It has long been felt that under 
present conditions with two officers only, 1.e., the Director and Deputy 
Director, the Bureau has not been able to keep sufficiently in touch with _ 
all the Departments of the Central Govarnment ,1nd to enable thE! 
Bureau to do this effectivelv in future the Government of India consider 
it is essential that there should be four officers so that the publicity 
work of the Departments may be divided between them. 

(d) No. 
:Mr. II. Asaf Ali: Are the Government of India aware that this pro-

posal was placed before the Standing Finance Committee. and the Stand-
ina Finance Committee did not think that it was necessary for the Gov-
e~ment to extend the Bureau, and they gave grounds for n~t doing so. 

The Honourable Sir James Grigg: YeR. Sir: thil Government are aware 
of it, but I think I made it clear to the Standing Finance Committee 
that the Gr,vernment intended to present this grant to the Lecislative 
Assembly with the information that a. majority Of members of the Standing 
Finance Committee were opposed to It. 

. 1 
Mr. S. Satyamurti: Did Government consider the decision of the 

Standing Finance Committee, and, if so, when? 

The Honourable Sir James Grigg: Do you mean the recommendation 
of the Standing Finance Committee? Yes. 

1Ir. S. Satyamurtl: What is their conclusion? 

The Honourable Sir J'ames Grig~: 'l'"hP l'oT'"l'lc;irln iR t'h~t. it. will Tlrc'-
sent the grant to the Lerrislature accompanied. by thA information that 
the majority of the Standing Finance Committee members were opposed 
to it. 
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PanditGovind Ballabh Pant: Was the matter considered by the gov-
ernment of India after it had been dispol>ed of by the Standing Finance 
Commitee? ' 

The Honourable Sir James Grigg.: It is an advisory body; it {'annot dis 
pose of the question finally. 

Pandit Govind Ballabh Pant: To the extent that the Standing Finance 
Committee had to deal with it, did the Government of India consider this 

matter after they had given their decision on it? ' 

The ~nourabltl Sir James Grigg: It W!\S cDDsidered by the peDple con-
cerned in the GDvernment of India. 

JIr .•• Ana.Jithasayanam Ayyangar: What kind .of publicity wDrk is it 
propDsed tD be dDne by the addition of these tWD .officers? 

The Honourable Sir Henry Oraik: That I have already explained. 

JIr .•. Ananthasayanam Ayyangar: Wherefrom dD the GDvernment 
pr.opose to get these tWQ .officers? DD they prDpose tD bring them .out 
frDm England, or one .of them is already an .officer in GDvernment emplDY? 

The Honourable Sir Henry eraik: One .of them has CDme frDm England. 

JIr. It. Ananthasayanam Ayyangar: What are his special qualifications 
fDr dDing publicity wDrk? 

The Ilonourable Sir Henry Craik: That does nDt arise out of this. 

Mr. S. Satyamurti: May I knDw, Sir, whether it is in the province of a 
single Member .of GDvernment tD bring fDrward a demand, the adDptiDn 
of which was rejected by the Standing Finance CDmmittee, Dr whether 
the Government as a whDle have tD bring it up, ignciing the verdict .of 
the Standing Finance CDmmittee? 

The- HonQurable Sir .J&Dl1p1 "Grigg: ' Whatever- requirements have to' oe-
fulfilled befDre the demand is presented will be fulfilled. 

JIr. 9. Satyamurtl: I want to knDw whether Government as It whole 
cDnsidered the decisiDn, recDmmendatiDn Dr advice .of the Standing 
Finance ,-CommIttee, :a.nd, 'if 8.0, when, and what their dceiswn was. 

. , 

The Honourable Sir James Grigg: I dD nDt know what the HDnourable 
Member means. Government is ~I).titled to administer its business thrDugh 
its departments as well as thr.ough GDvernment as a whDle, 

.. . . . ~ ... 
Mr. S. Satyamurtl: Have GDvernment ~ a whDle CDme tD a final deci-

si~m. a.t. all,. and" iLso, .what? 

The Honourable Sir .James Grigg: G.overnmenthave come to a tinal 
decision, which is to present the demand to the Assembly. 
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.,. S. "'t1~u,rti: May I know, Sir, if they have ........... . 

Mr. Presid .... t (The Honourable Sir Abdur Rahim): This is really quar-
relling over words. . \0 

RESOLUTION BE STA'fE CaNTHaL OF THE BENGAL AND 
NORTH WESTERN RAILWAY AND 11IE MADRAS AND 
SOUTHERN MAHRATTA RAILWAY. 

Mr. President ('l'he Honourable Sir Abdur Rahim): The House wilt 
now resume consideration of the following Hesolution moved bv :Mr. 
Muhammad Azhar Ali: . 

"That this Assembly recommends to the Governor General in Council ;,hat. immediate 
and necessary steps be taken to take over the control of the Bengal arid North es~ern 
Railway and the Madras and Southern Mahratta Railway from the ptesent. ll'ssees and 
further not to extend the contracts which expire in the year 1937." 

Mr. B. B. Varma (Muzaffarpur cum Champlll'Ull: Non-Muhammadan): 
Sir, I was saying, in supporting this Resolution for the termination of the 
contract with the B. and N. W. Uailway, the R. K. Railway and the 
M. and S. M. Railway, when you were pleased to adjourn the House for 
discussion on the adjournment motion on Iraq. that even if 'I. deficit wa!>: 
anticipated in the Hailway Budget, this much is certain that whatever 
deficit .other Railways might be expecting, these Railways. I mean the 
B. and N. W. Railway and the R. K. Railway will run ut It profit and a 
~ood deal of profit too. When a Railway can pay 3. diVIdend of 19 per 
cent. to its shareholders and at the same time build up II reserve of a 
considerable sum in exce~8 of even its original share capital, it will be a 
very good source of wiping off the deficit of other Railways lind paying 
the quota of Railway Budget to the General Budget. 

My last point is, Sir, that unless and until this Railway is taken over 
bv the G'Overnment, the grievances of the employees and the travelling' 
public cannot be remedied. During the last Delhi Se&sion, I had put a 
number of questions concerning t.he grievances of. the tmployees of this 

Railway, and you were pleased, Sir, to disallow most of Iny questions on 
the ground that this Railway was a private ~ailway and hence not the 
eoncem of the Governor General in Council ...... 

Mr. It. S. hey (Btra~ Representative): Will the Honourable Member 
kindlv come over to the front bench so that we mlloY all hear him pro-
perly'? 

Mr. President (The Honourable. Sir Abdur Rahim): The Honourable 
Member had better come over to one of the front benches. He has only 

two minutes more. 

1Ir.. B. :a. Vanna: T have finished. Sir. With theRe words, I Rtrongly 
support t,he :Resolut.ion and Ilppeal to the Government not to ignore the 
strong public opinion on this question and to accept the Resolution in 
letter and spirit. 

Pandit Govind 'lIallabh Pant (Rohilkc.nd and Kumaon Divisions: Non-
Muhammadan Rural): Sir. there is an amendment in my name. 

D 
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Xr. President (The Honourable Sir Abdur Rahim): The Ohair thinks 
by his amendment the Honourable Member wants to add another Rail-
way system to those that are mentioned in the Resolution. That is-·en-
larging the scope ..... . 

Pandit Govind Ballabh Pant: The Resolution proposes the transfer 
of the management of Railways from the Companies to the States, and, 
by way of illustration .•..... 

JIr. President (The Honourable Sir Abdur Rahim): Not all Railways. 

Pandit Govind Ballabh Pant: By way of illustration it means some, and 
I was adding one more. 

Mr. President (The Honourable Sir Abdur Rahim): That is enlarging 
the scope .. Does the Honourable Member want to speak on the .Resolu-
tion .itself? . 

Pandit Govind Ballabh Pant: I will ~pea  later on if necessary. 

Dr. ·Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir. in supporting this Resolution, I would like to draw the 
attention of the HouJe to the previous history of both these railway lines. 
Let me first take the B. and N. W. Railway. This Railway consists of 
three distinct sections. and each of these sections has a history ot its 
own. The three sections are, the main line-B. and N. W. Railway, the 
Tirhoot Railway, and the R. K.' Railway. The first contract to establish 
the B. and N. W. Railway was made on the 12th December, 1882. and 

this contract was for a period of 50 years. The Government provided. 
the land, and the surplus profits aft,er paying six per cent.· interest were 
to be divided between the Company and the Government. But, four years 
1ater, in 1886, this provision was rescinded and the Company wus allowed 
to !i:eep the entire profits to itself, and the Government had no share in 
the surplus profits. The contracts were revised from time to time, and, 
mostly in fayour of the Company and, then, ultimately in the year 1931, 
the position was reached that either it should be acquired in the following 
year, or the contract would have to continue for another fifty years. 
This W3'S the history of the B .. and N. W. Raliway. As regards the 

Tirhoot Railway. it belongs to the Government and the B: and N. W. 
Railway is simply working it. This is a very profitable concern and there 

is no automatic extension of lease for fift.v vears as far as this sectiori is 
concerned. The third is the R. K. Railway. The first ·contract was 

·si'!ned on the 12th October. 1882, 'lnd it. opened the first line between 
Bhojeepura and Kath,godam in order to have access to Naini Tal. Sub-
'Sequentiy, Government provided land free of <'ost, and also guaranteed. 
interest at 4 per cent. up to 1885, and they also gave a subsidy of Rs. 
"2.0,000 a year for a period of ten years. The Lucknow Bareilly' Section 
was built up by issuing debentures which were purchased by the Secretary 
-of State for India in 1911. 1915 and 1918, so that thi~ particular Railway 
now belongs to the Government. Therefore. the pOSItIOn of the R. K. 
Railway is such that it partly belongs to the Government and parHy to 
the Company. This was the position in which we found these t;bree 
Railways in the year 1931, beCSUl'le. that was the year in which notiCfl 
was to be given to the, Companies that we were going to acquire them in 
1932, or, automatically, according to the previous contracts;· their term 
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would extend for another period of fifty .... ears. This question was dis-
-cussed in the year 19B1 and we appointed a special Committee to go into 
the details of the purchase of these Railways. The Committee rep.wted 
:and we had a full dress debat,e on the 3rd Octoher, 193i. when the re"ort 
was taken into considerat.ion. We had at. that time a great apprehension 
that the Government might let go the opportunity as they actually did 
in ihe case of the Assam Bengal Railwav and we were not prepared that 
in case of these Companies thE period should be f~xtended fOJ" anoiher 50 
years. At. that time, we drew pointed attention to the ,:olllforts of the 
ilravelling public; I drew a picture on that occasion Ilbout the manner in 
'which the third class passengers were treated. but I hope that on this 
-occasion other Members, who are familiar with the actual travelling con-
ditions on this Railway, will do so. We had. however, certain special' 
difficulties to face on that occlJ'Sion which I shall just enumerate briefly. 

The fil"Bt difficulty was that this debate took place on the 3rd Octoher, 
1931, that is, it· was ubout 12 days after England went. off the Gold 
'8tl!ndard and we had great financial embarrassment at that time. We 
did not know exactly what would be our position a few years later. and 
to this was added the general trade depression and t.he general 10Sf; in 
the revenues of the country. so much so that in Xovember, 1931, that is, 
s month later, the Finance Member had to produce a Supplement.ary 
Finance Bill and the House passed a Supplementary Finance Bill, t·hat is, 
increasing by 25 per cent. the customs and revenue duties on each and 
-every article without considering in detail whether it could or could 
not stand those duties. This was the financial ~mbarrassmentwhich was 
also mentioned in the report of the Committee. The report says: 

"The inan~e Member emphasised the bct that in present conditions a very large 
tlterling sum, nearly £12 milliol1s, required to purchase the Railways could not be 
r.Used without unduly straining India's credit with possihle detrimental effect on 
-existing ~ecurities, or without reducing the power of· the Government to finance new 
~xpenditure in other directions." 

That was really the difficulty which the Assembly and the Committee 
had to face, on account of which. we could not purchase the lines imme-
diately, and we passed a Resolution to which I shall refer later on. The 

E. and ~. W. Railway Company' knew the difficulties with which t.he 
Government of India were faced as regards financial embarrassment, and 
we itlso-knew the difficulties of the B. andN. W. Railway, because-·t.hey 
could not, possibly run with profit without the Tirhoot Railway. On 
account of t.hese mutual difficulties, the· Assembly passed a Resolution, 
moved by the Honourable Sir George Rainy, the Member in·charge of 
llailways: recommending that. the Government should enter into negotia-
tions with--the two Companies to obtain from them an optien to purchase 
the lines on the most favourable terms on the 31st December, 1937, R lb· 
ject to one year's notice, or, if possible, on the 31st December of any 
earli~r year, again subject to one year's notice. But, contrary to our ex-
Fectations, the contract, instead of saying "on any date previous to 1937'·' . 
llermitted extension of time n0t contemplated by the Assembly. The pre-
sent contract which the Secret.ar.v of State signed with the Company with-
out the knowledge of the Assembly is to the effect that the Secretar~' of 
State for India shall have the option of purchasing the Company's Rail-
way on the 31st December, 1937, or on the 31st December, 1942, on· 
-giving to that Compan.v 12 calendar mon~hs' previou,> notice in writing of 
its int,ention in that behalf. The ResolutIOn passed by the Assemblv said 

that we should purchase in-1Q37 or earlier, but the actual contract ~igned" 
D 2 
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[Dr. Ziauddin Ahmad.] 
said that it could be purchased in 1937 or in 1942. That is really contrary 
to what the Assembly ]'ecommended.Kow, I come to the present posi-
tion. -Five years have passed away and I should like to examine whether-
we are in It position to pUl"chas.e it now. The first objection that was 
then raised was our financial embarrHssment. It cannot 'hold now. Money 
is ver." cheap and our credit has gone up. It is exceedingly easy for' 
Indin to secme a loan at 3 to 3t per c(·nt. The loan eRn be raIsed easily 
in rupees or in sterling, and, if loan is raised in rupees. it is exceedingly 
easy to transfer it into sterling, because our sterling credit. in England on 
account of the truIlsfer of gold from India t.o that countr." is exceedingly' 
good. Money muy be raised in two wass,-(l) There ma.\' be R simple· 
loan which the Government of India ma." mise ut 3 or 3~ pel' cent, or (2) 
they may foUow the proposal first formulated by Sir George Rainy on the-
floor of the House, Hnd issue debenture .. with a guaranteed interest of Z 
to 2! per cent. and participation in profits. The first objection that wa.~' 
raised on account of financial emharrHssment does not exist now. The 
second ,point which I should like to emphasise is whether it is Or it is 
not a paying concern. This Company, during t.he last five :vears. has 
given a dividend of 19 per cent. in 1930, 16 per cent. in 1931 
and 16 per cent. in 1932, 16 per cent. in 1933 and 16 per' 
cent in 1934. Suppose we pa~' the entire amount b~' taking a loan at 3-?; 
per cent., how much will we gain? I have got before me the figures of the 
gross eaTnings, the ,,'orking expenses and the net income of the B. ana 
N. W. Hailway. and if we pay the entire amount hv taking fl three per 
cent. loan, it will be a profitable concern, because the net. enrnings in the 
year 1930-31 is 93·7 lakhs, which, on the whole ~apital, gives an interest 
of 6·9, In the year 1932-33. the total net income was 98·7 which gives, 
a net profit of 7·1. I? the yeRr 1933,34:, it will come to 99·]8, giving 
a net profit of 7'3, and, m the year 1934-35, our net profit was 106'4, giving' 
a profit of 7·9 per cent. I now give the figures in II tabulated form: 

Year. 

19"30·31 . . 
1931-32 

1932·33 . 
It33·34 

1934·35 

PUltCHASE PmcE-R. AX!) N. W. RAILWAY. 

13,47 Lakhs. 

I 

Gross Working Net Interest. cearnings. expenses. earnings. 

--

. 180 86 'j 94 6·9 

177 81 I 96 7'1 
I 

181 ". 82 I 99 7'3 · 
; 

· 191 83 107 8 

· / 192 86 
I 

106 '·9 

Dividendi. 
paid 

b)r 
Company" 

19 

16: 

16: 

1ft 

16 
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Year. 

!)cr:CH.\SE PRICE-R. K. R.\lLWAY. 

2 Crores. 

I I Interest : Dividend i Working I Net on I pa.id 
expenses. : eamings. purchase! by 

Gross 
ea.rnings. 

i I price. ,Company. 
---------I-----[-----i------:------:I------
1930·31 29 15 I 14 7 18 
-1931·32 27 I 14 13 6'5 15 
1932·33 .28 I 13 15 7'5 15 
1933·34 • 30 15 15 7'5 15 

.1934·35 32 15 I 17 S'5 I 16 

I entirely agree that our profit may not amount to these figures which 
I haw just outlined and whieh the Company is now deriving. because, 

,when it becomes a Government line, the expenses are bound to go up 
;slightly, and we have to provide more B,oney f0r the eomfort,s of passen-
'gers. Even allowing for this, an income of five per cent. is assured and 
it ,yill be a pmtit,able business. 'fhut finishes my second point,. Now, I 
>come to the third point. That is the demand of the !:!enernl publie. 

lIr. President (The Honournblt' Sir Abdur Rnhif'n): The Hanom-able 
M"mber has exceeded his time limit. 

The Honourable Sir Zafrullah JOlan (Member for Commerce and Rail-
ways): Does not the Honourable l\Jember support that part of the 
Resolution \yhich relates to the :M and S. M. Railway? 

Dr. Ziauddin Ahmad: I Rm supporting it. M.v third main argument. is 
-this. We are about to !>tart thf: Statut0ry Railway Authority. 'fhere 
will be no kind of political intederence from the Legislative Assembly in 
the future. \Ve must start a scheme of unification, nnd I may just 

'remind the House that, in the interest of economy. every counh-y is modi. 
fying it;, s,ystem of railwa.V'l. In England. we had 112 different concerns 
'of which 27 were the main and 85 subsidiary, but the Railway Act of 
1921 united them into four concerns and further modification is in con-
-templation_ We should al!>o adopt the policy of unification and that was 
also the recommendation of the Committee which t.he Government did not 
follow. 

~ow. as to the ~  and S_ M. Railway. 

Surplus Interf'st on 
Year. Interest. profit. Tota'. purchasing 

price. 
--------

1930·31 231% 40 63 9'5 

1931·32 231% 411 65 9'S 

1932·33 .231% 3It 55 8'3 

1933·34 231% 36t 69 9·0 

1934·35 .231% 261 50 7'5 
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[Dr. Ziauddin Ahmad.] 
This Company was started on the lst June, 1882. We purchased it. 

in the ye~r 1907 by paying 1.5 million poun.dl?". !Ind •. acc.ordiug . to...a.speciJLl 
contract, we will have the right to acquire it in the year 1937 by paying 
five million pounds or 666 lakhs.· Now, the sttr.(>lus profits of this parti-
cular Company in addition to 31 per cent. is as follows. In the year 
1930-31, the surplus profits are 40 lakhs; in 1931-32, 41 lakhs: in 1932-33, 
these are 31 lakhs, and in 1933-34, 36 lakhs; in 1934-35, these are 26-
lakhs. It works up to an average of four per cent. This particular Com-
pany also gets 231 lakhs for the guaranteed interest at. 3i per ~ent. l'he-
above tabled figures will give the true picture. They are getting 7! to 
9! per cent., and I am sure that the Government of India can easily raise 
a loan at 3t per cent. and thus gain 4t per cent, to 6! per cent. The 

. whole of this !Surplus profit which now goes into the pocket of the ·Company 
will go to the Government of India and relieve the taxpayers of this 
country. We will also save the cost of the Home Board. 

Before I sit down, I should like to emphasize that the Government of 
India, if they have any doubt on this point, should give us an opportunity 
to discuss the matter in the same manner as they did in 1931 by conven-
inga special Committee appointed by the House or by the Government (to· 
discuss the matter with them and go into all the arguments for and against) 
and that is. the poi~t which I would like to emphasize in the end. 

Pandit Nilakantha Das (Orissa Division: Non-Muhammadnn): Sir. 'v~ 
should like to know if the Government are supporting this Resolution. 
In that case, the debate will be facilitated. Or, are they going to oppose 
'it? I suggest that they should take an early part. in the debate. 

Sir Abdul Halim Ghumavi (Dacca cum Mymensingh: Muhammadan 
Rural):I am sorry I must oppose this Resolution. I cannot agree with my 
Honourable friend, who hus just sat down, about Lha benefit;; that will 
accrue to the State by the acqU'isition of these Company-managed Rail-
ways. I shall deal presently with the Bengal and North Western Railway,! 
In my opinion, this is not the time for the Government of India to assume 
wider r,esponsibilities in regl}.rd to the management of railways by raising 
money for the acquisition of additional railways. There are many nation 
building purposes for which funds are eSRentially necessary, and, if the 
funds can-be raised -\! t a ch.eap rate of interest, as my Honourable frienei 
has jJ].st pointed out, we may well spend that money for many nation: 
building purposes which are urgent necessities. 

An Honourable Kember: What are they? 

S.ir ~bdul Halim Ghumavi: I shall tell you in the lobby and not waste 
ifune here. Improvements of the present transportation facilities rather 
than the taking over of going Railway concerns appear to be the need of 
the hour. Sir, if we get the money, let us open out as many lines as we 
can, instead of blocking the money for purchasing a Company-managed 
Railway which is managing things ~fficiently and well (Voice8: "Oh. 
oh".) It is a fact, it is no use saying "Oh, oh", because they can pay a 
dividend (A.n HonouI'able _Ve.mber: "At. our expense"), and I am able to> 
prove to the hilt tha efficient management of this particular Company_ 

An Honourable Kember: Trayel in third class and see. 
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SiIAbdul HaJ.im Ghusnavi: Sir, the railways' are losing mom,y· yeur 
c.fter year. There is the railway deficit. The Honourable the Moyer of 
the Resolution said that if the State acquired these two Railwuy" they 
would be able to make good their deficit. I do not know what my 
Hon(.urable friend meant by saying that. The deficit is about four cror!'!'> 
this yeilr, and does .the Honourable Member suggest that by takiug over 
these two Railwav lines, thf; Governmeut will be able to make good these 
four crores, and that the moment the 8t,ate acquired this Railway, it will 
not be a losing concern? 

KaulaDa Shaukat Ali (Cities of the United Provinces: M!lhamIi:Uldan 
Urban) : May I ask my Hunourable friend . . . . . . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
llember is not giving way. 

Sir Abdul Halim Ghumavi: Sir, the subject of State ver8'U8 Company 
management is a very wide subject. ·What we really want is the control. 

(Interruptions) . 
An Honourable Kember: Is the State Railways? 

Mr. President (The Honourable Sir Abdur Rahim): 'l'he Honourable 
Member should go on without taking noti.:le of the intelTUptions. 

Sir Abdul Halim Ghusnavi: The State has already got some control 
over the Company-managed Railways. (Voices: "No. no"). 

Lieut.-Colonel Sir Henry Gidney (Nominated Non-official): Only In 

respect of finance. 

Sir Abdul Halim Ghusnavi: F'inance is the mainstay of every concern 

Mr. President (The Honourable Sir Abdur Rahim):The Honourable 
Member had better address the Chair. 

Sir Abdul Halim Ghumavi: One point I shall tub, because I hnve !rot 
very little time. Speaking about the Bengal and North W estern Railw~v 
I regret to have to say this. The Honourable Member said tl:a;: th~ 
Company was malting a very huge profit. W 2 have heard that large 
dividends are paid cut to shareholders, but my Honourable friend forgot 
entirely that the capital on which these dividends are declared onlv-
represents a proportion of the whole capital. Sir, as-far ·as I can uride;-
stand from an answer given in reply to a question by Sir Alan }'arson8 
some ;years ago, the capital of this Company cODsist.s of £3 million· or-Glfiary 
stock, £3 million preference stock and about £1,30,000 deferredsto("k. . It 
is only on the first of these that high divid'imds have been declared. 

An Honourable Kember: What about the rest? 

AnoUler Honourable Kember: It canDot be les8 than 3t per cent. 
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Sir Abdul Balim GhumaVi: Now, Sir, tske the other side. You get 
this. It gives you t,he cheapest rate of transportation that. you dan ev.er 
get in India. Look at th.e av~rage rate ~arged for passengers per mile 
()11 the meter-gauge of thIs rlulway. It IS on page 97.of Volume II of 
the Railway Administra.tion Report, 1933-34. That IS the cheapest 
rate you could get in India. . 

An K01lOUi'i.b!e Member: It is al8() the slowest t.rain, and II most 
uncomfortable train. 

Sir Abd1il Kalim GhuzilaVi: That is what you are paying lo"t~ flere, 
"you see, t.he third class pasRcnger pays less on this Railway than on any 
()ther railwav; tnat is what we want. Here it i!> thB cheapest rate that 
the third cl~ss passenger has to pay. In fact, the third el88spassenger 
only pays about two-thirus ,)f wb'lt he would have to pay 011 any other 
State-managed llailwllY. Again. 0n page 109 of the same Report, you 
will find tbat for the ~ania 1e of '~ods, their rate is the cheapest per ton 
'per mile of any metre guur,!C' ra.il~~y in India. 

Mr. N. M. Joshi: (Nominated Non-official): Exploitation of labour. 

An Konourable Member:. Also exploitation of passengers. 

Sir Abdul Halim Ghunavi: You cannot say exploitation of passengers. 

Mr. President (The Honourable Sir Abdur Itnhim): The Honourable 
:Member ought not to be interrupted in that way; and the Chair would ask 
the Honourable Member himself not to take notice of tbese interruptions. 

'Sir Abdul Halim Ghuznavi: You cannot have lit both ways. You can 
!CIther insist on greater facilities than the traffic cun hear, that IS, thun 
what it can afford, and let the tax·payer toot the bill,-and this is what 
thE State-managed Railwd,s are doing at present or ;vou can allow 
private enterprise with due control 3S to rate~ and fares hnd safet.'", as, 
under existing circurnstullces, and with theB~ things sf)cured, :vou ought 

. to give a free bllnd to the Company railways. Sir, it is very eary to 
(Jritncise. But. Sir, if you know the diffi0u1ties of the management, theM 
will be very little gmund for complai1it. Sir, we Illn-e heard of the 
splendid management of tbe State Rs,ilways. (Voices: "Question, ques-
tion".) This has been said times without number, and that is what the 
Honourable Member wanted by this line being acquired by the State,-· 
with a view to better maJHtgelnent, lIJore efficient management by the 
Stat,e. If so. whv we waste our four davs' time cyelY :vear In 
criticising this mll~agelllcnt" . . 

An HOnourable Member: We want to make it still better. 

:Mr. President ('fhe Honourable Sir Abdur Rahim): Th<l Chair woula 
ask the Honourable Member not to t.ake notice of these interruptions. 

Sir Abdul Halim Ghuznavi: Sir, I gatbered from what I heard when 
this Resolutlion was first moved that Company maBsgement was !lOt an 
~fficient management, tbat it did not satisfy the public, and that it was 
the duty of Government t() take over these 'l'silWajB fur the ad vttntage of 
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the. publ,i.c and· >llso in ord~r to secure that they ghal~ make some money. 
I SIlY, ::)u', tluH ollr experIence has shown, when tIns House some years 
figo ]lllli1lit,d H Rt'solurioll b~ II smHil majority, and when the St.ate acq;lil1;!d 
tire East Indian Railwuy Hlld the G. 1. I). Railway management, after the 
State acquiring tho.;·~ Hailways, the managemtnt has not been more 

,efficient at all. (Laughter.) 'I'he~' were far better managed when they 
were under Company management. (Voices: "No, no".) It is useless to 
acquire the Company-managed R.&ilways and thus ~dd to the b~rde l.s of 
the taxpayers. What is the effect today? Railways are losing money. 
Who is paying for th lt~ Supposing the Bengal and North Western Rail-
way is acquired, .. 

lIr. N. M. Joshi: We are guaranteeing 31 per cent. interest. 

Sir Abdul HaIim. Ghumavi: But my Honourable friend forgets that 
sdllong as they make a profit, Government have not got to pay the 
'guaranteed linterest. 

Mr. N. M. Joshi: But when they make a loss, Government haV 03 t.o pay 
the guarant.eed int.erest. 

Sir Abdul Halim Ghuznavi: But ,'..-e are not paying now us the company 
'is making a profit. 

Mr. M. S. Aney: Rut they tire losing today. 

Mr. President (The Honourable Sir AbdUl' Rahim): Honourable Mem-
bers will please allow the speaker toO proceed without 1nterruptions. 

Sir Abdul Halim Ghuznavi: I 'want to make out this point. It is nOli 
,opportune now tf) raise ~ loan e,"en at a cheap rate of interest and acquire 
'the Company-managed Railways. They are serving ~he people ,,,ell 113 is 
sl!o\vn by the report that t.here is less charge for third class passengers and 
also lowest freight charges for t.ransportation of goods. If you want :;0 
raise money, do so by all means; expand :your railways and o~'eil new 
Imes. That will bring you money. For instance there waB a big' schem'e 

-of Dacca-Aricha Railway \\'hich was a very profitable concern. Assurance 
was given on the floor of the House that it would be sbrted in 1931. 
'Vhat happ'ened in 1931? Depression came in and Government pleaded 
want of money. But, I know what was the real reason for not opening 
that railway. Fortunately or unfortunately, the Member for Railways is 

,also the Member for Commerce. He will have t.e look to the imerest not 
or,ly of railways, but also of commerce. 

The Honourable Sir Muhammad Zafrullah lDum: Do you want that 
ignored? 

Sir Abdul Halim Ghumavi: I want there should be two separate 
Members. That would be better. 

Mr. S. Satyamul'ti ,Madras City: on- uha~madan Urban): The 
more, the better. 

Mr. President ('fhe Honr:urn.ble Sir A'Jdur Rahim): The Honourable 
Member has only two minutes more. He must finish his speech within 
::that time. 
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Sir Abdul Jialim Ghumavi: I will repeat and. say that ~Il'is is not p,n, 
opportune time to acquile thes~ two rtli1~ays whiCh {Ire domgvery well. 
We are now seeing how the ralhntys whIch are under State control are 
msna"ed. If the Government want to raise money, let t~lem do so, hy 
II m~ans' but let them open new nnel; out of that money In places where-
a, h' .. ~ there are no railways. Sir, 1 oppose t IS mov.on. 

Lieut.-Colonel Sir Henry Gidney: Sir, I rise to oppose this Resolut,1011 . 
. I do so for a good many reasons. It was 3 great su ~rise to In':! to hear 
my Honourable friend, Dr. Ziauddin Ahmad, suggesumg th~t the State 
should take over the two railways. From my memory of this ASi>embly, 
I have always put my Honourable friend, Dr. iauddin.Ah~ad, ~s. the 
severest critic: of the Hailway Board. But he now poses. l~. ~ '.hff~rent 
way and he wants to inereal'oe the labours and. th~ responBllblhties 0 .. th':! 
Railway Board wMch is at p'resent a top-heavy mstitutIon and m~ Honour-
able friend further wants to mulct the finances of the country oy adiling 
to the deficit of the Railway Budget. (,-

Dr. Ziauddin Ahmad: May I remind the Honourable Member of the 
Statutory Ralilway BO&l'd? 

if:':lt.-Co~DAIi Sir Henry Gidney: We all know that the RailwliY 
Board IS wor in~ at a great loss. I feel sure that, if we repeat the experi-
ment that we did a few years ago when this House, in its earlier life, took 
over tohe Company-managed railways, we would be adding to the burden 
of financial liability and losses. Sir, none in this House ean den v ,that 
from the time the Railway Board-it was ':\ small institution at on~ time 
and 'it was a very well organised and paying instit,ution-from th~ time' 
the Railway Board took over the Great Indian l'eninsula Railway and the 
East Indian Railway, those Railways have been steadily losing. Today, 
the Railways, due to many causes, controllable ~d uncontrollable, are in 
a aud state of dEbt. Does the Honourable Member Reriously ask thi,; 
House to add to the labours of the Railway Board a Railway which is 
functioning today as the best of any railway in Tndia. It is paying a high 
dividend to its shareholdl'rs, and, by the Railway Board taking it over, I 
know that, within the next five years, it will add to its debt and increase 
its responsibility, and who knows WE might be asked to appoint another' 
Financial Commissioner and another Honourable 'Member for Railwavs. Sir, 
I do not think it would be to the advantage either of t.he Railway' Board' 
or the finances of this country if we support this Resolution of Mr. 
Muhammad Azhar Aii. I, personally, have alwaJs been dead aguinst State 
control of railways. The recent past history of the Railway Board. as I 
said just now, is a sad one of deficits. Let us not, in our hasty desire to 
possess :further control. of Railways; especially those which are working 
efficiently, add to ,mr Ihbilit,ies and to the loss of the railway concerned~ 
Sir, with these few observations, I oppose this Resolution. 

)(aulvi Badrul Hasan (Tit'hut Division: Muhammadan): Sir, I beg t~ 
sUl;lI?ort the Resol~t on. Since the. Acworth Committee report, it i2 an 
undisputed propOSItIon that the railways should be brought under State 
control. III the first Session of 1931, the question of the termination of 
the contract wit~ the Ben~al and North Western Railway and (;nt etl~el' 
company was r~lsed and thiS led to the formation of a Select COl}llilittee'. 
Thei-eport of the Select Committee was placed before the House in th~ 
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sec.-md Session. Sir George Rainy the. then -Member for Commel'ct'll11d 
Railways put forward the dffiiculty of raising funds in so s90rt It time as-
one -;year and gave assurance of purchasing the said railways in tbf: course' 

. ;)f two or three years. His words are: . 

"But I have not the least doubt that, whoever may sit in the ~eats we sit todav _ 
. the question of the possibility of purchase on reasonable terms will come before tii; . 

.Assembly at the end of two or three years." 

It was o.n this understanding that the lease of the 'Bengal and ~orth' 
Western RaIlway company w~s z-enewed for flnother five veal's. It is more 
than four years since that debate took place, but we cio not know what 
steps the Government have taken in that direction. I understand thw 
Government would aga'in come forward with the plea of want of fund!!. 
My simple reply is ~hat t~e. Bengal and North Western Railway is a going 
concern. It has paId a dIVIdend of 15 to 19 per cent. during the Jast four-
or five yean,. If the Government floats a loan for this purpose, it will' 
not be .a !OSl'1' in a_way, rather the chances nrl.> that t.he Joan wOllld' 
be repaId 'In the courstr' of 14 or 15 years. Here I would read arc'll: linea. 
from page 27 of the Acworth Report which runs thus: 

"Had the Govprnment thought fit to borrow moneJ even at rate considerably higher-
.than the rate of net return that the Railways could earn on it, we believe its actiOB-' 
would have been abUl\dantly justified." 

T.he r~port refers at the foot·note to thl.> answer given by Lord Inchape-
in his eVldenc.e before t~e .-\cworth Committee. It runs thus: 

"If I had a railway and wanted the money and saw the trade there I should' 
raise money eYen if I .had to pay 7! per cent.. or 8 per cent." ' 

Sir, what I beg to submit is that Government ought to takf) loam! for' 
the purpose even if it be at a higher rate of interest. 

Now, Sir, I am not in a position to say anything as regards the worklllg 
of the l'vI~dras and Southern Mahratta Railway but as regards the Beng8.1 
and North Western HailwaY, I c~n say something from my own personal 
experience. My opinion is· quite contrary to what Sir Abdul HaliUl 
Ghuznavi holds, but my opinion is based on personal experience. Sh', 
since the last debate took place in this House, I feel that bribery has not 
in the least decreased. _-\ good!; clerk, in some cf the important stations, 
makes a fortune in the course of four or five y~ars. They have made a 
scale of their own, the rates of illegal gratification differing in different 
commodities. Unless one pays those illegal charges the goods would _ not 
be accepted; it dOES not lflatter even if the parcel is directed to the Com-
merce Member. If the Honourable the Commerce Member feds nny 
doubt I would invite him to Muzaffarpore d'Jl'ing May in the lichi season-
and to Pusa, Road during August in the mango season. Lc!· liS bke 
then the question of water I:up:ply in smaller stations. It i~ a very o~d 
grievance. During the lftst Se8s10I.1 of. the Assembly Or the BIhar CounCII,-
I forget which, in reply to a questIOn It was ~tated that a ~uc et of water 
is supplied to every train in the small statI n~. Now, Su', ~ould . y~u 
believe that a bucket of water would be suffiCIent for an enliire tram IU 
even the winter season, not to speak of summer when the need" or drink-
ing water are greater? And this one bucket of. water is brought 0111.>. hO:'I1-
before the train time and it is allowed to bask ill the sun, and thIS IS inc- . 
sort o~ water that is given to till: pilssengers to drink. 
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The seco~d class waiting rooms in even important. stat.ions like t;JJlOl'Ul' 

Iu affarp~lr 'an(} Darbhan~1I huw no f~ns in "'pit.e of the fa~t that the 
said stations are electrified. The waiting rooms in smaller stahom" where 
there are any, have no lights or water supply. The waiting sheds for 
third class pussengers are worse still. They are unl~rotected fron~ hot or 
cold winds or drauohts of rain. You will not. find u single Lench 111 them 
and it is impossible"' for one to sleep in them during the night in winter aud 
the day in summer. In most of the station!:! there ,is no anungdHltmt f:11' 
the int.~r class passeng::,rs. The un'll.ugcments for f(JOd in this line are no 
better. The Indian refreshment rooms ltO doubt keep u room for l\luhl'!D-
madam; but in most of them there is no MuhammadancoolL }'ood cooked 
todav is orten supplied the next day, I heur the Indiun refreshment 
roo~s in our parts are in the lease of a railway official living III Gorakhpur. 

Punctuality, Sir, is :In excc})tion in the Bet:; and !"orth wesu-m. 
~ailway Complm~-. You will seldom find any t reaching its desmna-
tion at the proper mme. Even the Lucknow Express, the £ustest train on 
the line, is late by more than half an hour on fiye days out. of a v'eek. 

The carriages in most of the trains are of the yery old type. 'rhe 
cushions in the inter class of most of the trains are worn out {lud rickety. 
Lately the spring cushions of the second class compartments have beEn 
replaced by fixed ones. 

There is one other important matter which requires .colls:der~~tion· and 
that is the Sonepur Bn(lge. This bridge brings considerable profit 
.Juring the Sonepur fair to the Railway ';on ~any. It '~s l)uilt.ia!lg long 
.ago aEd it has passed its econom~c life limit. It mU!;t hllv~ been shaken 
.Juring the last earthquake. Some questions were put during the bst 
'Session of the Bihar Council if this bridge wus going to be replaced hy a 
new one and the reply was in the negativ8. Sir, this Railway C(ll1lp~n'y 
hardly cares for the lives of the passengers from whose poekets the dl\'l-
dend comes. An example of this is the rcc£ntrailway crash at Sagauli 
in the Champaran district o£ Tirhut. 

As regards the staff I would simply say that they arc a set '.If iU-
.educated and ill-mannered people. Their treatment 'to the pasRengers, 
particularly t~e third class passengers, is far from satisfa.ctory. They 
have a free hcen'le to trf,Yel in the inter and sometimes in the second 
class and a single word "Railway employee" is sufficient to disarm a~y 
ticket collector. These are my reasons, Sir. for supporting this moticn. 

. JIr. Satya Narayan Sinha (Darhhanga wm Suran: i\on-Muhammadan): 
'Sir, representing as I dq, in this House a constituency through which the 
Bengal and North Western Railway rUllS, I think lowe a duty to my-
self and nlso those "hom ] repre!>;ent thnt I should SIl.\' L few words in 
support of the Resolution moved by my Honourahle fliend, Mr. Azhar 
Ali. Mr. President, perhaps you are not aware thut the Bengal and 
North Western Railway is one of the most inefficient, notoriously miserly 
.and awfully ill-managed Railwa;y Companies in this country. It is im-
possible for anybody to enumerate the innumerable grievances of the 
travelling public which have the misfortune to travel by the said Rail-
way and of the poor ill·paid employees of the Company. Sir, the less 
said about it, the better. My Honourable friend, Mr. Varma, has very 
.ably catalogued the grievances of the travelling public and the employees 
.of the Company, and I think I shall be wasting the time of the . House . 
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if I repeat them over again. Sir, we have been told that the Company 
ha'S an enormous income and it has been able, in certain years, to plly 
19 per cent. dividends to its shareholden; besidei' . building up a huge 
reserve fund. If Government take it in their direct control, 1 hope and 
trust·, Sir, they will be able to balance their railway hudget in no time 
by the profit of this Company. Besides the monetary gain, Sir, Govern-
ment will eam the blessings of the millions of people in Bihar, and a 
large pUTt of the United Provinces. I remember, Sir, very vividly ",hell, 
in t.he -year 1~31, the lease of the Company was l'pnewed loncl the inform-
ation was made available to the people in oUt' parts, who were very mucl~ 
!!hocked. This t.ime, when people have come to know that a Resolution 
for taking oyer the said Railway Company by Government is going to· 
be moved ill this House, high hopes have been raised aud they lire praying 
for good sense to dawn on Government so as not to repent the mistnke 
of the year 1931. I will tell you, Sir, my own experience in this COII-
nection. - Before coming to attend this Session, a lllrg(, number of respoll-
sible people in Bihar)l,sked me to see that ,they H're relieved of t,he 
tl"<mhlf' of travelling by this wretched Company. I know, Sk the (1ll1-

ployees of the Company are also praying alike, The Company is so. 
rotten and ill-managed that, unless it is changed root and bmn(·h, a 
remedy here and .the redressing of grievances there will not at all solve-
the problem. 

In the last winter Session, my friend, ::\oIl'. VUrll1H. and myself put a 
large number of questions concerning the grievances 01' the travelling 
public lind its employees, and most of t.hem, Hir. you dif<allowerl on the 
ground tha·t it was a private concern. What are we to do then? How 
to vent.ilate the grievances of millions of the people who tl'ft\'el by this. 
Railway? Besides the travelling public and its employees, there is an-
other large section of the people which have to suffer no less on account 
of this Company, Sir, I mean the poor cultivators of the part through 
which this Railway runs. In no other big railway company like this, I 
can chaHenge, Sir, you will find insufficiency of waterways which causes 
nnspeakable devasta.tion in floods and tolTential rains which, since the-
last earthquake, have become every year's affair in North Bihar, once' 
cailed the garden of India for its rich fertility. In the year 1923, when 
t,he rivers Ganges and Sone rose very high, several breaches were caused' 
in the railway embankments between Patna and Arrah in the East Indinn 
Railway, and I know tht'V provided it Dumber of wat-erways immediately,. 
in those places. But what happens with this Company? A large num--
bel' of breaches are caused every year. Sometimes Government have to 
resort to firing, killing innocent cultivators who, for saving thcir lives and 
cattle, a.ttempt to make an outlet on its embankments during high floods. 
Represent.ations are made to the authorities oj the Company, but they' 
treat them with the usual contempt. I would like .t-o give yon tl:J iIlm;-
tration, Sir, in this connection, which will be very amusing. Three 
bridges of this UnilwllY in th~ district of Darbhanga, between Madhubani' 
and Rajnagar, collapsed during the earthquake disaster. When those-
bridges were being rebuilt, their spans were very much shortened. People' 
of the locality raised a' great. hue and cry, because, even the former-
bridges were not sufficient for drnwing out the logged water of the area, 
and what would happen if their spans were shortened? The Chief Man-
ager of the Darbhanga Raj and severa.'1 other responsible people made 
l'epresenta.tioDS to the authorities concerned, but to no avail. Last yeal', 
I also put several questions in that connection and the stereotyped replies: 
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·were given. And I would like to tell you, Sir, what ha'S been the result 
,of shortening the spans of those bridges. In the last two yea.rs' sue-
cessive floods, the entire crop of the area was washed away. Such in-
,stances can be multiplied if we get time for them. 

Atout its mismanagement, I would simply like to draw your atten-
'it-on to the accident which happened only this month at Sagauli, a 
·graphic report of which you must have read in the papers and the memory 
of which must still be green. A goods train rushed into the building of 
the station, killing the Assistant Station Master and a number of other 
people. Such accidents can happen in this Railway alone. I know, 
Mr. President, for three years consecutively serious accidents took place 
'between Laherasai and Samastipur railway stations in the district of Dar-
bhanga. causing the deaths of a large number of passengers. I admit, 
Mr. President, that it is reaUy sickening to recount all the grie'Vances and 

-troubles c<l\Ifit.,d by this Railway to the people. I would fiimply say, be-
-fore I finish, that if the Government at all care for the safety of the lives 
and the convenience of the people of the area through which this Railway 
Tuns, they should lose no time in taking it under their direct control. TIle 
question of money should not, stRud in the way, Sir. Where there is a. 
will, there is a way. Government can easily find the money if they have 

;a will. 
As regards Sir A. H. Ghuznavi's arguments, I have simply to say that 

1 p .•• 
I would not take him seriously, because I know he represents 
a group-he is a typica1 representative of the group--whlch 

'will always go against the popular opinion of the House, irrespective of the 
merits of the case. He is incorrigible, Sir, and I pit,y him. 

With these words, I support the Resolution. (Applause.) 
Mr. V. V. Giri (Ganjam ('mn Vizagapata1l1: Non-Muhammadan Rural): 

Mr. President, Sir, I rise to support this Resolution. No academic dis-
,cussion is now necessary 011 this question of State verSU8 Company-
management. There was many a full dress debat-e both in the old Impe-
rial Council and again in the Legislative Assembly .. from time to tiine be-· 
fore the Ackworth Committee published its report.· at the time when the 

; State t{)()k over the management of the Great Indian Peninsula and East 
Indian and Oudh and Rohilkund Railways. The question before the House 

. is this: whether notice of termination of contract' should be given to the 
Madras and Southern Mahratta Rail'vay and the Bengal and North 
Western Railway according to the t-erms of their agreement. 1'hat is the 

. only quest,ion today. Firstly. Sir, the Government of India, in the Rail-
way Department, have admitted the financial advantages and the gres.t 
benefits derived from the State taking over the management of railwa.ys, 
and it would, therefore, be relevant for me to refer to the' paSsages in the 

. Railway Boa'l.'d's reports from time to time. In the Report of the Rail-
way Board for 1925-26, they said when they took over the management 

.of the East Indian and Great Indian Peninsula Railways as follows: 
"As one r .. sul~ of the territorial adjustments referred to above there has heens 

large reduction in the nnmber o{ junction. betwE'en different railway, administrations 
in the north of India with colTesponding 6<,onomiE',s of time and money ill' ~he matter 
of transfer of traffic and rolling stock from one administration to· alUitioier. The' 
'nnm~ of nnc~ions where two 01' mOl'e State-managed railway' II.dminilltrations mee~ 
'has m fac!. t,pen reduced born 18 to . 7 by these adjustments, Each of the Stat.· 
·.managed systems now sen'es a well defined geographical area." 
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Again, Sir, in the Railway Board's Report f?r 1927-28 at pag~. 6, at 
the time of the termination of the contract wIth the Burma Railways 
Company, they ~tated as follows: 

"After careful consideration, and having full regard to the views of. th~ Govern-
ment and the Legislative Council of Burma who expressed themselves 111 favour of 
State-management, it was decided, with the approval of the Secretary of. StB.te, to 
take over the Burma Railways for management by the State after the termmatlOfl of 
-the present contract wich the Burma Railway Company on the 31st December, 1928. 
While the transfer of the line to State-management will entail the payment to the 
Burma Railways Company of a sum of £3,000,000, it is likely to result in an increase 
d about half a crore in net annual revenue to Government." 

Again, Sir, in the Railway Board Report for 1929-30, when the State 
acquired the Southern Punjab Railway, it was stated: 

"The line, of which the aggregate length was about 927 miles, now forms aD 
integral part of t.he North Western Railway system; and apart from the administrative 
advantages gained from this acquisition, the financial gain is estimated to be aD 
increase of some 47 lakhs of rupees in the net annual revenue to Government." 

I would not like to trouble the House with many more statements of· 
the kind made by Government in order to establish that the Government 
of India are convinced that it has really been advantagf'ous to them to 
have taken over the management of those railways. This statement will 
-equally apply to the railways that the Government are now asked to take. 
Secondly, Sir, when a question was put in this Assembly last year to 
Mr. P. R. Rail about the economies proposed by Mr. Pope on the Madras 
and Southern Mahratta Railway, and the Great Indian" Peninsula Rail-
way. he stat-ed that unless the State took over the managf'ment of· the 
Y~dras and Southern Mahratta Railway, these economies "would not be 
effected. Thirdly, I would like to take up the question of Indianization. 
It is proved that, so far as the pace of Indianization is concerned, the 
State railways are far better than the Company-managed railways. With 
!!'egard to stores purchase policy also, we see that.. Company-mu1\uged 
railways compare less favourably than State.managed railways. In the 
Report for 1933-34 it is said that while the East Indian Railway did not 
import even a rupee worth of goods direct, .the Madras and Southern 
Mahratta Railway imported Rs. 30.76 lakhs worth and the Bengal and 
"North Western Railway Rs. 2.38 lakhs. 

Sir, I now take th.~ point of vip-w of workers. The workers of the 
-Compa.ny-managed railways will be happier if Government take· over· 
<lharge of the Company-managed railways for this reason. If !tny dispute 
-occurs, the workers of the Company-managed railways are in a very pecu-
"liar position. I am spes'king from experience. The workers approach the 
Agent of the Company. He says he is doing a thing under the order8 
of the Railway Board. If we approach the Railway Board, they say it 
·is the Company-managed railway and ask the workers to go to the Agent 
of the Railway. The workers of the Company-managed railways are thus 
driven from pillar to post. Even as regards grievaaces relating to condi-
tions of service, when we place the grievances of workers before the Rail-
way Board at the half-yearly meeting of the Railwaymen's :Federation 
with the Railway Board, the latter repeatedly ask us to bring forward 
~such questions as relate to Company-managed railways before the Agent 
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and discuss with him. Therefore, gO far as the workers are concerned,. 
they will be glad to haye immediate State-management' of all the rail-
ways. 

So far as the financia'l position is concerned, my Honourable friend, 
Dr. Ziauddin, has placed before the House facts and figures relating to-
it. The Company-managed railways pay their shareholders far more 
dividends than are paid by the State. So far as the Madras and Southern 
Mahratta Railway is concerned, that Company has been paying a dividend 
of nearly ten per cent. while the State is only earning five per cent. So 
also the Bengal and North \Vestern Railwa'Y pays its shareholders to the 
extent of 18 pel' cent. Applying fill these tests, it is not unprofitable 
to take oyer the management of these railways. So far as the Madras and 
Southern Mahratta Railway is concerned, the Company's share of the 
capital is 8.76 crores of rupees, and the surplus profits and earnings for 
the five years ending 1932-33 (I am taking the average figures) amount to 
Rs. 49.6 lakhs. If we, therefore, want to secure money to purchase this 
railway, even if we feel that we hayp to pay an 'interest of five per cent., 
which is not the \!<1SC Ht the present moment, we can raise a loan on three 
per cent.,-but tak!ng into consideration even five per cent" the amount 
required will be Rs. 43.9 lakhs. E,en that, Sir, will be a profitable 
proposition. 

Ill. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member has exceeded his time. 

1Ir. V. V. Giri: I will take only two minutes. I consider that the 
raisiqg of a loan is an easy proposition, and I would like to throw out a 
suggestion on behalf of the railwaymen of India. So far as the railway-
men of India are concerned, according to the latest information, the 
state owes them as provident fund assets to the extent of 42 crores: 
even taking the share of the employee to be 21 erores, as a pledge, r Ulll' 
sure it is not a. difficult proposition to raise a loan, and I can assure you 
the railwaymen in India will be very glad to give that sum on the same 
conditions on whit'h the Compall~'-lllallaged railways get 3! per cent~ 
guaranteed interest p-ven if there .are losses. 

I do not like to take much more of the time of the House; but unfor-
tunately, I have got many more points to speak about: I would only 
say this with respect to what my friend, Sir Halim Ghuznavi, has stated: 
he said: "Why !!hould the State purchase these railways when com-
panies are running it at a profit?" He must know that this nation is a. 
living nation and it hus it~ sense of self-respect apart from financial 
considerations; and, as such, the Assembly stands for nationalisation of 
r&ilways, nationalisation of industries and certainly of the railw~ys; and, 
therefore, we stand for that proposition; and, Sir HaHm and others who-
do tlot feel as nationalists cannot understand the sen,timental point of 
view from wIDch this side of the House speaks, apart altogether from 
tlie financial considerations which are also sound. Under these circum-
stances, I heartily suPPort this -TIesolution. 

The AsseI)1bly then fidjoumed for Lunch till Half Past Two of the-
Clock. 
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The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, .Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

The Honourable Sir Jluhammad Zafrullah Khan: t:)ir. tht- histo!"V of 
this matter has, to a certain extent, already been placed before· the 
House. So far as the Bengal and ~orth \\Testern Railwav is conceln~d, 
lind if it is any satisfaction to my Honourable friend, . Palldit Gcvind 
Ballabh Pant, I might say that the R. K. Hailwav will be governed bv 
the same considerations to a very large extent ....... ~.. " 

Pandit Govind Ballabh Pant: Thank you. 

ne Honourable Sir Muhammad Zafrullah Khan: ... su that the f:lef, 
that he could not move his amendment will really not affect the question 
very mueh,-as J was sa~"ing, so iar as the Benga~ and North Western 
Railway is ('oneerned, as Honourable :Members have already been told, 
!l Committee was set. up in 1931 consistina of Sir Geor(1~ Hainv Sir 

-.... t') ~ •. ' 

George Sehuster, Mr. Anwar-ul-Azim, Mr. l\faslVood Ahmad, Pandit 
Ram Krishna Jha, Mr. Azhar Ali, Lala Hari Raj Swaroop, :\lr. B. N. Misra. 
DI'. Ziauddin Ahmad Hnd Mr, Gayn Prasad Singh, and that Committee 
took dut- note of the fact that there \\'as a very strong feeling among th .. 
public that, t.he polic~r of Government ought to be the substitution of Stat.(j 
management for Company-management generally, and -that lIlure l,,:i·ti" 
cularh" it WflS desired that an early opportunity should be taken to ac-
quire the Bengal and Xorth Western Railwa~'. As lws been explained 
to the House by certain Honourable Members this morning, t,h~ Members 
of this Committee, both ofli(,ial and non-official, however, were pressed 
with considerat.ions regMding the fin&.ncial situation, and they eventuall~' 
recommended thflt the Secretar~' of State should make nil Iittempt to 
come to some agreement with the Company so that it might be possible 
to terminat€ the contract with the C mpall~" at· the end of 1937 or at 
some earlier period b~' giving ft' yeflr's notice, A contract \1"flS entere(l 
into bet.ween the Seereiar~" of State and the Company on the 8th Decem-
ber, 1932, securing to Government the right of acquiring the Company 
at the end of 1937 by giving twelve calendar months notice, and also, if 
the right was not exercised on that occasion, to purchase the interests of 
this R.nilway at the end of the year 1942 b~' giving twelve cnlend>lr 
months not,ice. Mv Honourable friend, Dr. Ziauddin Ahmad, has made 
sonie slight, grievan'ce of tlie maHer that this additional option was also 
secllr!c'rl. He said: "We said in our Resolut.ion t11nt the Sce,oetary of 
State shonld secure an option to purchnse the Company at the end. of 
1937 or fit some veriod earlier.' Instead of that h',l has secured an optIOn 
to purchflse it either nt the end of 1937 or in 1942_" Reall.v,Sir, I was 
not 1\ble to understand what his grievance waa. I think Honourable 
Members will agree that it is certainly ver." much better to have t,wo 
options than one. The whole question, as hflS been subllli~ted to the 
House, is, whether the option shoulel or should not. be ex~r(,lseel on .the 
first of these two occasions. Most of the Fpeakers on thiS ResolutlOD. 
with the exception of Sir Ahelnl Halim Ghu1.Davi and Sir !lenrv Gi~ne,v, 
have supported it. The nttituoe of the Governmen~, whICh, I thmk I 
might e.xplain fit the beginning of the few observatIons that I ha:ve to 
make, is 'that they a.re in view of the nearness of the date, senouslv 
considering what ought' to he done in respect of ~hes~ two. R aiIwa:ys with 
regard to whicn some decision must be taken m time to exercIse the 

K 
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option, if the option has to be exercised, before the end of HJ86. Gov-
ernment, Sir, as I shall in the course of my observations explain, arc 
collecting certain material which is relevant to the matter, and tilt·.'. 
are very glad that the House has taken this opportunity of expressing 
its views from different angles on this question. I assure the House that 
before Government takes any final decision in the matter, all the consi-
derations that have been put forward or that may be put forward during 
the course of this debate, will be given their due weight. 

~ow, Sir. as I have said, there are some observations that I desire 
to make at this stage, with regard to certain factors that arise for con-
sideration in connectiOl'. with this matter and which will also have to be 
taken into account by Government before coming to some decision. 'With 
regard to the Bengal and North Western Railway and the R. K. Railway, 
which is at present managed by the Bengal and North Western Railway 
it might be taken roughly that the sum required for the acquisition of 
these two E-aih..-ays, that is to say, the Company-owned portion of them, 
would be in the neighbourhood of twelve million pounds sterling. It. h88 
been said by almost every speaker supporting the Resolution that the 
money market is no longer as tight, as it was at the end of 1931 or at the 
beginning of 1932, and that this Railway has been paying such high 
dividends to its shareholders that it would be an extremel~' advantageous 
pro?osition to go ahead wit.h the purchase of this Railway. Now, Sir, 
there are one or two considerations that I do wish to put forward with 
regard to this matter before the House. and the olle that I need refer to 
at this stage of the debat.e is the question of the high dividends. I will 
take up the general question of finances and the raising of finances a 
little later aftei: I have made certain observations with regard to the 
Madras and Southern )!fahratta Railwav. The one matter that I wish 
to allude t-o at this stage relates to the high dividends paid by the 
Bengal and North \Vestern Railway. ~o doubt. this Railwa.\· has been 
paying high dividends to its shareholders. but as was pointed out by Sir 
Abdul Halini Ghuznavi there is one explanation which we have also to 
take into account and that is that the dividends that are paid are not 
paid on the ent,ire capital of the Railway. The entire 
capital of the Railway, so far as the Bengal and North 
Western Railway section alone is concerned apart from the !{. K. RaiL 
way, is in neighbourhood of seven and a half million pounda sterling. 
Of this. one million three hundred and seventy fiye tll u~alld pounds is 
debenture stock, of which four hundred thousand pounds carried a rate 
of three per cent. interest. and the remainder nine hlmdred and sevent~
five thousand pOlmds. five per cent. Out of the remaining. three million 
pounds is represented b:v preference stock equally divided between t.hree 
}Jer cent. and four per cent.. stock, and- it is only on the halanct of ,h"ee 

million pounds of shareholders' capital that these high dividends are be-
ing paid. ~ow, if Government proceed t,o acquire,-and I want to make 
it perfectly clear that I am not making points ~ither in favour or against, 
the aC'quisition, but am only laying the material before the House, indi-
cating what considerations have to be kept in mind,-if Government 
acquire. the Bengal and North Western Railway, they will have to pa:v f. 

sum of just over ten million pounds sterling, and the then profits of the 
Railway,-and I F.ay the then profits, as there are. some considera.tioml to 
which T shall advert with regard to the scale of profits after IIC"<jui8itiuH,-
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:the t.~e~ profits will M.ve t() be distrib~ted over the whole of this capital, 
.. and .It ,lsperf.ec~ly bVI ~S that ev~n If the ratio of earnings to expenses 
c(;ontmues as It IS, of WhICh there IS not the slightest chance ......... . 

JIr . ...s.:Sa~am.mti; Why? 

The Honourable Sir :Muhammad Zafrullah Xhan: I shall explaill it 
I)resently, as I was st\ying it is perfectly obvious that even ii the ratio 
.of earnings to expenses contiuues as it is, of which there is not the 
slightest chanc~ the rate would be very much lower than it is at pre-
,gent. Now, it has been asked, why is it that you do not expect as high 
f. rat€ of profits, I!S high .a margin between earnings and working expenses 

.as the Bengal and ~orth Western Railway show at present? I t,hink a 
good deal of the time 'that has themI ~voted to the discllssioll of thit; 
motion was deyoted to pointing ou.t the deficiencies of the Bengal and 

-Nort.h ,,'estern Hailway with regard to its rolling stoek, wit,h regard to 
.accommodation, w~iting rooms, :service of water, and several other 
.matters that oontributetowards the comfort. and the amenitv of the 
,people llsing the milway. And one obvious indication, and I "have no 
.doubt t.hat ,,'hen the St.ate acquires it, it will be pressed t() give aHen-
:tion to that matter. is that there must be a considerable amount of im-
])roYement in tbose matters. The argument, I suppose, is that. inasmuch 
.as the Company has refused to carry out these improvementfl, 1.he State 
()ught to take over the railway and carry out, those improvements. That 
being so, I do not think the mere fact that the system i!> managed by 

·the Company or is managed by the State is either a matter of satisfaction 
'or a matt-er of dissatisfaction to any part of the House. I have no doubt 
-t.hat Honourable ~Iembers desire that a' change in managelllbnt. should 
result in a change in these matters. These matters wouJd require a fairly 
large amount of capital expenditure. I do not mer.n to imply for a moment 
'that that. shoula noc be undertaken, but I do wish the oust~ to realise 
that, that has to 'be taken into ('onsideration. For every crore of capital 
spent on any raihray or on this railway when it is acquired there will be 
a liability 'in 'int.erest-place it as low as four per cent.-of rupees four 

'lakhs a ~'ear. Then, it. has also been pointed out, and t.here were one or 
iwo interjections by my lIonourable friend, Mr. Joshi, to show that. 
·there was-I am not admitting it.,-that there was a feeling that the con-
-dition of labour on this railway was not as good as it was expected to be 
under State management.. That, again, is an indication that, if the 
l'nnnagement is taken over by the State. pressure will be brought to bear 

. upon those who are responsible for such management ro improve the 
'-('onditions of labour of this railway. That means extra expenditure 
and, therefore, nigber working exPenses. 

Let. us look, on the other hand, as to how the position might stand 
'with regard to the earnings of this particular railway. 'fhis particular 
'railway, again, as has been pointed out during the cou~se of the dehnte. 
'has a comparatively low rate of fares . .as well as of freight. A!> H?nour-
'able ::'Ifembers have on several occaSIOns ~ressed upon the ntt.entIon of 
rGovernment, the Pope Committee recommended that one of the met.hod!> 
of making any major savings in the wor!-ing expenses of railways woul~ 
be bv means of 'lmalgamation of the vanous systems. One of the cons)-

,-1Jerations applying to this railway also. is or may be. that,. if it is taken 
..()Yer, t.hp!'e might be some chance of Its amalgamatIon With thp system 

E 2 
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of the Eastern B'lngal Railway and that both might be worked together_ 
As compared with the Eastern Bengal Railway the rates and fares operat-
ing on the Bengal and North Western Railway are low, almost through-
out, article for article, or class for class of passengers. That being so,, 
it is still a problem of what is likely to happen. Will the prE:ssure upon 
t.he department be that the ratEls and fares on the Bengal and North 
Western Railwav should be raised to the level of the Eastern Bengal 
Railwa~', or wili t,he pressure be in the other direction-that it is un-
desirable that the Eastern Bengal Railway fares should' continue to be' 
higher than those that were in operation on the Bengal ~nd North West-
ern Railwa~' before it was licquired by the' Government? Government 
have already undvt·taken an examination of tliese two aspects of the· 
quest,ioll, tl~at is to say, one, the increase in working expenses that may 
be expeeted by transfer of this railw&J to .&tate' management. not only 
on the Company's section of the railway, but a:J80 on the Comp;my-owned 

, portion of the R & K. Railway, I1S I have said. hoth those are bound to 
go together; secondly, an examination of the possible increase in revenue 
k counterbalance the IiJmost certain increase in working eXp6nses, that 
may be achieved by increasing rates and fares. The House will realise 
t,hat a detailed estimate of these factors would be absolutely necessary 
before Government could make up their mind with regard to the acquisi-
tion of this railwav. Those are not however the only considerations that 
would govern the question. '.-

:Mr. lIuhammad. Ashar Ali: Knowing that the agreement is about to 
terminate. that is. in 1937,-whv did not Government calculate and collect all these facts and figures? . 

The Honourable Sir lIuhammad. Zafrullah Xhan.: Government are' 
collecting them in advance. Notice has to be given at the end of thi" 
year and Government hope that their figures will be. ready long before' 
the time arrives when notice has to be given. Then, another consideration 
that must be kept in mind with regard generally to all railways is that 
the general position is uncertain in several respec~. To mention only one,. 
the position that might develop with regard to road competition with the 
railways. That is another consideration which is not likely to manifest 
all its tendencies within the course of the year, but it has to be watched 
because otherwise the position will be this. If notice has to be given 
at the end of this year and is given, 80 far all the Company is concerned,. 
it will be entitled to receive the largest. captial payment that it would be' 
entitled to at any time, at no subsequent time would it be entitled to. anv 
more. But Government, on the other hand, would be investing the ta~'-, 
payer's money irrevocably, about. £12 millions of it, at a time when. if there. 
is going to ?e :my serio~s de~erioration in the earning capacity of these rail-
ways, the nsk must be entIrely Government's and will cesse to be the. 
company's risk. In the meantime, however, Government do recornise. 
that t~ere is very wide~pread disc.ontent with several features of the B~nga  
and ~orth Western Railway, rolling stock and other amenities and thouO'h 
not~lI1g spectacular is, being done at the moment, the Railw~y Board a~e' 
co~tlllually pressing upon the attention of the Bengal and o~h W t 
R il th 't f l' . ' , es ern 
I a. way thire'dneclessl y lli~ arne l ra~·l n in this position. With regard at 
east to . c ass ro ng stock, and more particularly, with regard to. 
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1avatory accommodation in third class carnages some improvement has 
been undertaken and is taking place, and the House may re~t fissured 
that, whatever the period which might elapse between now and the i,ime 
·of the acquisition of this railway, the Railway Department will continue 
to do all that is within their power to press the company to prm-ide 0" to 
improve these amenities. 

·Prof. N. G .. Banga (Guntur cum Nellore: Non-Muhammadan: Rural): 
The Railway Board are practically powerless. 

Sir Muhammad Zafrullah Khan: Xoi. entir~ly. A \\"Ord or two \"itb regard 
to the Madras and Southern Mahratta Railway. I' am very 111lppy to ~e ' 
that nothing very much has been said with regard to the achlfll comf(ds 
-or amenities that are provided on this Railwa:v and' I assume that the 
position here is certainly not the same as obtains on t.he Hengnl nnrI 
North Western Railway. Here the rbvious course of making furt-hpr 
economies would be an amalgamation with the South Indian Rnil\\'ay 
-Company, a proposition which appears to be, on such examination as 
Government have made of the situation, entirely feasible. hut tIlt' diffICulty 

with regard to this matter is that the South Indian Railway contract would 
not in the ordinary course terminate till the end of 15).1ii. (ioyernlllent 
are, therefore, faced with the situation that· the main conside"ntioll for 
the acquisition of the Madras and: Southern Mahratta Railway would be 
the effecting of economies that might result from an amalgamation of the 
system with the South Indian Railway but there is this difficulty with 
regard to their contracts. Weare entitled to giY8 notice for aeqllif>ition 
with regard to the Madras and Southern Mahratta Railway at the pnd 
'of 1936, or at the end of any subsequent period of five ,years s(~as to 
acquire it at the end of 1M2, or 1947, and so on. With regard t.o the 
:South Indian Railway, the chance of acquiring it dO€s Dot occur ill the 
normal course before the end of 1945, so that. there are various positions 
which arise with reg.1rd to an adjustment of ihis disparity betwpcn the 
two dates and Government haye under consideration severnl schC'mps, the 
:adoption of anyone of which might give the desired result One course 
which requires exploration is the course that has been urged today. that 
notice should be given at the end of the year for the acquisition of the 
Madras and ~outhern Mahratta Railway at the end of 1937, thnt it should 
be taken ov~r as a separate system aS'it now exists and run as :l sl']l1Irnte 

:system and that we should wait for the acquisition of the South Indian 
Railway in the normal course at the end of 1945, and then "mal"amate 
·the two. Another alternative would be to extend the contract with the 
.Madras ~nd Sout.hern ~hratta Railway till 1945, that is to say it. might 
:be made co·termmous WIth the contract of the South Indian Railwav. on 
t('()ndition that the two railways should amalgamate and that the~' the 
:amalgamated system might be acquired at the end of 1945, on such terms 
:as may now be settled when one contract is made co·terminous with the 
.ot~er. A third consideration is that the Madras and Southern Mahratta 
.R~Ilway might be acquired in 1937, and that the South Indian Railway 
mIght be acquired, .by private negotiation, also at the end of )~7, Ilnd 
;then an amalgamatIon of the two might be carried into effect . 

. :Mr. S. Satyamurti: That is the best. 
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The Honourable Sir Kuhammad. Zafrull&b Khan: An attempt of that 
kind has this feature, that a higher pri('e would have to be paid f'll' the· 
South Indian Railwav stock than would havt' to be paid in 1945. 'V .. · are 
collecting material 0Ii' that subject to see whether it may not bf' prefel~able 
to adopt that course rather than wait till the end of 19415. 'l'here is yet 
another method of· bringing about t.he desired result and t,bat is to acquire 
the Madras and Southern Mahratta Railwav at the end of 1937. and to 
hand ove1' its management to the South Indian Ra.ilway and then to-
adjust. the question of the distribut.ion of surplus profits. 

Prof. N. G. Ranga: That· would not satisfy anybod;v. 

The Honourable Sir Muhammad Zairu11&b lDui.n: As I han~ said. these 
ai'e the various matters engaging the attention of Government. There 
has been some indication, as I have been making these ohst'!>-ations. from 
some parts of the House that it would be ext.remely desirahle to bring 
ahout a solution of this question. I think preference from the oppos~te 
side has beep. shown for a method by which, at the end of 1937. the Madras 
and Southern Mahratta Railway might be acquired and the South Indian 
Railway might be acquired by private negotiation. However, financial" 
considerations will really rule the situation so far as this aspect of the-
case ib concerned. Then there are the general considerations to ,,;hich 
I said I would revert later in the course of my observations. In regard-
to this I think it is not only the financial situation that has to be con-
sidered. The constitutional position has also to be considerded. Xow the 
dates, as Honourable Members are fully aware, are the end of 1936 for 
coming to a decision as to whether notice should or should not be given 
and the end of 1937. for the purpose of making payments. The amount 
"equired will be vyith regard to the Bengal and ~orth Western Railway 
together ,,-ith the Rohilkund and Kumaon Railway something ill the· 
neighbourhood of 12 million pounds and with regard to the :Madras and 
Southern Mahratta Railway 5 million pounds, that is to say a total of 17 
million pounds. As I have said, the constitutional position has also to be 
regarded and t-he constitutional position is this. To begin with. these 
dates indicate that the taking over of these two railways, in case a d·ecision· 
is made in favour of their acquisition, will almost synchronise with the 
setting up of the Federal Railway Authority and one consideration, which· 
is very relevant and which has to be given its due weight, is whether 
it would be fair at the time of setting up the Federal Railway Authorit.y 
to face them with an accomplished fact with regard to these two con-
tracts and tha.t they sl).ould be presented, as their very first task, with 
the question of the transfer of very large numbers of staff to State-
management, the question of a smooth transfer between the companies. 
and the State and the question of an amalgamation at both ends of India 
between different railway systems. I do not suggest that would be a 
consideration which would necessarily preclude considering the question of 
acquisition. However, there is that aspect of the matter to be considered. 
Another matter which is also affected by these constitutional changes is 
the question of the raising of this money. \Vith regald to the rates of 
interest, it has been pointed out that the rates of interest at present are 
very low as compared with the rates at. which money was obtainable at' 
the end of 1931, or the beginning of 1932. That no doubt is correct, but 
money has not to be raised today. The decision with regard to the· 
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acquisition of these railways has to be made before the end of the year 
but if the decision is to acquire these railways, t.he money will be required 
towards the end of 1937, and it would require either a very rash or an 
abnormally intelligent financial brain to predict as to what the state of 
the stock market is going to be at the end of 1937. Again, as I say, 
it. is a matter to be considered, whether Go,ernment shall undertake a 
liability to the tune of 17 millions at the end' of 1936, which they have 
to fulfil at the end of 1937. That is another uncertain feature but let. l1S 

assume that. the clecisi<ln is that these two railways are to be acquired 
and that 17 million pounds has to be provided. The payment has to be 
made in sterling in England and it can only be done either by borrowing 
the amount in London or by raising the amount jn this country. The 
latter might be done either by direct Goyernment issue or, as was sug-
gested by Dr. Ziauddin, by the flotation of a company which might take 
over these companies for the time being. If the amount has to be raised 
in England. the dates are again l'ele,ant., that. if; to say, the amount. 
,yhich ,,·ill haw to be raised towltrds the end of H137. That will be 
what is known as the transitional peried Ilnd('r the GOYE'l'llment of India 
Act of 1935, and borrowing then would be governed h." section 315 of the 
Government of India Act in Part XIII of the Act which deals with the 
transitional period. That section lays down that dll~ng this transitional 
period there shall be no borro'\'\-ing by the Secretary of State in the London 
maket except under the authority of any East Indian LoaI1<; Act which 
might be passed by the British Parliament and within such limits as 
might. be laid down by Parliament. in that Act. Therefore, it would 
involve the Secretary of State having to secure very large borrowing 
powers from Parliament and Parliament would naturally have to scrutinize 

" the purposes for which the amount would be spent-another matter to 
which due regard must be paid. On the other hand, it was suggested that 
the money should be raised in India at that time either by a direct Gov-
ernment issue or by debenture stock or by the fiotation of a company. 
Whichever method is adopted, it necessarily means t.hat after the money 
has been raised, or when provision has been made for the raising of the 
money, arrangements must be made for the acquisition of an abnormal 
amount of sterling for the payment. in London and these exceptional 
transactions, even if they are not in themselves impmctieable, might, if 
they entailed a tightening of the market, prove very embarrassing for the 
Reserve Bank as well as detrimental to the economic stability of the 
country. I again do not say that that is bound necessarily to happen 
but I do say that that is another consideration which has to bp kept in 
mind. Some of these difficulties are bound always to exist and, therefore, 
that again is a factor to' be considered, viz.. that, if there are some 
features of the situation which have to he faced in any case, how are 
they to be co-ordinated to the existing situation so that a thing which 
has got to be faceci in any case is not allowed to stand in the way as a 
permanent obst.acle? As I said in the begin::ling, my object in placing 
t.hese observat,ions before the Rouse was mereiy to put them in possession 
of the considerations which Government has to give due regard to hefore 
they arrive at their decision, Well, Sir, at this stage this is all I have 
to submit for the considEration of the House and I will repeat again that 
the attitude of Government with regard to this matter is that they have 
not at all one way or the other made up their mind; that they mud make 
up their mind in the course of the next few months; they are collecting 
information on such matters on which information is available; and, in 



590 LEGISLATIYE ASSEMBLY. [11TH FEB. 1936. 

[Sir Muhammad Zafrullah Khan.] . 
'lddition to the considerations which other Honourable Members have 
;,Iaet'd before the House, there are th~se a~ditional consideratioJ?-s which 
i haye ventured to submit for the conslderntlOn of the House whlCh mt.H\t 
he lnken into account before a decislOn is arrived at. And I say agau!, 
Sir. thnt. t.he Government are "ery glad that the House has taken thIS 

opportunity of expressing its views on these matte~s so that <!?vernment 
will baye those views before them when they arnye at a deCIslOn. 

Dr. Ziauddin Ahmad: Will you consider the desirability of ta in~ .the 
.\ssemhlv into coufidence before arriving at a final deCISIOn, 

:1 P.M. pit her b'y moving a Resolution in the Assembly or by con-
l'ulting a committee, as was done in the year 1931 ? 

The Honourable Sir ][uhammid Zatrullah Khan: I have already 
qhseryed that. I am very glad that the Members of this House ha\'e taken 
this opportunity of placing their views bef?re the Rou~e. so that ~overn
ment might consider them before t.hey am,e at a deClSI?n; and If there 
a:-e any further matters which Honourable Members think are relevant 
and wl~ich Government ought to take into consideration, I have no doubt. 
that during the remainder of the debate t.hey will place Ithem befpre 
the House. 

Sir Cowasji lehangir (Bombay City: Non-Muhammada.n: Urban): May I 
ask a question? Does that mean that the House will not again haVf~ an 
()pl'ortunit~- of being consulted in this matter, and that Government will 
take a decision in the matter independently of the Rouse,-leaving aside .. 
today's discussion? 

The Honourable Sir Jluhammad Zafrullah Khan: Sir, Government notes 
that the House, subject to whatever course the debate may take finally, 
so far as Honourable Members who have spoken so far are concerned, 
is pressing upon the Government the necessity of acquiring this Railway. 
I t,hink the House has very clearly expressed its views. If my Honour-
able friend means that Government should come up before the House and 
Ray: ,. Here is the material collected, now let 11l; resolve into a CommitJtee 
and decide this question finally", I am afraid that is not the position. 

Babu KaUash Behan La! (Bhagalpur, Purnea and the Sonthsl Parga-
nas: ~on- uhammndan): Sir, I rise to sUP'Port this Resolution; but, 
before I do so, I should thank the Honourable Member in charge for 
whatever sympathy he has been able to show to this Resolution. I feel 
bound to support this Resolution, Sir, because some p~rtion of my consti-
tuency is covered by the Bengal and North Western Railwa~·. The 
notoriety of this Ra.ilwa:v is so well-knrnm that it hardly needs repetition. 
E'1ch word of its name reJYl'esents its bogus character. First of all, Sir. 
not a single mile of its line runs either through Bengal or the North-west 
province of India now. It will amuse ~·ou. Sir, how amongst the masses 
its name is interpreted in the vernacular. The "B. N. W. R." is known 
as Behllda Nalak and Wahiyat. (Laughter.) This.is how it is popularly 
interpreted in the vern.Il,cular in our 'Parts. The Honourable Membe!'. in 
opposing the Resolution, has enumerated the comforts and cheapness 
provided to the· pAssengers. Reall~" Sir, the HonourAble Yember waR 
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speaking in' a sup'P.rlative degree about everything cheapest provirled by 
the Bengal and North 'Vestem Railway Company. But I may [Idrl that, 
the Company considers "human life" the chea'Pest. (Hear, hear.) Per-
haps nowhere railway accidents would be so frequent, and the loss of 
buman life so appalling, as on this Bengal and North West em Railway. 
\Ve have been informed about its good management, as the shareholders 
get a dividend every year. Rut this is the very reason why the charge of 
mismanagement is levelled at the head of the manager of th£' Company. 
Sir, the dividend is not the onl.v test of good management. This is rather 
the reason why the management should be taken over from the Company, 
I\S the State is likely to look. not only t{) the dividend, but to th£' other 
aspects of the management, of which' the public c9mfort is not the le'lst 
important, Then, Sir, the RaiIwa,\' has played a very important part 

-as an agency for civilization. But this Bengal and North Westem Rail-
-way, through whatever part it runs, bas c!'eated verv little impression on 
account of its utter wret.chedness. Sir, most of its' station bllildings llre 
not better than even the latrine sheds provided b,\' the East Indian 
Ra.ilway stations, (Laughter,) The station platforms bepr eqllall.\ a most 
wretched appear."nce. Then, to crown all, the corruption rampant 

·amongst the employees is proverbial. I am tempted to narntie instances 
-of corruption, but I think the subject has been sufficiently dealt with, and 
I should not encroa~h upon the valuable time of the ·Asl'E'mhlv. With 
'these words, Sir, I sUp'/lort the Resolution, as, in our P~lIt of the' country, 
'it would be very much a~ainst our interests if t.he Rl1ilwHV \\'ere to 
.continue to remain under Company-management. . 

:Mr. :M. Ananthasayanam Ayyangar (Madras Ceded Districts and 
Chittoor: Non-Muhammarlnn Rural): Sir, we have been trf'ate<l to very 
.1engthy arguments on the pm!; and cons of State-management. of these 
Jrailwavs, I would anI\' crive one answer to all that has been RflIrl h.\' the 
Honotirable the Comme;ce Member, viz" that where there is a will, 
ihere is a way, (Hear. hear.) Sir, these are not the ohstacles which 
.cannot be surmount.ed, and I am really surprised that the small obstacles 
mentioned, are magnified to large proport.ions, and even to this day the 
'Government are not prepared to sa.\' yes or no, Sir, the Honolll'flhle the 
Commerce Member has been ailPting at length on the variom; difficulties, 
but he has not suggestea to us how those difficulties ('an he ('It-fired up 
'in the course of five Or six months and what further additionnl infol'mat·ion 
is necessary to clear up this ground :lIla make it possible for him to come 
to a decision either in the affirmative or in the negative, I would first 
-say th,'1t the constitutional bogey and inconveni.ence trottell out is an 
:absolute mvth. Far from the constitutional changes standing in the wa:", 
I would say, it might certainly help towards working these railwa:vs, when 
they are taken u'? under State control" in a much better manner, th.an 
thev J}re being managed by the compames. When the Federal AuthOrity 
.comes in, the Honourable the Commerce Member is afraid that children 
,ought not to be allowed to play with swords. 

The Honourable Sir :Muhammad Zafrullah Khan: I say-tet them 
fashion their own swords, instearl of our giving it to them, 

JIr. :M. Ananthasaya:nam Ayyangar: All that we want to sa,. is, let 
.them not fashion an;\' sword at all. I am afraid the Honourable the 
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[lvIr. M. Ananthasayanam. Ayyangar.] 
Commerce .Member is a little pessimistic. I do not know where he wilr 
disappear when the Stat,utory Railway Authority comes into being. He· 
will certainly be there in one ce.pacity or another, If he is single-handed 
and unaided today, he will have in future the wisdom of the Railway 
Authority that is being shaped into existence. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

'rherefore. far from it being a handicap, I am confident, it will serve 
a very useful purpose. By a change in the constitution. the staff control-
ling the Company-managed railways would not disappear froJD the spot. 
They would cert.ainly be transferred to another control. So even there-
with respect to the staff I cannot understand how any such inconvenience 
will arise. Therefore, it is idle to contend t.hat the change of man!tge-
ment from a Company to the State would be a source of serious embar-
rassment to the Railway Authority that would come into being, if such 
a huge problem as managing some two or three more small railways 
are added on to them. Well, Sir, the policy of State-management Wag; 
started so early as ]923 and I find that some of ,the biggest railways 
have been taken under State-management. One Honourable Member 
on thE' other side says that State-management is so bad that we must 
go back to Company-mamigement or in the ~se of the railways which 
are at present Company-uI.'maged, we must continue their management. 
I have been noticing the Honourable Member sitting on the other side 
in his attempt to applaud the present Government sometimes finds argu-
ment against this Government. I was wondering if he would not, say 
some day that before the new constitution comes into being, let us go 
back to the days of the East India Company management so that the 
Company would manage and govern India bett€r than the present Gov-
ernment.. I am yet to hear such an argument. I will not be surprised 
if such an argument is advanced by that Honoure.ble Member so that 
the Government in this country would hereafter be managed by Honour-
able Members sitting on the other side with, of course. one seat on the 
Directorate for the Honourable Member who has spoken just now. I 
venture to say that his speech was absolutely reactionary. I would' 
SHY, it is far from advancing the interests of the country at large, far 
from advancing the interest of tbe passenger traffie and even far from 
helping the interest of the political status and llosition of this country. 
Therefore. I would dismiss the very idea of allowing- thE' continuance of 
the Compan~'-management or words'· to that effect which have fallen from 
the lips of the Honourable Member who has heen so anxious to depict 
the Company-management as good. Even the Honourable the Commerce 
Member has not said one good word with respect to this Company manage-
ment. He assumes the Company management is bad but says it might 
be ilerepted for the present and he builds thereon the argument that if 
t.he management is ehange.d. that will involve an additional burden in-
directly to the taxpayer, or an additional eX'pense by wav of capital out-
lay and then' "'ill be so milch of work t,hat has to be started immediatelv 
o~ taking up the management. I say. it would always be there, wheth~r 
in 1937 or in 1941 or even whether in 1958. The same difficulties are 
bound to be there always. Therefore, that is no argument for saying let 
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the Company go on managing the line, let the passengers who travel by 
that line. be treated little better than dogs and animals, if not as goods. 
Let them be put into the carriage through one way and let them drop 
out through the latrine or through the shutters which have no bolts and 
in the aet. let t.he people get their heads broken or limbs maimed. That 
is no argument which will be accepted by any reasonable section of this 
House .. T would, therefore, say, as regards the Compllny-ma.nagement, 
that, even the (}overnment has not, one good word to Ray. It is, there-
fore, accepted tha.t the Companies are not managing the lines properly. 
I was wondering what to say of the Railwav nmnin/l in my ~rt of the' 
country, namely, the Madras and Southern Mahratt& Railwlly which runs 
over n milenlle of ::l,229 miles. I could not find more adequate ~ord8 
t,han those which were used with respect to the Bengal and North Western 
Railway. I would respectfully invite the Honourable the Commerce Mem-
her to come t{) one of our third class compllrt.ments. The compartment 
io;; RO small t.hllt even a delld carcass cannot be kept intact, tied hand and' 
foot. for e~en one hour there. 

Sir B. P. Mody (BombllT Miilownel'Fl' Associ.ntif/n: Indian Commerce): 
The.n, how can ~'ou have a live Commerce Member. 

Mr. M. Ananthasayanam Ayyangar: ThDt is whv I hesitate to invite 
him there. ThO' se.'1ts lIre so bad. T mav sav thllt even Il carcass, if placed' 
there. will eertllinl~· get, revived il~to life hec.<J,use the innumerable bugs 
prevalent therc are so clever that they will infuse good blood into the car-
cass from t.he stock of rich blood .t.hat t.he~· hllve dnmk from live persons, 
who were travelling in the compartm~nts. The latrines and other things 
are absolut,ely lm!llltisfact{)ry. There is no light in the carriages and the 
carriages are very rickety. On account of these defects, the railways 
are losing their 'passengers. I do not, know whether there is so much 
of bus competition wit.h the railways in any other part of India as there 
is in mv part· of the ('ountr.". I shall give only one instance. that is be-
tween Katpadi and Chittoor, in my part of the country. The railway 
line between these two places is managed by the Madras and Southern 
'1\fahratta Railwll:'-. The fare for third class was something like eight 
anna;;; for n distance of 18 miles. Owing to bu;; competition, the fare was 
redueed to six annal'; and again -to four annas. Still the railwav is suffer-
ing from t,he competition. Why'} The facilities provided by this Railway 
are so excellent that the passengers would much rather risk their lives 
in motor buses and entrust their lives to novice motor drivers in prefer-
ence to sitting in the rl ilwa~' third class compartment onlv to be eaten' 
by bugs toget-her with the risk of letting their children f~ll out of the 
train for lack of bolts to the doors. These are t.he sort of inconveniences 
we nre suffering from! Yet the Honourable the Commerce Member would 
say live unt.il 1941 when you will certainl~7 be revived into existence, or 
if by that time you disa'ppear, we will somehow find some cause or method 
of bringillg you back into existence. These are t.he inconveniences we 
suffer in the railwlWs. 

One "'ord about the argument of not being able to find money tod<lY 
and even if monev should be obtained todav we do not know what would 
be the r:;t·e of interest in 1937 Or in 1941. I would only characterize 
this as II want of spirit of enterprise in the Honourable the Commerce 
Member. Miss Amy Johnson flew from England to Australia and when, 
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[Mr. M. Ananthaaayanam A:v~'angar.  

ilhe fixed up her programme to take off, she was told that the weather 
was bad and she was advised to c~nge t.he dat.e of her departme. She 
replied: "If t.he weather is bad here, if t.here is lightning and thunder 
here, it may not. be bad fifty miles away, and. in the same way, if the 
weather is clear here. it mav be b[l.d fifty miles away or all through the 
wav to Australia.... Therefo~e, if the rnte of interest, is not going to be 
determined today as to what it will be in 1937. I do not know how the 
lIonoura.ble i,he 'Commerce Member expects that in 1941 or in 1942 or 
i~ 1947 or in any other qUinquennial period that may come hereafter, 
he is going to find the interest much cheaper thnn what it is at present. 
I submit, Sir. we are in a hopeless depression now so far as money market 
is concerned. I may inform the Honourable the Commerce Member if 
he is not already Ilw~re of it, that there is absolutely nothing like 'Private 
lending in this country. It has absolutely ·disappeared. I can assure him 
with respect to thr canditions obtaining in m:v part of. the country that 
private lending has disappeared partly with the passing of the Insolvenc~
Act and pfirtl~- with the coming of the new Act on the Statute-book, 
namelY the removal of the -arrest section from the Civil Procedure Code. 
With 'r~spect to the Co-operative Society it is a child which is not mired 
tor either bv the Government on the one side or bv the non-officials on 
the other. . There is too much of interference or 'too little of it and, 
therefore, the Co-operative Societies me one after another getting into 
liquidation. Therefore, the only course open for people who do not know 
what to do with their money is that they build houses in towns so that 
the~- might. get some rent. 0 This is th'e' wa:\, in which there is ample 
money in my part of the country. If onl~' the Honourable the Commerce 
~Iember has the courage to float a loan now, I may assure him that 
within less than hve minutes it would be over-subscribed. Only recently 
there -was the instance of the shares of the Reserve Bank getting ove;-
subscribed to twice the extent. I would ask t.he Honourable the Commerce 
Member or even the Honourable the Finance Member, whom I do not find 
.in his place, whether it is not a fact that the Reserve Bank called for 
five crores and that the shares were over-subscribed to the extent. of nine 
·crores with the result that they had to cast a lot to allot shares. If 
money is here so readily available why not straight-away get into the 
.count~J and then try to relieve th~ several Co-operative Societies some 
.of ,,,hich still command the confidenre of the public? I know the rate of 
interest that is allowed for fixed deposits within a ~ear Or a year and a 
half is not more than 3t or 4 per cent. Thnt is in the mofussil parts, not 
to speak of the ease with which you can get mone~' here. Just the other 
.day a loan of 500 million dollars was raise~ in the United States of 
America at a rate of 1-7/8 'Per cent. per annum. Two years ll.go they 
t'aised 2,000 million dollars for relieving unemployment in America of ten 
million persons ata very low rate of interest. If that is the case in other 
.eountries, I can assure the Honourable the Commerce Member that it is 
not worse in this countrv. Monev will flow in. and, if there is any diffi-
oculty, people from othe; parts of' the world would be too willing to sub-
.seribe. Therefore, Sir, it is now time for the Government of India to 
make up its mind. There are absolutel:v no difficulties, as were men-
tioned by the Commerce Member, which are insurmountable. If there 
are difficulties they are not to be solved by thinking over them for a 
-month or 'I couple of months. Whether toda.\· or in the year 1941 notice 
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has to be given. You alwaYfI have t.o take stock of what may happen a 
.,pur hence and you have to keep il margin for the time that is vet to· 
come. We are still reeovering from II depression 'lnd I am not co~fident 
tllll.t we are recovering Ilitogether. But if it is eas" to find mone" now. 
,\IJU may not be able to get. it a ff'\\" :years later. Therefore. I wou'ld say. 
terminate the eontraet ;jOOIi. 'I'hen as regard" exchange. If monev h~8 
to be p:lid C wa~' to tIl(' COlUj;nny. the Commerce Member found that' thert' 
was some difficulty in procurilll{ flterlillg of the yalue of nearly 18 million 
puund!'. Thl' Finance Member is again and again saying that he is not 
11I'epared to monkey with the rAi:). that he :s wedded to it for.all time to 
(·ome. I wonr!er that nil tht> intelligence and ingenuity of· Government is 
not able to solwthe prohlem \\ hen ;;uch a beautiful ratio as Is. 6d. has 
been placecl on the Htatute-hook. 1 wouid further say that the huge 
amounts of go!d that 11,;\"e Iwell going year after ,vElar would solve the 
~roblem. Thf'f(' if1 so I11I1('h of sterling securities which can be easily 
p:t:rl ;\\\'<1.'. 

Mr. President (The HOIIOHrahlt, Sir Abdur Rahim): Thl' Hunourable' 
Member h;;s already spoke II for Li m:nutes. 

Mr. M. Ananthasayanam Ayyangar: I will finish III five 
minutes. I will, therefore. sa. __ that the lIl.'lrket is cheap, the market 
is Hyailable. and the people who have money might be helped by being 
allowed to subscribe to\\'ards the shares and debentures of tile loans that 
[lIay be raised. Already we IHlve' raised 780 crores for the purpose of 
ruilway administration. The arl.lll:nistration report says that the lines 
that the., \HJrk are the propert.\· of the State; the greatest part of the 
c;:pitul is tht' pruperty of GOYerument. If future capital is necessary 
(iovemment has to rilisl' it, or ot!lPrwise, with the permiss:on of Govern-
llient the Company may raise it. All the contrac'ts l-t!-e terminable at the· 
option of the Secretary of Stntl'. And in the Company, wOl'king in the 
pnrt from ,,·hich I come, 1l~ mijiions belon~ to the State, and five mil-
lions belong to the Company. And to find five millions is not an insur-
lnolmtable (lilli(·ulty. Therefon', the question of mOnev ought not· to be 
a'lowed to stand in the way of wholesale IJrogress and development. The-
policy settled has to be pursued. So far as the Madras and Southern 
-:'IIahratta Railway is concerned, I find from the working capital. earnings, 
receipts and expenditure that it is the fifth or sixth railway working- in this 
countr~' and the mileage is S,()()() mi.les. I would say that no difficulty 
stands ill the way. 

Certain apprehensions were raised b~' Sir Henry Gidney. if there be 
R change of management, but the.v are tlot proper apprehensions. Evi-
dentl~' he H(lprehends that the favouritism that is shown to certain section!! 
of the Indian commllnitvm:'y not be allowed to stand when the State 
takes over the manHgeMEmt. He hll8 to live wit.h us and I do not think 
there need be an~' such apprehen~ion. 

As regards trade we find as:ain and again. 
My. President (The Honourable Sir Abdur Rahim): The Honourable 

lI.[ember must eonclude his speech now. 

JIr. 11. Ananthasayanam Ayyangar: The rates and fares, in spite of 
various Resolut.ions, h:lve not improved, und, in these circumstances, I 
whole-heartedly support the Resolution. 
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Pandit Govind Ballabh Pant: Sir, I was hoping that. it might not be 
necessary for me to intervene in this debate, and that is the reason why 
I did not avail myself of the opportunity that you were pleased to give 
me in the morning. The speech of the Honourable the Commerce Mem-
ber, however, though marked with his usual lucidity, was not reassuring, 
if it was not positively disquieting. The sting of it b.\ particularly 
in its tail. It, is my complaint that whil,~ stating that 

-Government. were prepared to consider the question in its various aspects 
. and were engalged in collecting information, the Commerce Member was 
in fact unsettling a settled fact. Government had already decided. tlC_ 

cording to the Resolution of this House passed in October, 1931, that 
-they would acquire both the Bengal ana ~orth WesterD RiLilwayand the 
Rohilkund and Kuma'(m Railway at the latest by the 31st December, 1937. 
The Resolution gaye option to Government to acquire earlier if they- so 

.chose,-any time between 1932 and 1937. But in no case were they given 
the option of putting off the acquisition beyond the 31st December, 1937. 
But today the Honourable the COllllller('e '\lelIlber tells us tll11t the ques-
tion is still an open question. The~' are still giying thought to n m~
considerations, und, as the date of notice will never at all \. time sym-hm-

;nise with t he date of payment, therefore he will ne\-el" l~t' able t~ make 
up his mind whether to acquire the railways or not to acquire. That, Sir. 
is my complaint, and I do submit that it is playing with the decisions f)f 
this House. The Honourable the Commerce :Memher ha'S pl'Obabl:- his 

'ijympathy ",ith us. He, I hope, is inclined to help the cauS€ of acqui<;i-
tion, but t,hat is not enough. Are not the decisions of this House. to 

,which Government themselves happened to be n consent.ing l):1rt~. to be 
respected by Government. themselves. That., Sir, mises n lnrge question 

,of principle. 
Sir, the question of Stat,e veT.H18 Compan.v management is 11 ,er~' old 

-one. I would only be wa'Sting the time of t.he House by dilating on the 
relative merits of this issue as it has been discussed threadbare on UlllU-

merable occasions on the floor of this House as well as outside. The 
Ackworth Committee, followed by the 1923 Resolution and the clause t}-lfIt 

. is included ill the Resolution which now forms the ba"is ,)f the raihYnY 
administration of 1924, fina:lly settled the matter. So far as these parti-
cular railways are concerned, the Resolution passed in 1931 left no l'00m 
for vacillation or dilatoriness. The Honourable the Commerce Member 

-.asks us "Are not two options better than one? \Vhen tho Secretary of 
State arranged with these companies that the Government might exercise 
an option in 1937 and again, if they so chose, in 1942, what was wrong 

. about it?" My submission is that the mischief lay in th€' attitude of 
the mind which lay in the background. It indicates an t\'t.titude of un-
friendliness towards the proposal. It indicates an attitude of indecision up 
to the end, and it indicates a tendency to put off the evil day by five 
more years if it could not be put off for the next 50. So T submit that 
after this House had definitelv decided that these railwavs should be ac-
quired as early as possible and in no case should the d;te of acquisition 
be postponed beyond the 31st December, 1937, the Secretary of Stat.e 
should not have been a consenting party to any option, to aiIy arra'll"€'-
ment that would delay the consummation of the arrangement. be.vo~d 

-the stipulated date, i.e., the 31st December, 1987. We are told' "that 
money may not be available then. I do not know whether the HOIluur-
able the <??mmerce Member accepts even today that it is easy enough. 
'He says: How can we arra.nge tlO get Rllch a colossal sum of 17 million 
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-pounds?" Does he not know that the Government, of which he is a 
' e~ber: have. raised more tha'Il 17 million pounds a year 'to cover up the 
·,<1efiClts 10 theIr budgets from year to year? If he were to look into the 
; accounts of the last six or seven years, he will find that. the Government 
, actually r~ised ab~ut. .100 million pounds, and that only to cover up their 
own defiClts. So It 18 not such an unmanageably exorbitant amount as 
he seems to assume. Docs he not know that even last vear a loan of 
10 million pounds at three per cent. was raised on behalf ·of the Govern-
ment of India in England against. the ,unanimous protest of the people 
and the financiers of this country? Does he not know that the rate of 
interest has come down to three per cent., and, last vear, 15 crores were 
raised at three per cent. about. which the Controller ~f the Currencv .Jb-
serves that it was a'll unusual phenomenon and that nothing like thi~ had 
happened since the year 1896? Does he not know that for the last two 
years the bank rate has been steady at three and a half per cent.? Does 

'h(' not know that the Post Office Savings Bank rate has been reduced to 
two and a half per cent. and that of cash certificates to three per cent. ? 
'! would not belabour this point still further, but I would ask him to re4'er 
to the report of the Controller of the Currency ,and other books on the 
subject, anJ then he will feel satisfied that this is just the time when 
mone, can be raised. He tells us: "But how can vou assure me that 
it ,,;li be so CJP the 31st December, 1937?" This dimcult.y does not exist 
in rt'ality. Jr-can be met in various wa,ys. I might 'suggest to the 
Benches opposite one simple way out. I might say: "1£ ~'ou nrt' se,rious 
about this business, why do you not arrange it with t.he Company, let 
them have the money now, ask them to pay you three and a half per 
cent. for the interval and then have the account settled completely after 
the interval when the acquisition will have been completed." l'h('n' 
would be other ways perhaps which might be suggested. But I would 
not tread on that delicate ground. Perhaps it is the monopoly and pre-

'serre of better heads opposite and they would l'esent my :ntru~ion. 
Sir, I am really sorry that the Honourable the Commerce Member 

should treat this still as an open question. He says that the Statutory 
R.ailwav Authoritv should not be burdened with two novel encumbrances 
at its ~ery birth:' I wish its birth were a still birth, but that is beyond 
m~ province. But is he serious ~out it? Does he reall~' me~n th~t 
-:the addition of these two small hnes to the vast network oof raIlways In 
,this country will upset the equilibrium and make things unmanaogeable 
jar the great Statutory Authority? 

Then, the Commerce Member tells us that it may not be equally pro-
'fitable. I do not mind it; I am prepared to a(',cept that, when we want 
the management to be taken up b~' Gove~nment. we expect that all per-
:sons, even if the" be bluek or brown. Will b~ treated b~' at lellst the 
Honourable the Commerce Member who happens to belong to our own 
'communitv, as men, and not as brutes, nnd. in that hope it. is that we 
:are pressiilg for the tra~sf~r of the. control of ma'Ilagement from the Com-
pany to 'the State. It IS lust po~sIble that the expense~ may go up, hut 
I can tell him that there are varIOUS other ways by whICh the gap could 
be filled up and bridged. The other day-I cannot find a better nuthorit~· 
t.ha'Jl Dr. Ziauddin Ahmad for the remark. that has been. made-he said 
here on the floor of this House that a statI.on mas!e: ~ettIng Rs. 100 ner 
mensem at Chauri Chaurn had been eA.rnmg by IllICIt mean!! Rs. 4,000 
'per montl-. If this is the state of affairs prevailing in th(' Compnny, 
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pt=oper mu.'lagement. can certainly lead to a considerable addition in the 
income ann. the revenue that these Companies are capable of y:elding, and,. 
if properly managed, can legitimately yield. So, whatever the additional 
revenue, it will. be more than covered. I can suy this from my own 
experiell{,t'. 1 h!,ve seen, Hir, passengers travell'ng along thl~ route being 
given tickets nt the last station just hefore the terminal station, the rest 
of t he money being kept by the guard and the tickets being handed over' 
at the terminul station, not by one or two, but boY scores of trilvellers, 
and not ClI("t-' ur n\'ice, but dav to day and again and again, exeept whl:'l1 I 
myself happened to travel in the train, for when I saw it for the first time, 
I could not control myself. 1 told the guard thnt whichever lw the Com-
pan~·. ~'hoeyer be the shareholders, I could not possibly be a \, itness to 
praetices of this s(,rt being committed hefon> my ver~ eyes. After that· 
day, I did not see the thing being repeated, but 1 know that it did go on 
and is being continued to this day. So if the State takes over. 'if there' 
be 11 rational s:,stem of administration, I have every hope that the '~x
penses, though they will rire up, will be covered by the additional income 
that ,,'iIl be earned by means of, and in consequenee of, a sympathetic, 
rational and fair s~'stem of management. Sir, in these lines and in these 
COm]lHllies, part. of the capital is even 1I0W owned h~' the State. H is nil 
anoma-!ous syst<>.m; in fact, as mv Honourable friend to the left reminds 
me, the bulk of t.he capital is ow~ed b:v the State. So far as the Rohil-
kund and Kumaon and the Bengal and North Western Railways are con-
cerned, there are oortain lines which are exclusively owned by the State,. 
but of which the management had been leased out to these Companies. 
Is it fair that the Company which does not own the line and whose in· 
terests are in fact limited only to a very small part of it should boss the 
whole show and enjoy a profit of 15 per cent.? It was some ~('ars bnck 
as high as 19 per cent., I may inform the House. The Hononrahle the' 
Commer('e Member told the House that there are certain items on whi~b". 
interest. is being paid only at 3 per cent. Let me assume that it is so. 
Still. when \"e can borrow money at 3 per cent., so far as those items. 
are concerned, the interest which the Government will have to vuy on the 
loan \\;\1 not be more than what is ~ing paid on account of the money 
that ,,;l! be liquidated thereby today. So far as the other items are con-
cerned which are earning today 12 or 14 or 15 per cent. the Gowrnment 
will he makiilg. thereb~' a saving of 9 to 12 per cent. On the whole, tak-
ing the entire system into account, there will be a net saving: and, at It 
tillle like this, when the railways are gradually sinking into a deadweight, 
any Government should have pounced upon such an opporhrnity in ordel~ 
t.o save thE' I'<ltuntiOIl. Whpn the railways on the whole arc provine; a los-
ing concern, it befits the Government if they want to save the situation' 
and to give fin opT'ortunitv to the bJesfwrl Hnilwav Allth"l'ity to mnke a 
start under good auspices: to acquire for them soine of the~ lines which 
are really profitable and which will contribute to a certain extent towards 
the diminution of the amount of loss a.nd deficit which the entire system 
is entailing today. I will not go further into details; hut T will wam the-
Hononrable thE' Commerce Member that. so fal' as this Houf'e if' con-
cerned, it has finally settled tJiat these railways . should he acquired by 
the Government before December. H137. So far as th~ Government ate' 
co~cemed, they are bouDd by their definite solemn nndert.aking and pro-
mlse that they would do so, before 31st December, 1937. Ro. whatever' 
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be one's view about the honesty of the Government of India, as it is con-
stituted today. I hope that in this case at lea'Bt they will not have the 
audacity ~ defy and re.sile from the unanimous verdict of this House, 
backed as It was by their own solemn pledge and undertaking. 

Kr, )(, Asaf Ali (Delhi: General): I move that the question be now 
put. 

Kr. President (The Honourable Sir Abdur Rahim): Does the Mo\er, 
Mr. Azhar AI~, '",-ish to reply? 

~r, lIuhllmmad Azhar Ali: Yes, Sir. I have listened with ver:v great. 
patience to all that the Honourable the Commerce Member said on this 
Resolution of mine. It was indeed a lecture ,toscoool hoys to telL us at 
this late hour that these are the hitches, these are' the diffieulties and 
theBe are the matterBwhich we have still to consider: I think it does not 
teach us anything---on the other hand, it is a. Bort of disappointment tc 
all of us here. I was a member of that Committee in 1931. I know how 
favourably inclined Sir George Rainy w~ to our proposals in ·that Com-
mittee; and, I am sure, that although the Honourable the Commerce 
Member is in every way sympathetic to the acquisition of these Railways. 
for certain reasons, which may be behind perhaps, he is not aoble to come 
to a definite conclusion about this Resolution at this time irr the House. 
For t,he Honourable Member to say that it will be difficult to get Parlia-
ment to sanction for certain 10Rns, because, under the Statute, we cannot 
do it at present, my submission is that we have great credit in England 
at present for sterling loans, and I do not see any reason why we cannot 
take advantage (;f it, or at least float a loan in India iiJE,elf This il:l a de-
mand which Indians have been making for a very long time, and I dlj 
not see why we should go to England for a loan of this kind. Why should 
we not have debentures floated or some other means which the Govem-
ment of India themselves can very easily find out? The export I)f goM 
has not been stopped; it halS gone up to perhaps more than 27(' crores. 
Under t.hose conditions, I do not see why thess sterling loans cannot b., 
floated in any other form here. A rupee loan in India i~ posl'ible if not in 
England; and, as regards the objections which my Honourable friend. 
Sir Abdul Halim Ghuznavi. has taken, ·1 have not much kl SlIV. Perh::.pr, 
he has not· t.ravelled on this Bengal and North Western Railwa.y or the 
Madras and Southern Mahratta Railway. He mostly travels on his East 
Indian Railway, and the comforts which the State gives on those line;; 
are. far superior to the comforts that we have on these lines here. The 
conditions on the Bengal and North Western Railway have been very 
lucidlv'stated on the floor of this House, not this, time alone, but also 
befor~ this ill 1mB. They are simply disgraceful, am1, the>:efore. t.he only 
issue before this House today should be that the comforts of the peopk 
of this country and especially of those third class passeng,ers ought to bE' 
the ruling passion in our minds, not that we eannot r~lse any ~oan ~r 
anything of the sort. As my friends on this side ha~e lust explall1e~, lL 
is very eASY to rJLise loans whenever you want to do It-where there IS a 
\Vill, there is away. 

I have not much to say today ai this stage, because it is very !ate 
and because my friend, Pandit Govind· Ballabh Pant, has very lUCIdl." 
replied to all the points th~t have been r&ise~ by the ~mo lrable the Com-
merce Member. I press my motion. 

r 
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Kr. Pr'esident (The Honourable Sir Abdur Rahim): ':'\e question is: 

"Tnat. this Assembly recommends to the Governor General in Coullcil that immediate 
and necessarv steps be taken to take over the control of the Bengal and North-Western 
Railway anl the Madras and Southern Mahratt& Railway from the P1'88ellt 1_ aDd 
further not tv extend the contracts which expire in t.he year 1937." _ 

The motion W8'B adopted. 

RESOLUTION RE EXTENSION OF THE SAME LEVEL OF 
ADMINISTRATION TO THE PEOPLE OF THE EXCLUDED AND 
PARTIALLY EXCLUDED AREAS. 

Kr. A.. K. l"uzlul Buq (Bakargunj cum Faridpur: Muhammadan 
Rural): Sir, this Resolution and the one that follows deal with the same 
subject, with this difference that the one that stands in the name of Mr. 
Satyamurti is more comprehensive tha'D mine. In order to shorten the 
debate, I lVould ask permission that mine should be PllSEl!d over so that 
Mr. Satyamurti's Resolution should be moved. 

lIr. B.am lIarayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Sir, I have been authorised to move this Resolution. Sir, I beg to move 
t.he following Resolution, namely: 

"That this Assembly recommends to the Governor General in Council that he may 
be pleased to take such steps as he thinks necessary and proper to extend the same 
level of administration t<l the people of Excluded Areas, partially Exclnded Areas, and 
Chief Commi88ioners' Province3 including the British Baluchistan, positively from the 
1st of January, 1937." 

Sir, the question of the administration of these Excluded Areas or 
partially Excluded Areas is one which vitally concerns the people of the 
whole country in general, and over a crore of them in particular, who 
happen to live in those tracts or parts of the country which have been 
now stigmatised by our British masters as Excluded and partially Excluded 
Areas. Sir, if we look at the Sixth Schedule given in the last Government 
of India Bill, we find that the number of the Excluded Areas was only 
four and that of partially Excluded Areas only 11, but now as it is given 
in the Order in Council and submitted to Parliament, we find that in both 
cases the numbers have been increased to 8 and 26 respectively. Sir, 
formerly in some provinces such as Bombay, Central Provinces. United 
Provinces and the Punjab there were no such areas as partially Excluded or 
totally Excluded Areas, but now we find that some portion or other has 
been so declared in every province, and this against the definite undertaking 
given only last year on behalf' of Government and also by the Parliament 
itself to the contrary. Sir, 1. do not wish to say anything against the 
oreach of this undertaking of the British Government Or the British states-
men, because to them there is no sanctity in making promises and in 
hreaking them in the same breath. It is quite possible that the memory 
of the British people has failed. Besides that, the:.,. are clever business-
men, and they ma:v not consider it necessary to remember unprofitable 
promises. The hands of the British people have been forced to part with 
some of the political powers in this countrv. Therefore. it is but natural 
for them to take awav with their left hand what thev had been forced to 
give by the right hanel They want to maintain the despotic nature of 
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their present administration in some part of the country or other. Sir, 
:these Areas have been selected, not for the benefit of the aboriginal races 
.of the. co~ntry, not .f?r the ben~fit o~ any other people of India, but solely :to mamtam the B ~Ish po~er m thIS land. Sir, among the conservative 
Members of the BrItIsh Parliament, :Major Cadogan and Mr. James seemed 
to be very very enthusiastic over this question. They posed to be the 
protectors of t~e aboriginal races of this country, but I shall tell them not 
-to shed cr~o(hle tears over this question. They say that the aboriginal 
Taces of thIS country may be exploited by non-aboriginal races. This sort 
.of sympathy reminds me of a saying that exists in this country and that 
Tuns as follows: ' . 

"Nau s(m' rho(·hc Make1' billi chali hai haj ko." 

Which means: "having eaten away nine hundred mice, the cat has started 
.on a pilgrimage". I ask the British people and their representatives here 
not to talk of the exploitation of one race by another. Is there any race 
'in the world who is a greater exploiter than the British race? They talk 
.of according special treatment to the. backward races of this country. 
May I know, Sir, what have they done for these people during all this 
-period of their rule in this country? Up till now they have done nothing, 
not only to speak of the aboriginal races of this, for anybody in this land. 
"They speak of according special protection to the backward races of this 
·country. Sir, I can quote from Sir John Simon's Report to show what 
they have done for these backward races till now. I refer to page 109 of 
Vol. II, and this is what Sir John Simon has said: 

"The responsibility of Parliament for the backward tracts will not be discharged 
"1llerely loy securing to them protection from exploitation ILnd by preventing t.hose 
-outbreaks which have from time to iime occurred within their borders. The principal 
-duty of t.he administration is to educate these people to stand on their own feet, and 
·this is a process which has scarcely begun." 

Sir, this is the verdict of the Royal Statutory Commission, and I do 
'not think there can be any better testimony as regards the negligence of 
·the British administrators in this country towards the welfare of the people 
:of the backward tracts. Sir, whether Major Cadogan and Mr. James shed 
erocodile tears over this question or not, I think this testimony Of. Sir 
.John Simon ought to put them to shame for what they no~ say. SI~, I 
.0.0 assert most emphatically that our rulers have done. prac~lCally nothmg, 
-nor do they ever intend doing anything for anyb?dy III thIS country. It 
'1s ho good saying that, they are going to do somethIllI? noW' ~hen. they have 
not done anvthing so far ever since the advent of theIr rule III thIS country. 
1£ when th~v have been administering this country all along and did ~ot 
do nnything' for these people, can we i.magine th~t they will do somethlD8 

:at, the time of t.heir departure from thIS country? 

Sir the terms "Excludea Areas" ana "Partially Excluded. Areas" are 
'new things introduced into the administrative literature of. thIS cou~try. 
"Fonnerly, some of these were called backwfird tracts. .Slr.T ohn Sunoil 
'took pity over the feelings of those people and recommended that for the 
t-erm. ba~ ward tracts, Excluded Areas and partially Excluded Areas should 

'be substituted as in his opinion. these latter terms were less derogator:v 
:and less offen~ive. However, his recommendation has been accepted. I 

F 2 
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must thank Sir John Simon and all those who have accepted his recom-
mendation for their kind sentiments, but I may tell them at the same time' 
that the change in epit,het has not helped us in any way, because the people· 
of baekward tracts or the Excluded Areas or part.ially Excluded AreAs 
stand where they were. 

Sir, I think the House would like to know something about the history 

" P.lI. 
of these tracts, but it is very difficult for me to relate tha-
entire history of all the tracts within the short time that is 

at my disposal, but I wish to mellt.ion one or two cases, and I may SIlV 
that the history of one tract is similar to that of the other. Sir, l~t m~ 
say something about Chcita Nagpur DivisiOn which is myconstituenc\". 
Before the British came to occupy th!lt territory, it was divided into several 
small Stat.es {IDd they were independent. of each other. They had their 
own Courts anrl their own form of administration.. They were independent 
and the people were happ~' and prosperous. When the unfortunate da~T 
came Rnd those territories passed into Brit.ish possession, they adminmterea 
the whole of Chota Nagpur for about a centuf"." by means of the same 
regulations with which they administered all other parts of Bihar and' 
Orissa and other parts of the country. In course of time, it. was found out 
that Borne of the regulations were not necessary in some parts of the' 
count,ry. . Besides, different. regulations were required according to different 
local circumstances. In fact, there was no question of any people 'being 
more forward or more bat'kward. It was to aflcertain these differenees 
tbat tbe Scbeduled Districts Act of 1874 was passed, but there was no' 
question of any race or any community being inferior or superior to others. 
After tbe passing of that. Act tbe districts were divided into two clnsses,-
regulation. districts and non-regulation districts. The non-regulation 
districts were also known as scheduled districts, and the administrators' 
began treating the people in some different ways. But there was no legal" 
recognition of tbese differences, but gradually several Government of India 
Acts came to recognise these differences, till the Government of India Act. 
of 1919 finally recognised the different cOnBtitutional status of these 
districts. Similar must be the history of all other places now known as 
Excluded or partially Excluded !,real' .. Our British friends are very anxious 
to afford to tbe people ·of tbese areas a special treatment. I would tell 
the House and t.he world outside what that special treatment is. Special 
treatment means making all the Government officials in those areas to be 
something like independent cbiefs or kings or whatever else you may calI' 
them. The administrators in those areas do not think that they have to· 
obey rules and r.egulations. They behave as if they have no higher author-
ity to whom the~' will have to explain their conduct. and as ,regards 
the people themselves, tbese officers treat tbem as if the~' are eattle and 
dogs. Regarding the administration the less said tbe better. When we 
remind ourselves of it our blood boils. S'ome of t,he officials anpointed for' 
tbose ar~s appear to be sneciaU~' appointed for the same. Some of the' 
officers do not appear to know or to understand law. I may cite an 
instance ofa magistrate deciding a case in the Santbal Parganas, There 
WIIS a magistrate who was deciding a criminal case. A man was convict.e(!· 
of theft, but he died during the eourse of the prosec ltion~ The magis-
t1::ate tboughtthat as his son wouM inhel·it bis properh-. t"he son ,olJe-ht 
to inherit alsotbe punishment of his father. The mMistrate. thert;>fore. 
punished the son for the ofFence committed hy the fat,her! - This is not Rn-
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imaginary calie. I quote this case from a speech delivered by the HonoUl"-
.able "1v!-r. Madhu ~udau. Das, who was at the time one of the Ministers of 
the B~ar and Orissa Govern~ent, and that is printed at page 202 of the 
proceedmg~ of the Local Legislative Council, dated the 7th December, 
~922 .. ~Jor. C~oga~ and M: .. James ought to know that this is the way 
ill whl(~h lustIee IS bemg adIDI~lJstered in Excluded and partially Excluded 
Areas, an~ s~ch are the magistrates .who are appointed for the purpose 
there. ThiS IS the result of one-man's rule. Several grounds have bean 
brought forward why these areas ought to be treated as partially Excluded 
and totally Excluded Areas. Before I advance my own reasons against 
-such a proposal, let me deal with the grounds given by Government offi-
.cials themselves. Here is a document which has been given to us only 
a few days ago by the Governnlent of India. I do not know what to 

<lall it, whether it is a document full of forgery or concoction or what--it 
is very difficult for me to say. Here is the Government of India's re-
.commendation. In the concluding portion, it is stated; 

"We have accepted without change the rewmmendations of the Governments of 
.:Assam. Bihar and Orissa. Madras, the United Provinces, the Punjab and the North-
West Frontier Province." 

When we look at the letter of the GovernDlent of the Punjab there is 
no recommendation; the Punjab Government have said nothing. Not 
only that hut something more. They say; The Government of the 
Punjah have agreed that hoth these tracts should be Excluded AreaS and 
that recommendation we accept. They say that the Government of the 
Punjab have agreed. There is no question of recommendation but at the 
same time they say that we accept their recommendation. They are highly 
-educated people. They must be understanding the recommendation or 
whatever was written by the Government of the Punjab. I do not know 
whether they consider the whole world to be fools Or they are fools them-
selves. Here is a statement given by the Government of Bombay; 

" ha~ver di!<advantages these people have suffered in the past. have been dUll 
more to their ignorance, indebtedness and poverty than .to th.e~r being ~om'ple~ly 
unacquainted with democratic forms of Government or their polltlCal explOItatIOn by 
the more advanced classes. The principle of electing a leader is not unkllown to them 
but is one of the usual incidents of their village life. Their response to deliberate 
40rts to educate them and advance their interests has been fairly good. Isolation or 
~egation of these tracts would retard their progress permanently. What they need 
:i. not isolation but special measures to amelior&te their condition." 

Further on, the Bombay Government say; 

"The process of assimilation which has been gradually going on would receive a set 
back if these areas were excluded or partially excluded. It should however be noted 
that the Bhils in most parts of the district are not RO backward as is generally' 
imagined. They have been taking an increasing share in local ~elf·government. They 
are found on almost every local body in the district and they generally und~rstand 
the prinCiples of local self.government .... On the contrary, the local bodles are 
<lilly too eager tc advance their condition." 

. In Parliament some Government officials ssid that the Ministers and 
the Legislatures ~ not take care of these aboriginal races of the country 
and here it is given out that these local bodies are only too eager},o 
advance their condition. Further on they say that the needs of the Bliile 
in the matter of communication and water supply have been considered 
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sympathetically. Again, Mr. Symington, Backward Class Officer III the: 
Bombay Presidency, says: 

"Perhaps mOrE could and ought ·to havt' heen done for them in the days when' 
there was money to spend; if so, the blame, if ,my, must attach to Gow~rnment antt 
cannot be attrihuted to the introduction of the democratic system under the periodicaL 
reforms. Th~r.e is no ,·eason to think that th .. Legislative Council and Ministers have 
been less sympathetic towards the aboriginals than the old bureaucracy. That being 
1m, there ~eems to be little logic in pressing the proposal to set up partially exclude<i 
areas in this Pr€sidency." 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan rrban): Till'\' 
Bombay Government is not too bad? 

JIl. Ram Harayan Singh: Yes, for this particular purpose. Sometimes. 
justice flickers. In this connection the Bihar Government have saia some-
thing which it is very difficult to understand. This is what they say: 

"This quedtion has beell Lnder e:l(amination by the Local Government. from time too 
time since 1928. When the matter was discussed by the Simon COlllmisaion, the '.ocar 
Government considered it nec'essary to retain the existing degree of protectiun lor all 
the eight dist-ridE that are at present classed as backward tracts. Subsequently, 
impressed by the difficulty of continuing to protect indefinitely those portions of the 
backward trRets in which the aboriginals are in the minority, the Local G'overnmlJnt 
modified their views to some extent and in paragraph 38 of the opinion submitted' 
with Mr. Hallett's letter No. 4368-A. R., dated the 23rd August, ]930, they suggested-
that parts of the districts of Santbal Parganas, Manbhum, a ariba~h, PaIamau,. 
Singhbum and perhaps SlUDbalpur and Angul need not be retained in a special position.'r 

Now t.hev.say that things have changed now. Rut I do not know with 
what sense of justice they say so. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member hRS only two minutes more. 

JIl. Ram Harayan Singh: I will finish soon. Then the Bihar Govern-
ment say: 

"The Provincial Legislature, as a whole, haA taken no interest in the ha("kward' 
tribes other than to press for the removal of fhl' existing forms of protection." 

I have quoted instances to show how the Provincinl I..egislRture hns 
pleaded for them. Further on, the Bihar Govel'Ilment R8~': 

"The Congl68s has taken no interest in them except to exploit them for political! 
purposes." 

Here is an: attack on the Congress. I do not know what right they had 
to attack the Congress in this connection. The Congress has no power_ 
Let Government give the Congress power and let them see what they do 
to these people in ten years' time. 

Sir, the grounds brought forwa-rd by those who want that these areas 
should be excluded from the operation of t.e reforms are too frivolous to 
need any refutation on our part. In this connection, I like to mention 
one thing and that is this. Sir, when I W8'S Vice-Chairman of my own 
District Board, I submitted a proposal and the District Board agreed that; 
fifty scholarships should be given for the children of the backward peoples_ 
So long as I remained Vice-Chainnan, these scholarships were given, but 
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as soon as I letired from that position, those scholarships were stopped, 
and ~ot only that but all the .money so paid was surcharged to me, after 
I retIred from that office. SIr, they speak of these aboriginal people in 
piteous tones, but at the same time they won't look to their welfare at 
all,-Sir, all this is mere humbug. Every Indian worth his name is 
anxiously waiting for the opportunity when they will be able to do some-
thing for the people of these backward areas. Now, Sir, it may be that 
there aTe people who are backward here and there. For them, some 
special measures are required-and not that they should be declared unfit 
for this form of Government or that form of government. Of course, I 
have no time to say anything further, and I appeal to every Member of 
the House only to do justice to the people of these Excluded Areas. I 
shall only say this much that when you want a better form of Govern-
Jl).ent, when you want this or that sort of privileges, for yourselves, I 
think, as just men, you should desire the same to others also. With 
these words, I conclude my speech and I hope that every section of the 
House will support this motion, and I hope the Government Benches, if 
they are occupied by just people, will also support the motion. (Loud 
Applause.) 

][r. President (The Honourable Sir Abdur Rahim): Resolution moved: 
"That this Assembly recommends to the Governor General in Council that he may 

be pleased to take such steps as he thinks necessary and proper to e:o:tend the lI&Dle 
level of administration to th.a people of Excluded Areas, partially Excluded Areas, and 
Chief Commissioners' Provinces including the British Baluchistan, positively from the 
1st of January, 1937." 

Notice has been given of an amendment by Pandit Nilakantha Daa. 
Does the Honourable Member wish to move the amendment? 

Pandit Iilakantha Das (Orissa Division: Non-Muhammadan): With 
your permission, Sir, I may move it on the next occasion when it will 
be taken up. 

][r. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must decide whether he is going to move it or not. 

Pandit Ii1akantha Das: Sir, I move: 
"That at the end of the Resolution the following be added : 

'Particularly by immediately moving B.is a e~ty'8 Go\ernI?ent to, ~ecure an 
appropriate amendment to the recent Order 10 CouncIl on the subject uf Excluded a~d 
partially Excluded Areas'. " 

Sir, on this subject an o;der in Council has been passed recently, and, 
so far as our Government of India are concerned, perhaps for the present 
it is an almost settled fact . . . . 

The Honourable Sir Nripendra Sircar (Leader of the House): May I rise 
to a point of information? Do you pr~pose, Sir, to follow the course 
of each amendment being moved and discussed, or ..•••. 

Mr. President (The Honourable Sir A~dt,r Rahim): The procedure the 
Chair wishes to follow is that, after thiS amendment has been moved, 
there shall be a discussion both on the original Resolution and on the 
amendments. 
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The Bonourable Sir Nripendra Sircar: If the amendments are formall, 
moved now, Sir, then we can teJk generally on the Resolution pLu.. the 
amendments. 

lIr. President (The Honourable Sir Abdur Rahim): Or he can make 
his speech now. 

Pandit Nilakantha Das: Shall I be allowed to speak now and eJao 
aiterwards ? 

lIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot do that, he may simply move the amendment formally 
now; the Chair thinks it will be more convenient for him to do that. 

Pandit NilakaDtha D88: Very well, Sir. I move it formally; then I 
sh8'll speak at a later stage. I move. 

lIr. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"That at the end of the Resolution, the following be added : 
'Particularly by immediately moving His Majesty's Government to. ~cUl'e an 

appropriate amendment to the recent Order in Council on the subject of Excluded and 
partially Excluded Areas'." 

The Resolut.ion will, therefore, read like this: 

"That this AHsembly recommends to the Governor General in Council that he may 
be pleased to take such steps as he thinks necessary and proper to extend the Barne 
level of administration to the people of Excluded Areas, partially Excluded Areas, and 
Chief Commissioners' Provinces including the British Baluchistan, positively from the' 
1st of Jaiiuarj, 1937, particularly by immediately moving His Majesty's Government 
to secllre an appropriate amendment to the recent Order iA Council on £be sllbjeet of 
Excluded and partially Excluded Areas." 

The Bonourable Sir Nripendra Sircar: Sir, although on this side we 
haye got several speakers who desire to speak and can usefully do. so, 
particularly with reference to particu1!rr areas like Baluchistan, those in 
Bombay, and so on, I rise at the earliest stage to ten the House the exact 
position of affairs and the attitude of Government in relation to ~his 
matter of Resolution on Excluded and partially Excluded Areas. . This 
House is aware that public attention has been called to this class of areas 
since the days of the Simon Commission, and the Simon Commission itself, 
I believe in. paragraphs 127 and 134 of their report, refers to the necessity 
of the special treatment of areas inhabited for the most part by aborigineJ 
and backward peoples. I have no desire to read 8'll those paragraphs, 
because I presume most of the Honourable Members are quite familiar with 
the reasons given there. Then, Sir, the Simon Commission, as we all 
know, was followed by the Round Table Conferences. During the First 
and the Second Round Table Conferences, so far as my recollection goes, 
there was no specific discussion on this question. I believe there was a 
passing reference in Borne of the speeches at the end of the Session, but 
that may be p'r~ctically ignored; in the First and the Second Round. Table 
Conferences, practically this question was not discussed. At the Third 
Round Table Conference, under head C, we have the contemplated. !:!penial 
responsibility of the Governor in connection with Excluded Areas and 
the question of their cla.ssification into categories. Now, this was ultimately 
confirmed by the Report of the Joint Select Committee in paragraph 80 
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.()f their report. I think the House will remember that the Secretary of 
;State was ~ross-examined on this subject of Excluded Areas, and he was 
asked questIOns as to the treatment of parti<:ular areas which were to be 
exclude? and also as regards so~e of the areas which were proposed to 
be partl!rlly excluded. The efin~te proposals of His Majesty's Govern-
ment appeared for the first tIme III the draft of the Bill which ha"l now 
'become the present Act, in the Sixth Schedule. Now, up to that time, 
the position of affairs was this, that public opinion in India had the sam; 

'Qpportunity of making representations on the question of Excluded and 
partially Excluded Areas as it had on any other topic which was discussed 
before the ,Toint Select Committee or the Round Table Conferencet::. 

SIr Cowasji .Tehangir: Were the Government of India's opinions or the 
Local Governments' opinion8 ma.de known to the public? ' 

The Honourable Sir Nripendra Sircar: I hope the Honourable Member 
will wait. I am taking the subject chronologically. I am presently coming 
to his question. L am now confining myself to a narration of facts. and 
I will come to the Honourable ),fember's question. What has since 
occurred is this. My Honourable friend, Mr. Ram Narayan Singh, referred 
to the amendment of Major Cadogall. The amendment was moved in the 
House of Commons by Major Cadogan on the 10th May. He proposed 
by his amendment to add a large number of areas to the proposals which 
had emerged from the report of the Joint Select Committee. This amend-
ment led to two res\llts. Firstly, the substitution of the procedure of 
Order in Council in the pla'ce of a Schedule which was in the original 
schemer and, secondlv, instrudions were issued under orders of Parlia-
ment to the Governm~nt of India for a dJc novo examination of the whole 
problem by .the rrovincial Governments in India with special emphasis on 
reports of district officers. I believe it was -sometime probably late in 
June that these inst.ructions were received. These instructions, if I IDay 
rea-d only the relevant portion, were these: The Government of India were 
·directed by the Secretary of State under orders of Parliament for lin 
examination de novo bv each Provincial Government of the problem. :For 
the purpose of this exa~ination, the following instructions were laid down: 
That having regard to the limitations consequent upon total exclusion of 
the powers of the Legislatures and of the Ministers responsible to them, 
the areas to be plac.ed in the category must be based upon certain neces-
sity and must be as limited as possible in scope consistently with the 
needs of the aboriginal population. The other instmction ,:'as that there 
should be no hesitation in including in the category of partIally Exclud~ 
.Areas . any area containing a preponderance o~ aborigines o~ ve.ry bac~atd 
people just of sufficient aTea to make po~sIblet~e apph~atl n to It .of 
spee.ial legislation and will be susceptible WIthout ~nconve~llence o.f speClal 
administrative treatment. These, Sir, were the lDstructlOns whICh were 
issued to the Government of India and the directions further were that, 
in order to enable the Secretary of State to carry out his statutory 0l;>liga-
tion, I believe it is by section 91, of laying the draft Order in CounCIl for 
approval by both Houses by 2nd February,. we had to send our reports 

:by some date in December, 1935. :From what I have. already read out, 
Honourable Members will notice the form of the enqUlry and th~ nature 

,of· the directions which were issued to the Government of IndIa. 'l;'he 
Government of India were asked to make their report oot by CONsultIng 

!public opini.on, but by getting repOI·t,s from the Provinr.ial Governmeni 
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[Sir ~ripendrn Sirear.] 
who in their turn were to rely on-they lay special emphasis on this-
the reports of their district officers. So far, therefore, as the Government 
of India were concerned, it was a very limited enquiry and how the en-
quiry was to be made, directions have been laid down in the instructions 
from the Secret81'Y of State under orders of Parliament. The Secretary 
of State was so situated that there was no time for consulting public 
opinion again even if it were necessary. I am sure, many Honourable-
Members have read the debates in the House of Commons as also in the-
House of Lords, and those debates clearly show that it was brought out by' 
many speakers, in fact it was fairly obvious from their speeches, that Indian 
vocal opinion speaking generally was against any extension of this doctrine 
of Excluded or partially Excluded Areas. That is to say, it cannot be 
suggested for one moment that so far as Parliament was concerned, they 
were not fully aware while the debate was going on and from several 
speeches which were made by the speakers, that there W8"8 a strong body 
of opinion-I think I may even use a more extended word-they were- aware 
that generally vocal Indian opinion was against any increase in partially 
or totally Excluded Areas. From the very nature of the matter, thE" 
aborigines could not be expected to either understand or express opinion 
on constitutional questions. With that knowledge, the instructions which 
were in. fact issued to us of the kind which I have laid before this 
House and we carried out those instructions. Having regard to the course 
of events in Parliament, the Secretary of State could not give dir'Clctions 
for taking public opinion. The results of this enquiry, the nature and 
the form and the method of which were laid down in the instructions issued 
under the parliamentary authority, were to be sent to the Secretary of 
State for the purpose of information of Parliament. All that could be 
done in those circumstances were actually done by securing simultaneous 
publication in India and England of the Command Paper and the draft 
order. The Government of India, T submit to this House, did all that 
was in their power in the position in which they found themselves for 
securing that Indian public opinion will be able to make itself heard on 
the draft order before it was approved of by the two Houses of P81'lia-
ment, which was part of the procedure' relating to the Order in CounciL 
As soon as we came to know not now, but during the Simla Session that 
cert.lin notices were given of moving Resolutions in connection with Ex-
cluded Areas,-they were ultimately not balloted-we knew perfectly well 
that the intention was to protest against an increase in the Excluded and 
partially Exc-ruded Areas. As soon as the Government of Indilt came to 
know that a Resolution on the Excluded Areas was contemplated and was 
likely to be moved, provided it found 8' place in the ballot, we brought the 
matter to the notice of the India Office that a debate was likelv to take 
place and we undertook to send a telegraphic summary of the debate 
which was expected to take place in the House and a copy by telegram 
of any Resolution which might be passed. As Honourable Members are 
aware, as a matter of fact, this Resolution did not find a place in the 
ballot, and so it was not discussed in the Simla Session. I find the 
other relevant dates are these. I am making no comments now, but I 
am placing the facts before the House. As I said, the statutory duty 
was to place the draft order by 2nd February. I believe the first available 
day was the 4th February, but it does not matter whether it was 2nd or 4th. 
Then, the consideration of this draft order bv the House of Commons was. 
fixed for the 7th February. It was months "ago when the date was fixed_ 
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At that time there were grounds for belie'ing that the debate would be 
over before February. As I have told Honourable Members, that did not 
in fact happen, and we are discussing the matter today. This date, viz ... 
7th February, we know as a result of telegrams received. When the Order-
in Council was taken up by the House of Commons for consideration 
that was on the 7th February. No amendments were moved except, i 
should say, ~ Government amendment as regards what I may shortly calf 
the Mymensmg entry, and that was moved for the purpose of entrv into 
this class of areas under discussion. I am not very clear in my 'ideas, 
but I understand that each of these areas was put separatelv for considera-
tion, but I may be wrong. Although there was no forn;al amendment 
the debate in each case has been formally adjourned by the Ronse of 
Commons to enable them to consider any amendment which may be re-
commended by the House of Lords. So the present position, to put it 
shortly, is thut. on the 7th February, these motions were put liP: no 
amendments \l'ere made except one relating to Mymensing, and all these' 
debates have heen formally adjourned pending any amendments which may 
be recommended by the House of Lords. So far as we know, according to 
the latest information, no date has vet been fixed for consideration of the 
Excluded Areas Order in the ous~ of Lords. If I have narratpd the»e 
facts it is only for the purpose of showing how we exactly stand and that 
there is still the possibility of the debates reaching England if their 
purport is sent by telegram before any order is passed either in t.he House 
of Commons or in the House of Lords. 

Then, Sir, coming to the Resolution itself, the Honourable the Mover-
has used this language: 

"That this Assembly recommends to the Governor General in Council that he may 
be pleased to take such steps as he thinks necessary and proper to extend the same 
level of administration to tht' people of Excluded Areas, partially Excluded Areas, and 
Chief Commissioners' Pro"ince~ including the 'Bl'itlsh Baluchistan." 

Now, Sir, we are in this position that unfortunately it is too late. For 
instance, as far as Chief Commissioners' Provinces are concerned, that is 
settled by this Act which has heen pa~sed after a delibel'Htion of seven 
years. I refer this House to sections 94 to 98. As the result of the Act, 
Chief Commissioners' provinces haH' been established, and in the subse-
quent sections provisions have beeu fouud as to the method of adminis-
b'ation of those provinces. Therefore, it is now ill1possible for securing to 
these provinces the same level of administration, as will prevail in Gov-
ernors' Provinces. Of course, Parliament can repeal the present Act in 
a dav and make other recommendations. But, short of that, it is too 
late, • though any recommendation, which wil~ be made i? ~he Hous.e, will. 
of course be forwarded in due course. \Vhat I am pomtmg out IS that,. 
80 far ~s Chief Commissioners' provinces are concerned, the law is 
embodied in the Statute and it cannot be changed without altering the 
Statute. So far as the Excluded Areas and partially Excluded Areas are 
concerned, I have explained to the House what the position is, Hnd I 

. do not desire to repeat my statements. The po~ition.is t~at no date has 
yet been fixed in the House of Lords and the dISCUSSIon ill the HOLlse. of 
Commons formallv stands over. As I saia, I do not intend to deal Wlta 
the different areas; there are ollit'1' Honourable Members who have Letter 
knowledge and are prepared to do that. I have already told the H;:mse,. 



~I  - LEGISLATIVE ASSEMBLY. [IlTH FEB. 1936. 

[Sir ~ripendra Sircar.] 
I think that, while we came to know that a Resolution was likely to be 
moyed in the Simla Session, we not only informed the India Office '1f it, 
but we undertook to send them by telegram a summary of the debates and 
of any Resolution which may be passed. That is still our position. Any 
Resolution that may be passed -here and a summary of the debater; we 
undertake to send by telegram to the Secretary of State. 

Kr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 
Sir, I wish to support the Resolution. As the Honourable the Leader of 
the House has said, there is still hope that there may be a few modifica-
tions in the draft of the Order in Council that has been placed by the 
Secretary of State before Parliament, I think, therefore, that whntever 
time we may spend on it here would be well worth it. So far as the pre-
sent draft Order is concerned, you will be plel\sed to find that originally 
the Sixth Schedule that was referred to in sP'ltion 91 of the Government 
of India Bill contained four Excluded Areas and 11 partially Excluded 
Areas. And the amendment of Major Cadogan recommended 17 Excluded 
Areas and 30 partially Excluded Areas. As a matter of fact, what we 
find now in the draft is that the number of Excluded Areas is eight, and 
that of partially Excluded Areas is 28. And it. is stated that this has 
been the result of a de novo examination underlaken at the express 
instructions given by the Secretary of State. If we were to refer to the 
debate that took place on the amendment of Major Cadogan On t.he 10th 
May, 1935, one cannot but feel that the whole attempt of the amendment 
was firstly, to include as large a portion in the category of Excluded Areas 
as possible, and if that was not possible, to include as large a portion in 
the second category. namely, partially Excluded Areas, as possible. In 
fact if I were to· refer to what Mr. Winston Churchill has stated, it will 
be abundantly clear that the attempt was to expand the scope of the amend-
ment as much as possible,-in fact to the whole of India. I will refer to 
the Parliamentary Debate, column 1410: 

"I am satisfied that the more we can exclude from the (lperation of .the Bill the 
!better. I like this longer list; I like it much better than the Under-Secretary's liet." 

And then further on he says: 

"I should be very glad indeed if the Under-Secretary were to accept the amendment, 
_and even if my Honourable and gallant friend cared to add other districts 00 it 
I Rhould not object. I should not object indeed to including in it the entire scOpe 
of the Grea.t Indian Peninsula." 

Sir, that was the object. In the first place, taking the larger question of 
constitutional consideration, the first object was to give as little as possible, 
and the second object was to give that as little to as few persons as 
possible. When the first object was practically achieved, the attention 
·of the English diehards was diverted to the attainment of the second part 
of their object, and this is perfectly embodied in the amendment that was 
moved by Major Cadogan in the House of Commons. The specious plea 
that these backward tracts or backward tribes should be excluded on the 
ground that they need protection, on the ground that they are educationally 
backward, on the ground that they are economically exploited by other 
Mvanced classes, sounds ill in the mouths of those who have done nothing 
but 150 yeaTS of exploitation. I will take only thmle tests whieh hMl'e 



ADMINISTRATION OF EXCLUDED AND PARTIALLY EXCLUDED ARElAS. 6111 

been laid down during the discussion in the House of C d t 
to judge whether the inclusion of areas in the new Scheduolm~ons 11 aD .rt ·)' 
fi' Th fir t t . h e IS rea V Jus I· e? e. s est IS wether they are educationally advanced. On thlj.t 
pomt, I will not say what I want t{) say, but I will only refer to th ' 
who ha;v:e a right to say abou~ it, n!lmely, the representati~es of the ba~~~ 
ward tribes. There was a dIscussIOn, Sir, in the Bihar Council on the 
18th February, 1935,. when. the India Bill was published, and the Sixth 
Sohedule referred to m sectIOn 91 of the India Bill was under discussion 
A Resolution was. moved by Babu Devendra Nath Samanta, who is on~ 
of the representatIves of the backward classes. The Resolution was: 

"That this Council recommends to Governmeut to be good enough to take necessary 
~teps so thaL ~o par, ,of t.?e Chota Nagpur Division may be declared to be an 
Exclude? Ar£':t or a Parhally Excluded Area' in the forthcoming Constitutional 

.Keforms. ' 

This was not the first time that such a Resolution was moved in the 
Bihar Council. Similar Resolutions ~ad been moved in the years 1923,. 
1927 and 1933. Even in the Legislative Assemblv, in the vear 1927 a 
similllr Resolution was moved, and my Honourable friend, Mr. R~m 
Nara.vnn Singh, was one of the participants in the debate. Not that there' 
W88 any doubt about the course of public opinion in India on this question, 
but as the question became more important at this particular juncture in 
the Bihar Council the Resolution that I have referred to was moved. In 
the speech which was delivered by Babu Devendra Nath Samanta, he said 
that it was absolutely ill-founded to s.ay that the people in Chota Nagpur 
were backward. I refer to what he said, which is reported at page 342" 
of the debate: 

"A number of students have been receiving higher education in colleges. I may 
further inform thr House that education among the aboriginal girls is much higher' 
t.han among the girls of other communities in Chota N agpur . . . . S("lme of them 
have been WOrking for years, efficiently as deputy magistrates, sub·deputy magistrates, 
aasistant settlemenl. officers, pleaders, medical practitioners, teac~er9 in high sch~ls and. 
aa IIIlb·inspectOis of schools, deputy inspectors of schools, sub·mspectors of polIce and 
excise, veterinary assistant SUI !(eons and foresters." 

Judged from whatever point of view, whether from educational. or 
even the economic point, of view, a case was completely made out. agamst 
the inclusion of Chota Nagpur in the partial~y Excluded Area, l? the' 
reply given by the Government Member. also, It was conceded that It was 
a very strong case, but the plea that :vas made out. was that after all 
some protection was needed. A suggestIon was m~de 1~ the course of the 
d~8te that instead of including such areas .eIther m the category of 
'Excluded Area' or 'partially Excluded Area:, advantage should be taken 
of the provision in section 52 (1) (b) of the BIll the~: and t.he Government 
of India A<>t now, for the safegufirding of the legItImate mterests of the 
minorities. It WfiS pointed out thAt it wus quite enoue-.h for. the purposes 
of protect,ing whatever interests there werf'. After thiS, SIr, as I have 
said the Att,empt was made in the House oi, Commons to e~c)ude IIR, madl~Y 

, . th t' of the new Government of In 18 people as pOSSIble from e opera Ions . ' ,,' 
A t ' t 'th I'ew to confer any benefit but WIth 8 VIew to pre, ervlOg' c no WI Q V . •. • 't )' t It' t the fear th ' f the exploI'tation of BrltH'-U capI a IS s. IS' no ese a.reas or . f d b f the-that I Rm here advocating, bnt It has been re erre to y one 0 ' 
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j!peakers in the debate. It has also been said that if these areas are not 
given protection, the result will be that they will fall victims to Poons 
Brahmins-t.hat is what has been said by Colonel Wedgwood. I know 
Foona Brahmins being one of them, but what I am afraid of, Sir, is that 
the real protechon that they need is not from Poona Brahmins but from 
London Brahmins and Banyas who have come to sit opposite me. After 
the debate was over and as a result of that, the whole Schedule was' with· 
drawn and a promise was made that there would be a further enquiry_ 
Although it was conceded that the Schedule had been prepared after com· 
plete invest.igation and after consulting all those who deserved to be 
consulted, the scope of the undertaking then given was that there would 
be very little by way of addition. This is what the Attorney-General !!laid 
·on that occasion: 

"The UndEr-Secretary sees no reason whatever to anticipate that, except for a few 
o('()mparatively minor additions. in addition to the one or two which he has mentioned, 
there will be any additions which we shall feel justified in offeriDgl to the House as fit 
:to go into th~ category of Excluded Areas." 

He summed up towaras the end of his speech by saying tha.t what he 
said applied equally to the partially Excluded Areas. From the White 
Paper that has been published bv the Government of India on "Excluded. 
:and partially Excluded Areas" which I really call "White Flag", I find 
'that Government of India have completely yielded to the pressure of the 
.Secretary of State. They lay down certain conditions and certain tests 
which were referred to just now by the Honourable the Law Member, 
that the inclusion in 'the partially Excluded Areas' must be justified on 
cert.ain considerations. But t.here is another and additional test that. has 
been laid down in the letter of the Secretary of Stat.e and that is: 

"To what f'xtent the areas in which ~uch classes predominate can be brought, 
-without admini8trative disadvantage or without countervailing disadvantage to the 
remaiuder i)f the inhabitants of the area, within the special provisiollJ! of Chapter V 

.()f Part III of the Bill." 

The last test. has not been applied to many areas now recommended. 
If I were to confine my remarks to what has happened in the Bombay 
Presidency, you will see that there was not a single district which was under 
.t,he operation of t,he Scheduled Districts Act or which was covered by the 
provision of section 52A of the Government of India Act of 1919. The 
Bombay Government, to st.art with, recommended that there should be no 
Excluded Area or partially Excluded Area in the Bomba.y Presidency. 
In their report, they have clearly stated the reasons why they do not pro-
-pose to recommend any. Taking the test.s laid down in the Secretary. of 
State's letter, at page 37 of the Whit.e Paper, they say about the Bhils 
1hu8: 

"Some of them have heen nominated on local bodies and have done as well as 
-might be expt'Cted from an uneducated and economically poor class of people. What-
ever disadvantage~ the6e people have suffered in the pas~ have been due more to 
th,eir ignoranc~, indebtedness and poverty than to their being completely unacquainted 
-WIth democratIc forme of Governmeut." 

Not only this. In the Thana district where certain Mahals also have 
neen included in the partially Excluded Areas, the voting strength of these 
backward classes is considerable; in West Khandesh, practically half the 
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district has beeD in,clu!led in the partially Excluded Areas. I have received 
a Dwnber of telegrams from Bhil leaders, from the Presidents of various 
municipalities, from the various taluk boards and members of district and 
local boards-some of them are Bhils-proteflting against the inclusion of 
Nayapur, Nandurbar, Taloda, Shahada in the partially Excluded Areas ... 

Sir Oowuji JehaD.gir,: Against the wishes of the Government of Bombay. 

lI:r .•. V. Gadgil: Yes, the Government of Bombay recommended that 
5 1'.11. 

they should not be included in such areas. I do not know who 
is ultimately responsible for their inclusion. As regards West; 

Khandesh I will refer to what has been stated in the Census of 1931-Vol. 
VIII-Part, I about the educational standard of these Bhils in the West 
Khandesh district:' 

"The Bhils in this talnka al'e graduaily glVmg up their former modes of living ... 
They are now not afraid to leave their native places and go outside for their 
livelihood. They have now realised the benefits of education, and are sending their 
boys freely to schools, nay, they have even en6aged private tutors where Local Board 
.gchools are not available and all are paying their salaries by collecting private contri-
llutions. Soma of them have now learnt carpentry. They have formed their own 
386ociation, t'iz.. 'the Bhil Seva8angh' and the chieftain of Singpur, Meherban 
Veersing Bapu Pad vi is the chairman of this Sangh. They hold their meetings often 
:and decide caste disputes. These disputes are mostly regarding women eith"r marrying 
anobber person again during the lifetime of their husbands or those leaving their 
husbands' houses and going to reside with others as mistressps. The defaulting person 
is required to pay according to his capacity to the injured person a sum of money to 
meet the expense;. of, his first marriage. A part of this money is however spent by 
the aasemblold villagers to their common drink and remaining only is paid to the 
person injured. Such disputes are very common and are decided by the 8angh daily. 
There is a Bhi! Boarding House at Taloda where Bhil boys (about 20) nre given free 
ooarding and lodging and free education partly at the cost of Government and partly 
'at the cost of the Local Board. The boys have shown good progresR in education and 
several have passed the Vernacular Final Examination and have become school masters. 
)'he Bhils have their ovm peculiar language (Bhilori) and Bhil teachers al'~ preferred 
In Bhilora villagl's to outsiders as they can better interpret and teach the Bhil boys. 
Two Co-operative> Credit societies have heen started for exclusive Bhi! populat,ion and 
ihey are being managed satisfactorily by Bhil members. There is also an Agricultural 
Development Association at Taloda under the Chairmanship of Meherban Veersing 
'Bapu Padvi. Chieftain of Singpur, and under his wide experience and guidance the 
Bhils have been experimenting improved method of agriculture and gh'ing up their 

'stereotYped form of cultivation." 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
'Member has spoken for fifteen minutes already. 

JIr .•. V. Gadgil: I will take five minutes mure. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
'Member must finish his speech floon. 

JIr .•. V. Gadgil: The Backward Classes Officer. Mr. Svming1;on. to 
whom certain questions were formulated, has replied at the end of his note, 
printed at page 45: 

"On the whoie I do not consider that the interests of the people concerned them-
~elves would be furl,hered by the action ur~d. Indeed, aR sbted ~bo;e. it might resu!t 
III a tende>lcv to INive the responsibility for progress on the Governor s ahonlderA a. hiS 
special responsibility. and the Governor is like!y. for I?any rea~ns W. be reluctant 
to exereise his individual powers except on special OCCal!lons. ThiS J thmk would he 
'3 real danger." 
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[Mr. N. V. Gadgil.] 
So, against the cQDsidered opmlOn of the Backward Classes Officerr 

against the considered opinion even of the district officers, against the 
c.onsidered opinion of the Commissioners of the Divisions, against the con-
sidered opinion of the Government of Bombay, several areas have ~en 
iBcluded in the partially Excluded Areas. Those belonging to the advanced 
classes who happen to be included in these areas have not been heard at 
all. On the merits of the question, taking the test Ja..iQ. dow~ by the 
,Secretary of State, I submit that so faf as the area£; from the Bombay 
Presidency are concerned, they have been wrongly included in the ·draft 
Order.' For these reasons, I support the Resolution. 

The Assembly then adjourned tin Eleven of the Clock on WednesdaYr 
the 12th February, lQ36. 
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